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6.5.98 

nkm 

O.A.No.249/95 

, Notes of.Lh Registry ,  OrdeT of' 'the Tribunal 

We have heard the learned counsel 

for the parties at some length. Mr S. 

All, learned Sr. C.G.S.C., prays for 

some more time for production of the 

disciplinary proceedings. Prayer 

allowed. List it on 13.5.98. 

M e krWb ~ 

	

Vice-Chairman 

13.5 .98 

nkm 

"14, 

Mr S. All, learned Sr. C.G.S.C., 

once again prays for time for production 

of the records. List it on 18.5.98. 

Member 	 Vice-C 	man 

An application has been filed 

under 	Rule 	22 	of 	the 	Cer!trai 

Administrative Tribunal (Procedure) 

RuJes, 1987, praying interalia for taking 

up: additional grounds. Copy of this 

application has also been served on Mr 

S. Ali,learnedSr. C.G.S.C. Mr All has 

no objection if the applicant is allowed 

to. urge these additional grounds. As the 

application has been filed for taking up 

the additional, grounds we allow Mr Ali 

to, go through the grounds and then make 

his submissions. Accordingly the hearing 

is! adjourned till tomorrow, 19.5.98. 

Member 	 Vice-Chairman 
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..(. 	 f O.A. 249/95 	 j 

Notes of the Registry 	Date 	 Order Of the Trthura 

19.5.98 

	

	Heard counsel for the parties. 

Hearing cone luded. Judgment de U.ve red 

in open Court, kept in separate sheets.,. 

The application is allowed. No 
order as to costs. 

Mthnber 	 Vice-ChairmaA  
pg 

4. 



CE.NTRAL ADMINISTRATIVj TRILIJNAL 
GtL?u-j.ATI BENCH : : :UWAH7TI-5. 

I 
O.A..No. 	249 Of 1995.. 

A 

Sri Parinala]. Paul 	 (PETITIo1mR(S) 

Mr M.Singh and Mrs G.Sinha 	 ADVOCJ.TE FOR TIlE 
PETITiOiLR(S) 

ViR3 US 

Union of India & Ors. 	 RESPON'NT(S) 

Mr S.Alj,$r,c.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENTS. 

rHE ruts 	JUSTICE SHRI D.N.BARUAH, VICE J4 IRMAN 

THE HON'BLE SHRI O.L.SANGLYINE, ADMINISTRATIvE MEMBER 

Whether reporters of local papets may be allowed to 
see the Judgment 7 

To be referred to the eporter or not 7 

whether their Lordships wish to see the fair cor 
of the judgment ? 

44 	Whether the Judgment is to be circulated to the ether 
Benches 7 

Judgment delivered by lion' bi e icehajrn%afl. 

I.: 	/ 601m~ 



CENTRAL AL11TNISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

• 	 • Original Application No. 249 of 1995. 

Date of Order : This the 19th Day of. May. 1998. 

LI 

Justice Shri D.N.Baniah, Vice-chairman. 

ri G.L.SanglyinE.. Administrative Member. 

&i Pannalal Paul 
c/b Sri Prabhat Chandra Paul, 
P.O. Maibung-78831. 
bist.N.ç.HiilS (Assam) 	 . . . Applicant 

By Advocate Mr M.Singh and Mrà G.Sinha. 

- Versus - 

Union of India 
represented by Comptroller & Auditor 
General of India, 
New Delhi, 

The Accountant General(A.E) 
Assam, Megha].aya, Arunachal Pradesh, 
Mizoram, Shillong-1. 

Senior Deputy Accountant General(Admn) 
Office of:the Accountant General 
Assarn, Meghalaya etc. 
Shiilong-i... 

By Advocate Shri $.Ali,$r.C.Q.S,C. 

B?RUAH J.(V.C) 

This 'O.A has been filed by the applicant for setting 

aside the Annexure-14 order of dismissal dated 31.5.1993 

issued by the disciplinary authority on the basis of the 

enquiry report submitted by the enquiry àfficer and also 

Annexure-15 appellate order dated 1447.1995 rejecting the 

appeal.and confirming the order passed by the disciplinary.. 

The facts are : 

At the material time the applicant was serving in 

the office of the Accountant General as Clerk cum Typist. 

In November 1990 articles of charges alongwith the statement 
ere, 

of 	 on the applicant askinkg  the applicant 

• 	contd..2 

. . . Respondents 



• 	
\ 

to show cause as to. why disciplinary proceeding should not be 

initiated and the actiOn should not be taken. Following were 

the áhare :- 

*)shri Pannalal Paul, C/T while functioning 
as Clerk/Typist in MC-'3 Section Was san-
ctioned E.L for 34 days w.e.f. 30.10.89 
to 2.12.89.  He has beefl absenting himself 

• 

	

	 unauthorisedly w.e.f 3.12.89..He was direc- 
ted to report for duties on or before 15.7 .90 

	

• 	 and thereafter latest by 10.8.90 positively 
failing which necessary disciplinary action 
would be initiated against him, vide this 
office telegram No.Estt(M)/PC/P-14/1485 
dated 31.7.90. In spite of the above, Shri 

• 	 Paui has not yet reported back for duties 
• 	till date. not has be submitted any formal 

	

• 	 . 	leave application and Medical Certificate, 

	

• 	. 	 if any in support of his illness. He has 
also not given any definite indication so 
far as to wten he is going to report for 

• 	- duty."  

On receipt of the rticles of charges aiongith the statement, 

of imputation, the applicant, submitted his reply to the show 

cause notice. The disciplinary authority however, was.not 

satisfied with the reply given by the. applicant, and decided 

to proceed with the enquiry. An enquiry officer was accordingly 

appointed. The enquiry officer accordingly conducted thern 

enquiry and submitted a report. As per the enquiry report #  

the enquiry officer arrived at the conclusion :that charges 

had been proved. He accordingly submitted his report with the 

following findings : 

"On the basis of documentary evidence adduced, 
in the case before me and in view of the 
reasons given above. I hold that, all the 
two charges against Shri Pannalal Paul, Clerk 
ctlm Typist are proved." 

- 	On eceipt of enquiry report the disciplinary authority 

agreeing with the conclusion of the enquiry officer, passed 

order for his removal from service by Annexure-14 order. In 

the penaltimate paragraph of the Annexure-14 crder the 

disciplinary authority stated as follows : 

ttln view of all the above, . the . undersigned 
as Disciplinary Authority finds that there 

Contd..3 
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are sufficient and valid grounds for Impo-
sing a major penalty as per Rule 11 (viii) 
of CCS(cCA) Rules. 1965 in as much as 
gross insubordination and indifference to 
the directions of his Superiors, violation 
of Rule 25(2) of cCS (Leave) Rules by 
unauthorised and wilful absence from duty 
as displayed by the Official cannot be 
countenanced else it would create an 
environment of the office as a whole and 
considering the gravity of the charges 
as has been established against him in 
such as to render his further retention in 
services undesirable. The undersigned is, 
therefore, of the expressed view that the 
ends of justice would be met by imposing 
the penalty of REMOVMJ PROM SERVICE. Accor-
dingly the above said penalty is hereby 
imposed on Shri. Pannalal. Paul, C/P with 
immediately effect. It is further ordered 
that the period of absence w.e.f, 10.05.91 
till date be treated as non-duty since the 
official has not resumed his &tiea.0 

Being aggrieved the applicant preferred an appeal dated 

15.6.1995 before the appellate authority namely, Accountant 

General. Copy of the memo of appeal has not been annexed 

with this application. Today records have been produced by 

Ms V.Lyngdoh. Assistant Accounts Officer, who is personally 

present before this Tribunal* cie find from the records that 

the appellate authority considered the appeal and disposed 

of the same by an order dated 120.1995 While disposing of 

the appeal the appellate authority I .e • the Accountant 

neral (A&E) observed as follows - 

RAfter going through the entire case history, 
• the evidences that were produced and the 

Inquiry Report I mc.<f the view that the 
• 	Memo submitted by Shri Panna].al Paul and 

his appeal for reinstatement cannot be accep- 
ted due to the following reasons. 

• 	 A Government servant after entering service 
and having served for sometime cannot take 
recourse to ignorance of the rules as he is 
expected to know the service ru lea by them. 
He did not heed to the directions of the 
authorities from time to time and did not 
follow the rules by remaining on urtauthorised 
absence for years together. This was gross 
misbehaviour on his part and my condonation 
of such behaviour would affect the discipline 
of the office as a whole. I also find that 
the procedure for the disciplinary proceeding 
and inquiry as. laid down in CCS(CCA) Rules 

ctd..4 
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1965 have been.fully followed by the 
Disciplinary authority and the Inquiry 
Officer. 

With all the8e in view I reject the 
appeal made by Shri Pannalal Paul removed 
c1erk/Typist . 

In view of the above the appeal was rejected. Being dissatis-

fied with the order of dismissal passed by the Disciplinary 

authority and the appellate order dated 12.7.1995 affirming 

the decision of the disciplinary authority on the grounds 

mentioned above the applicant has approached this Tribunal. 

20 	We have heard Mr MSingh learned counsel for the 

applicant and Hr S  .Ali, learned Sr .0 .G .S .0 for the respondents. 

Mr Singh submits before us that the enquiry was vitiated 

by error of the procedures prescribed under Rule 14 of CCS 

(CCA) Rules 1865 and also the said order was passed in utter 

violation of the principle of natural justice. Mr Singh 

further submits that the appellate authority did not address 

itself to the point raiaed and had not come to any independent 

finding. Mr S.Ali,learned Sr.C.GS.0 on the other hand has 

tried to support the impugned orders. Mr Ali submits that the 

decision taken by the disciplinary authority and also by 

the appellate authority is not justifiable. Only the decision 

making process should be looked into by this Tribunal. 

/ ccording to him there is nothing wrong in the applicant in 

as much as the applicant remained absent for a long period 

without any valid reason and if this type of inaction, subor-

dination or dereliction of duties are ignored it would be 

difficult for the administration to maintain the efficiency 

in the administration. Therefore the Tribunal may not interfere 

with the order passed by the disciplinary authority as 

affirmed by the appellate authority. 

3. 	ci the rival contentions of the counsel for the parties. 
whether 

it is now to be seen thatLthe  Annexure-14 impugned order can 

sustain in law. Before we look to the orders it will be 

M. 	 contd. .5 



apposite to see some of the provisions of Rule 14 of CCS 

(CCA) Rules. 1965. Under the said rule no order imposing 

any of the penalties specified in clauses (v) to (ix) of 

Rule 11 'shall be made except after an inquiry held, as far 

as may be, in the manner provided inthis rule and Rule 15. 

Whenever the disciplinary authority is of the opinion that 

there are grounds for inquiring into the truth of any 

imputation of misconduct or misbehaviour against a Government 

Servant, it may itself inquire into, or appoint under this 

rule an authority to inquire intthe. truth thereof. The 

article of charges and statements of imputations of misconduct 

or misbehaviour, list of documents and tiritnesses shall be 

served on the charged officer and thereafter requiring the 

charged officer to submit his written explanation for 

defence to the disciplinary authority. After receipt of 

such reply or in case if it is in the opinion of the disci-

plinary authority that the explanation is not satisfactory 

he may either enquire himself or may appoint an officer. 

If no reply is given then also either by the discipUnarr 

authbrit:himelf r'by the çnquir.y officer so appointed, 

will enquire about it as prescribed under the Rule. We are 

sorry to observe here that the procedure prescribed had not 

been followed. Mr Singh, learned counsel appearing on behalf 

of the applicant has streneously argued that rule 14 has 

not been complied with even.in  spirit. Therefore, the entire 

enquiry is vitiated by the error of procedure. In this 

connection Mr Singh had drawn our attention to a decision 

of thisTribunal passed on 8.5.1998 Shri RatnesWar Karmakar 

vs. Union of India & Ore. This Tribunal held in para 11 : 

'Before we proceed to examine the issues 
abovementioned, it would be apposite to 
mention here a few guidelines/principles. 
relevant to the present case, ennunciated 
by the 1-Ion ble Supreme Court in a catena 

'I 	

contd. .6 
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of judgments. These are as follows: (a) M 
order passed imposing a punishment on an 
employee consequent upon a disciplinary/ 
departmental enquiry in violation of rules/ 
regulations/statutory provisions governing 
such enquiries should not be set aside 
automatically, (b) The Court/Tribunal may 
interfere where the authority held the 
proceedings against the delinquent officer 
in a manner inconsistent with the rules 
of natural justice or in violation of 
statutory zu lea prescribing the mode of 
enquiry or where the finding reached by 
the disciplinary authority is based on no 
evidence, (c) the standard proof required 
in a domestic enquiry is only preponderance 
of probability and not proof beyond reaso-
nable doubt, (d) where there is some evidence 
on record, the Disciplinary 1uthority can't 
be faulted and the Court/Tribunal can't 
re-appreciate the evidence, (e) Rules of 
evidence don 't apply to domestic enquiry. 
(f) the Co t/Tribunal can't act as a fact 
finding forum and (g) Reasonable opportunity 
or fair treatment given to the delinquent 
official must be judged on the "touchstone 
of prejudice" caused, if any, on the facts 
and circumstances of each case." 

In the said decision the Tribunal also found that t1re 

was a violation of procedure prescribed under Rule 14(14). 

This Tribunal in the said case also held that oral and 

documentary evidence referred to had to be produced in 

the manner required. As that was not done the additional 

document oral or documentary were rejected by this Tribunal. 

While comming to the conclusion this Tribunal followed the 

earlier decision of the Ernakulam Bench of this Tribunal 

in the'case of P.S.G Piilai vs. Union of India & two Ors. 

reported in AISLJ 1993 (Vol 1) 171. tie quote the relevant 

portion of the said decision : 

". documentary evidence means all documents 
produced before the court or an authority 
for inspection which contains statement 
which can be taken judicial cognizance. But 
a document being an inanimate thing necessa-
rily comes to the cognizance of judicial 
or quasi judicial authorities through the 
medium of human testimony: for which reason 
it has been denominated as 'dead proof' 
(probata mortua) in contradistinction to 
witnesses who are said to beliving proof" 
(probata viva). There are documents under 
the evidence Act which are admissible and 
inadmissible in evidence: public and private 

contd.. 7 
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documents having different method.of promotion 
and proof thereof • However mere produc tiori of 
a document without the testimony of the custo-
dian of the same cannot convert it into docu- 
mentary evidence forming part of the proceeding 
particularly when there is no consent or 
admission by the other side. It cannot be relied 
on or accepted in evidence and marked as part 
of the case for being relied on, in the enquiry. 
If such a procedure is allowed to be followed 
in the departmental enquiries there would not 
be any safety for the delinquent employees. 
Rule 14(14), does not contemplate such a situa-
tion. Reading the provisions of Rule 14(14), 
with the principles prescribed by the proce-
dural provisions conteined in evidence Act it 
is to be held that documents produced in 
enquiry without giving any copy of the same 
to the opposite side and marking it as part 
of the records through human testimony cannot 
be treated as evidence agiinst the delinquent 
employee when he objected to the very accep-
tance of such documents in evidence without 
following this procedure. 

Exactly this has happened here. We find no reason to defer 

with the decision of the Ernakulam Bench of the Central 

?dministrative Tribunal. AS per the said decision no evidence 

of oral or documentary adduced before the Enquiry Officer 

and therefore the report submitted by the E.O was not in 

accordance with the provisions of rule 14(14). Therefore, it 

cannot be the basis for imposing penalty to the delinquent 

officer. The disciplinary authority also did not consider the 

matter in this respeCt. considering the entire matter we find 

that the enquiry was vitiated by error of procedure violating 

the principle of natural justice and therefore the acftion of 

the disciplinary authority and appellate authority as per 

impugned orders •Annexure-14 and 15 cannot sustain in law. 

Therefore we set aside and quash the Annexure-14 and 15 impugned 

orders. We make it clear that our order shall not stand in 

the way of the respondents to initiate fresh proceedings if 

so advised. 

Considering the entire facts and circumstances of the 

case we h ever, make no order as to costs. 

L.SANGLINE ) 	
( D.N.B1RUAH 

ADMINISTRATI' MEMBER 	
VICE CHAIRMAN 
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FORM -I 

• 	 (See Rule 4) 

CD 
APPLICATION UNDER SECT ON 19 OF THE A1NISThATIVE 

TRIBUNAS ACT, 1985. 

For use in Tribunal's Office 

Date of filing: 

Date of. ReceIpt: 

• Bypost 

Registration 

• 	 Signature of the Registrar. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUW.AHATI BENCH. 

• Between 

Shri, Pannalal Paul .... 	Alicant 

'Versus 

Union of India & Ors. 	.... 	Resoondents. 

Details of Applicatjon * 

1. Particulars of the applicant: 

 Name of the applicant: Sri Pannalal Paul. 
 Name of Father 	: Sri Prabhat Chanda Pa"l. 
 Designation and office 
in which employed 	: Cierk/Trpist office of 

the Accountant 	(*71?) 
 Office Address 	: 

,tc, It($?  
Nil. 

 Address for services : C/o Sri Prabhat Chandra Paul 
of all notices. P.O. 	Maibung_7e883 

Dist. N.C.Hills(Assam). 

Contd...2/_ 



I 
-2- 

2. Particulars of the Hespondent: 

Name and/or designation :1. Unipn oi,dia i'4½ 
of the resnondent. ~Ge 
Offjce address of the 	: 	(A.E.) Assam,Meghalaya, 
Respondents. 	 Arunachal Pradesh, 
Address fox service for : 	Mizoran,Shiflong-793001 
a1 1 notices. 	 3. Sr. Dy. Accountant 

General(Admn) Office 
of the Accountant 

General(A.E,) Assam, 

Meghalaya etc. 
Shillong-793001. 

3. Particulars of the order 	: 
against which applic atlon 
is made. 

The application is against the following order: 

(i) Order No: Appellate order passed by the 

Date 	: Accountant General(A.E,) Appellate 

(iii) Passed by:Authority, Assa.. Méghalya etc., 

Shillong contained in Memo No. Sr. 

DAG (A)/7/CON-C/90-91/146 dated 14.7.95 

- 	 * 	 affirming the Order ofremoval passed 

• 

	

	by the Sr. Dy. Accountant General 

•(Admn) the Disciplinary Authority, 

(iv) Subject in 
V 	

brief 	: Removal from service onground of 

unauthorised absence as well as 

insubordination. 

Contd...,3/_ 
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Jurisdldtion of the T±ibunal: 

The applicant declares that the subject matter 

of the order against which he wants redKressal is 

Within the jurisdiction of the TrIbunal, 

Limitation: 

The applicant further declares that the application 

is wjthin the limitation prescribed in Section 21 of 

the Administrative Tribunals Act, 1985. 

6.1acts of the Case: 

(1) The arpeuant(35) is••aphysica11y handi-

capped person. He assedB.A. (Distinction), P.U. 

(Science) I Div1sjo, H.S.L.C. I Division, He passed 

Clerk.c Grade Examination 1983 Cnnducted by Staff 

Selection Commission and was recommended for anpointment 

to the post of Clerk/Typist in the office of the 

ACcountantGeneraj (A.E.), Assam, Meghalaya etc. as 

a physically handicapped person from 3% reserved 

category of Group "C" and "n" as sponsnred by the 

Ministry of Welfare, Govt. of India vide G.I. Letter 

N0.12/7/84 Co—ord II Dated 4.1.85 fnrwardedtothe 

Director (NEi) ,Staff Selection Commission, Guwahati 

vide Letter No. SSG/Nc3/1/84_.85/139O9 dt 13.1.85. 

In consideration of the aforesaid Govt Notification 

and fulfilment of other eligibility conditions, the 
appellant was appointed as Clerk/Typist and posted 

- 	 in the Office of the Accountant General (Accounts 

Contd.,.,4/_ 
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and Establishment), Assam, Meghalaya, Mizoram, 

Arunachal Pradesh, Shillong-793001, and he joined 

the post on 20.05.85. At the time of appointment 

the appellant had been suffering from permanent 

physical disabIlity (CH. RHEUMATOID ARTHRITIS) duly 

certified by, the Civil Surgeon WhIch was entered 

into the Service Records of the aDpellant. 

• 	(2) That the appointment being under the 

reserved category of handicapped persons, there was 

no question of medical fitness certificate. On the 

contrary the physical disability Was required to be 

certified for the aDpointment. The appointment was 

made in pursuance of theGovt's'Sbcial Welfare policy. 

The job was provided to the aoellant for his livelihood 

and social status. The Govt offer is not in the ex-

pectation of any such service expected of a normal 

person. The Govt. exexcise is tnus in the direction 

of givihg a special status to a handicnned person. 

The appointment itself is an expection to the General 

ule that a person should be niediôauy fit etc. 

(3) That the appellant had the Incu4able chronIc 

Rhéumatoids 'Arthritis marked by relarse and remission. 

Consequent upon relaDse and compiCte immobilisatjon/ 

disability, the appellant was forced to stop work and 

proceed on leave for medical. treatment w.e.f. 30.10.89 

to 2.12.89. Ashe could not recover from the relapse 

of his illness, he remained absent unauthorisedly for 

V 
Contd. .. .5/- 
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which the appellant was chargeheeted under Rule 

14 of C.C.S. (ç.c. A)Rules 1965 vide Memo 

No.DAG(A)/7/Con—C/90_91 dated 7.11.90. A regular 

inquiry Was held and, the aopellant took the defence 

that he was a permanently handicanoed person suffering 

from incurable disease. During the enquiry it was 

est.abl shed that he was not capable of resuming his 

duties. On account of "Chronic Reumatoid Arthritis". 

Therefore he was acquitted of the charges of indisc 4 pline 
and unbecoming behaviour of a Govt Servant etc. It wqs 

found that no such imputation could be ascribed to 

his illness as in the case of a normal. Accordingly 

the inquiry Officer gave a finding that the charges 

- 	 were not established beyond doubt vide Inquiry report 

dated 6.8.91 copy of which was forwerded vide Memo 

No. Sr.DAG(A)/7/Con_C/90...91/348 dated 28.8.91. This 

report was accepted by the Disciplinary Authority vide 

order contained in Memo No. Sr.DAG(A)/7/C6n—C/90..91/211 

dated 18.9.92 • The letters are marked as• Document No.1 

and 2 respectively In the appended list. 

(4) That the discip&inary proceeding terminated 

and the Disciplinary Authority eerated the appellant 

but with a rider that he should report to the Chief 

Medical and Health Officer, North Cachar Hills, Haflong 

as directed in the Office Memo Sr.DAG(A)//Con_C/90_91/ 

107 dated 30.7.92 to get himself exaniined physically 

and 	ic ally to determine whether there is any likelihood 

of his, returning to duty in the near future. This was 

Contd,. .6/-. 



followed by a further drectioñ to intimate the 

office whether the appellant appeared before the 

C.M. & H.O., Haflong as dtrected in the letter 

dated 30.7.92 and the direction was issued vide 

Memo No. Sr.DAG(A)/7/Con—C/9091/233 dated 21.10.92. 

Similar direction was however issued vide Memo 

No. Sr.DAG(A)/7/Con_C/9091/597 dated 5.2.92. As per 

the direction this anpeilant appeared before the C.M. 

& J-i.o. Hafiong on 23.11.92 by tederinq the required 

fee for examination etc and got himself examined. The 

two letters dated 5.2.92 and 21.10.92 along with money 

receipts are marked as Documents 3. 4 5. 6 in the 

list appended. 

(5) That 4 will be evIdent from the Documents 
3/4/5/6 tht the appellant was medically examined and 

the report was awaited. As the report was not made 

available the Discip&inary Authority wrote to the 

doctor concerned for sending the medIcal examination 

reportx of the appellant/petitionex vide letter No.Sr. 

DAG(A)/7/Con—C/90-91/345 dated 14.2.94 marked as 

DocumeritNo.7. In that xtw letter dated 14.2.94 the 

Disciplinary Authority once again: requested the C.M. 

& H.O. Haflong for conducting physical and clinical 

examination of the appellant ance again to determine 
whether there was likelihood of his being fit to 

resume duty in the near future. 

Contd.. . .7/- 
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(6) That the petitioner/appellant availed further 

leave forthe period 3.12.89 to 9.5.91 without pay 

and any kindLbenefjt. He was then bed ridden and forced 

to remain absent. In that situation the Extabljshment 

Officer (M) issued letter No. Esstt(M)/p.0 ./P-.14/48 

dated 15.6.93 advising the appellant to submit a 

leave application guly supported medical certificate. 

Accàrdingly the appellant submitted leave app.ication 

dated 20,9.93 praying for the giant of leave 2Qx9xR&  

for 10.5.91 .to 25.10.93 duly supported by medic& 

certificate. However the leave applications have not 

been submitted in prescribed forms and nature of 

leave has notbeen mentioned. Thereafter the appellant 

submitted medical certificatesregularly in the pres- 

cribed form. 

(7) That as the inedical ±'eport was not made 

availab.é , the Disciplinary Authority issued memos 
- 	 No. DAG(A)/7/Con...C/90...91/846 659 k, 903 and 909 dated 

14.2.94, 4.394, 7.4.94 and 13.4.94 respectively 

containing d1 rectjons to appear before the Chief Medical 

and Health OffIcer, Haflong for the appëllants physical 
and clinical examination. The aellant's father ylsited 

the office of the said medIcal.' officer at Haflong but 

the said Medical Offices was out of station. However 
as instructed bythat office, the anpollant received 

an office Memo .No.G/42/2608 dated 19.4.94 directing the 
appear before the District Medic& Board on 25.4.94 

at 10a.m. The appellant received the aforesaid letter 

on 23.4.94 at 2-15 p.m. !Due to serious predicaments 

Contd.. .8/- 
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and the paucity of time and the difficulties involved 

in moveaents the appellant c'u1d not appear before 

the C.M. & H.O. on 25.4.94. Considerin@ the difficulties 

of.the petitioner/appellant, the C.M. & H.O. recons-

tituted the Medical Board fixing 20.5.94 as the date 

or physical.and clinical examination of the appellant. 

Accordingly the appellant appeared before the reconsti-. 

uted Medical Board on 20.5,94. Three Medical Officers 

of the Board conducted the necessary examination after 

the payment of fs.90/- as the Medical examination 

fee.t This has been communicated to the Departmental 

authortjes vide letter dated 21.5,94 marked Document 

No.9/10. As the mecii.cal. report was not Communicated 

the Disciplinary Authority issued ashow cause notice 

to the appellant/petitioner vide Memo No.Sr.DAG(A)/7/ 

Cori-C/90-.91/39 dated 17.5.94 calling upon the appellant 

to explain why he did not appear before the C.M. & H.O. 

and to submit the explanation wIthin 5 days from the 

date of receipt of the letter failing which disciplinary 

action Would be taken against hIm. The show cause dated 

17.5.94 is marked as Document No.8. The appellant then 

submitted show cause explanation within the stipulated 

time stating the reasons of his failure to appear before 

the C.M. & H.O, vide letter dated 25.5.94. Copy of the 

letter dated 25 .5....marked as Document No.11. By other 
V 	Memos dated 7.494 and 13.4.94 the appellant Was directed 

to obtain medical fitness certificate which was refused 

by the C.M. & H.O., J-laflong. 

Coritd .... 9/- 
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That notwithstanding the appearance 

before the Medical Board añdexp1antions to the 

show caues, the Disciplinary Authorjty initiated 

disciplinary prceeding videMemo No. r.DAG(A)/7/ 

Con.C/90-91/84 dated 6.7.94 after 46 dys of the 

appellant's appearance before the Medical Board. 

Articles of charge s  were delivered and Inquiry was 

heidunder Rule 14 of the Central Services(Clarjfjcatjon), 

Control and Appeal) Rules. 1965 to inquire into the 

charges. The appellant has been charged that (a) he 

had uriauthorisedly remained absent from 10.5.91 WiCt 

till date (b) he failed to carry out the orders of the 

Luperior officer and appear before the Medical Board 

for physical and clinical examination (c) that he 

failed to resume duty with medical fitness certificate. 

The charges stated that the appellant coirnnitted gross 

misconduct, indulging in indiscipline, dereliction of 

duty, gross insubordination and violations of Rule 3(1) - 

(ii) (iii) of the C.C.(conduct) Rules, 1964 and will ully 
leave rules of Rule 25(2) of CC (Leave)flules 1972. 

That the appellant submitted written 

statements dated 25,7.94 and denied all the charges 

but admitted non-submission of formal leave application. 

Due to permanentthe appellant could not be present 

during the enquiry and as such the enquiry was held 

in absentia of the appellant. The appellant had stated 

in his written statements that he had not committed 

any,misconducto4 or indiscipline as alleged agal 

him. It wasorily his physical disability whic} 

Con 
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him from resuming duty, which is a matter beyond 

the control of the appellant. As stated in the 

W/S, he urged the DisciplinaryAuthority not to 

pute any conduct to his absence from duty in 

consideration of his permanent disability on account 

of illness. 

(10) That as stated above the apoellant 

could not participate the enquiry proceeding. Sri 

D.K. Nag, Iqniry Authority sub1tted an inquiry 

report 16.9.94 holding that charges against the 

appellanthave;been provèd.While forwarding a copy 

of the inquiry repçrt vide Memo No.Sr. DAG(A)/7/Con—C/ 

90-91/169 dated 20.9.94, thèaooèllant was given an 

opportunity for making representation If he so liked. 

The Memo dated 20.9.94 is inarkedt as DOCUMENT No.12. 

Accordingly the appellant subitted a representation 

dated 28.9.94 stating that the documents relating to2 
Ot o' , 	' CtjL1 	 '4tL 

the written brief of the presenting officer were not 

) 

	

	 furnished to him. On receiving this representation 

the aforesaid enquiry report was rejected by the •  

Discpiinary Authority which passed order dt. 18.10.94 

to recommence the enquiry fr'm the stage of saw& sending 

the copy of the written brief of the presenting officer. 

The second. enquiry renortwas submitted on 16.2.95 and 

a copy of the same was forwarded to the appellant vide 

Memo No. Sr.DAG(A)/7/Con.-C/9091/326 dated 24.2.95 

marked as 	UMENT NO. 13. 

Contd. 
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(Ii) That on receivingthe enquiry report 

dated 16.2.5 the Disciplinary Authority passed 

final order accepting the enquiry report and awardin 

the punishment of "Removal From Service" which vias 

communicated vide Memo No. 8r.DAG(A)/7/Con—C/90-91 / 

83 dated 31.5.95 DOCUNT NO.14. In that order it 

has been held by the Disciplinary Authority that 

'there is,no scope OfL "On the ground of physical 

handicap. It. has been held that the appellant has 

behaved in' a manner most unbecoming of a Govt servant 

violating provisions of Rule 3,(i) (ii) (iii) of 

CCS conduct Rules 1964 and Rule 25 (2) of the CCS 

(Leave) Rules, 1972. 	- 

(12) That being, aggrieved the appellant 

presented an' appeal agatnst the order of removal 

passed by the Disciplinary Authority vide Memo 

dated 15.6.95. The Accountant General (AlE), the 

appellate authority rejected the appealand cmmu-

nicated the order vide Memo No. Sr DAG(A)/8/Con—C/ 

90-91/146 dated 14.7.95 which is appended and-marked 

as DOCUMENT NO.15. It has been held that condonation 

of appellant'sbehaviour would effect the discipline 

of the office as a.whole. 
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(13) That the appellant states- 

That the :disciplinarY/appel].ate 

authority treated the a7pellant to be 

a normal and healthy person and over-

looked the fac.t that he was appointed 

from the 3% Quota reserved for the 

handicapped person under extraordinary 

welfare policy of the Govt. His 

service record itself contains the' 

entry into service as "CH RHEUMATOID 

ARTHRITIS" a dise ase known toLSOP94se 

and remit, 

That 'the medical officers/Board who 

examined the appellant did not forward 

the medical report after physical 

and clinical examination of the 

appellant. 

that the, appellant being ill from the 

day, 1(one) as being handicapped 

could not be asked to submit medical 

fitness certificate under any cir-

cumstances as directed by the DeDart-

mental, authorities. 

Absence being due to illness owing 

to permanent disthility as recorded, 

no misconduct, indiscipline or 

insubordination could be imputed to 

the appellant as has been done in 

this case. 	- 

Contd ....... 13/- 
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that, the inquiry authority failed to 

appreciate the factS of the case, did 

not apply his mind,nor did he consider 

- all the documents of the case and submitted 

an erroneous report that the charges were 

proved against the appellant. 

that show cause notice served upon the 

'the appellant is illegal in as much as 

the Rule . 14. of C.C.S. Rules 1965 

(classification,' control and appeal)Rules, 

1965, C.C.S.(ConduCt) Rules, 1964 and 

Rule 25(2) of the Leave Rule could not 

be applcable to the case of the appellant 

.. ParUcularly the appellant having held 

apermanent post would not be removable 

for overstaying leave. 

(G)that the punishment. of removal from 

service is too harsh. 

vo 
'(H) 'thatopportunity has been,,, given to the 

appeilant to defend himself nor any 

defence assistance was made available 

to the appellant to which he is lawfully 

entitled. 

(I) that the whole, proceeding is violative of 

the Govt w.eifare/rehabilitatiOfl policy 

and the article 14 ofthe Constitution 

of India for having treated him as equal 

with the unequals. 

Contd...i4/- 
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(3) that the disciplinary authority has merely 

dittoed the enquiry report without giving 

any independent finding and the appellate 

* 	authority has equally failed to appreciate 

the 4xvid law and facts of the case. 

(K) that a great inustice has been caused to 

the appellant and he has been deprived of 

the job benefit granted for his livelihood. 

• (I..) that the, findings arrived at by the disci-

plinary/appellate authority aall biased, 

-wrong and illegal and without any finding 

as to the disab1litythe removal order could 

not have been passed. 

• . 	 (M) that,the disciplinary/appellate autho±ity 

misappreciated the facts and, the law and 

misconducted themselves in passing :t 

impugned order. of .removal from service. 

(N) that in the,similar situation in a previous 

proceeding the enquiry hadto be terminated 

in view of the fact that the appellant was 

a handicapped person and the chige of 

misconduct and insubordtnation were not 

proved. In the instant case it was the duty 

of the enquiry officer to give a finding as 

to whether the, appellant wilfully absented 

or avoided appearIng before a medical Board 

or ,had shown, ins'!bordination. But no finding 

has'been given on this àoi.qlt. 



(0) thac the finding of'the learned appellate 

authority that the behaviour of the 

appellant cannot be condoned as it would affect 

the discipline of the service is highly 

shocking, incongruent' and irrelevant. 

that the appellant has been given the 

opportunity to explain why a major penalty 

should not be imposed. 

that the anpellant has not been admitted 

to anytwm6ew b nef it nor has been given 

salaries during the period and that he 

has been struggling for recovery from 

illness at least to the point of atterding 

duty in the office has received no consi-

deratjon in the case. It has also been 

overlooked that the apoellant kept informing: 

the office about his disability by sending 

medical certificates from time to time 

And that non-submission of leave application 

in prescribed form Is merely an irregularity 

which cannot be interpreted to be misconduct. 

that the enquiry was not conducted properly 

and fairly and the relevant, facts were 

suppressed and for such suppression, the 

authority were miled to arrive at a wrong 

decision. 

(S)'that the decision of removal from service 

is highly unjustified in the facts and 

circumstances of the case and the sam is 

liable to be set aside. 

Contd. .. .16/- 
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In v1ew of thefacts mentioned in para 6 

above the appellant prays for the following relief(s):- 

The impugned order of removal from service 

gainst the appellant passed by the Disciplinary 

/appellate authority .be set aside and; 

the appellant be, reinstated in his service 

and admitted to all the consequential 

benefits and; 

any Other relief/reliefs to which the 

appellaritmay be admitted. 

InterifliOrder if prayed for:-

Pending final decision on the application, the 

applicant seeks issue of the following order:-

(Given here the natureof the interim order 

with the reasons). 

DETAILS OF THE REMEDIES EXHAUSTED:- 

The applicant, declares that he has availed 

of all the remedies available to him under the 

relevant service rules, etc. 

Statutory appeal filed on 15.6.95 has been 

rejected by the appellate authority vide. order 

contained in Memo No. Sr. DAG(A)/7/Con-C/90-91/ 

146 dated 14.7.95.' 	 - 

Contd .... 17/- 
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10. 	MATTER NOT PENDING WITH ANY OTHER CQURT.ETC: 

The applicant further declares that the 

matter regarding which this aoplication has been 

made is not pending before any court of law or any 

other authority or any other Bench of the Tribunal. 

11 • 	PMTICI ILARS OF BANK DRAFT /POSTA!. ORDER IN 
RESPECT OF T!E APPLICATIGN• FEE:- 

Name of the Bank on 
• 	whichdrawn 	: 

• 20 De3mrid Draft No. : 

OR 

I. Number of IndIan 	 & Postal Order(s) 

Name of the issuing 

Date of issue of 
Postal Order 

4 Post Office at 	 . po 
which payle 

120 	•DETAILS OF INDEX:- 

An index in duplicate containing the details 

of the documents to be relief upon is enclosed. 

13 	LIST OF ENCLOSURES: 

Enclosed Documents No. 1 to 1. 

Contd .... 18/- 
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. 	:VRFTCIATION 

I t  Shri Pannalal Paul 5/0 rraJhat Chandra 

paul aged about 30 years wQkin- Clerk/Typist 

resident of P.O. - Maibang, Hospital Road do hereby 

verify that the contents from 1 to 13 are true to 

my personal knowidge and belief and that I have not 

suppressed anymaterial facts. 

Pice: Guwahati 

Date: 31Ib.9s 	
;.:riature of aDlicant 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
Op 

GUWAHATIBENCH.  

Shri Pannalal-Paul 	•.. 	Applicant 

Versus 	
S 

Union of India & Ors. 	.... 	Respondents. 

. 

 

S 

I N D E X 

Document No. 	Memo No. 	- Page No. 

1. Memo No.Sr.DAG(A)7/Con-C/90/91/ 

348 dated 28.8.91--  

Inquirty,  Report 	 - 	- 19 

Contained in Letter No,Sr.DAG(A) 
7/Con-C/90-91/627 dt. 15.3.91 	-. 20 to 22. 

Inquiry Report dt. 6.8.91 to 33 \23 

2. Memo No.SrDAG(A)/7/Con-C/ 

90_1/211 dt. 	18.9.95 	 - 34 to 36 

3 Memo No.Sr.DAG(A)/7/Con-C/ 
• 	 - . 	

. 	 90-91/59 	dt. 5.2.92 	 - 37 	
-. 

4 Receipt dt. 13.3.92 	 - 38 

5 - Memo No.Sr.DAG(A)/7/Con-C/ 

90-91/233 dt. 21.10.92 	. 	- 39 

6 	. Receipt dt. 23.11.92 	 - 40 

7. . 	 Memo No.Sr-.DAG(A)/7/Con-C/ 
90-91/845 dated -14.2.94 	. - 41 

-8 Memo No.Sr.DAG(A)/7/Con-C/ 
I  90-91/39 .dt. 17.5.94 	 - 42 

.. . 	Application of Pannalal Paul  
S 

dated 21.5.94 	- 	-. 	c 4 

10 Receipt dated 20.5.94 	 - 44 .  

Contd...2. 
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• 	Document No. Memo No. Pane No. 

11 Application of Pannalal Paul 
dated 25.5.94 45 to 46 

12 Memo No.Sr.tTAG(A).7/Con7C/ 
90-91/169 dt. 20.9.94 47 to 53 

13 Memo No.Sr.DAG(A)/7/Con_C/ 
• 	 - 90-91/326 dt..24.2.95 54 to 67 

14 Memo No.Sr.DAG(A)/7/Con_C/ 
- 90-91/83 dt. 31.5.95 	- 68 to 74 

- 	
• 	 15 Memo No. Sr.DAG(A)7/Con_C/ - 

- 90-91/146 dt. 14.7.95 	- 75 to 82 

Total 15 Documents. 

- 	 •. 	 Prepared by me 

nate:— 
• 	 ' 

- 	 Advocate. 

C 
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REGISTERED./D. 

41 	 ' I  

(F'ICE (' 	E i\CC( 1TlU1' OENEf\J. (At  E) i JC! IT.LAYI\ ETC. , 51 itiJ.Ci IC-! ¶( 01 

•Jemc No Sr.DsG(A)/7/Con-C/90-91/348 	dt. 28..91. 

A copy of he repert of the Inquiry Cfficer is enclosed. 

The di.cip1in,RyAuthdrity will ta)e a suitable decision after 

cc:nsi1ering the report. If. you wish to make any representation : 

of submission, you may do so in writing to the Disciplinary 

?uthrity. within 15 (fifteen) days cf receipt cf this le'ttor. 	H 

Encl(: ,  : 1**,F.. rnticned above. 	 (I 	) 

itnt C-eneral(i') 

S1ri 1nna:La1 L ul,C/T, 
C/c Shri. J?rahbat Chandr I. aul, 
I .c. 1.ibann-768 831, 
Dist. N .C.iiills (ssam) 

- 

-T' -- - 	 -- 
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the Dop.rttnental *quiry hold açainst Shr.t Prni%lal Paul, 

Clerk/DyPiSt, 
Office of the Accountant Gona1 (An). 

Su 
Meb1aye. SHTLLOG. 

S. Deb BiBW3, Inquiry Officer. Vide letter !'o Sr.t) .A.O (A),'7,/Con..c/ 

991/62 11,.DOtedi 5 .3 .91  
Litoftbite4_Dqj. 

Telegram !0.E5tt 4)P14/29R2.datd 12.2.90.iSSUE*d&O 

- 
S1i Pm1al.Pa,Clerl/TYi 9t. 

2. 	S.2 MO 'tO 	t)/14/22/22ed 2694.90 issued 	to 

ShrL Painalal Paul.ClerlctDYPiSt. 

3 	5.1.3 Telegram No EettO/PC..14/5S5.deted 23,5.90.iSUed to 

Shri Prnna1al Paul. ClOrWryPistlb 	- 

4. Mert 	No 	stt t)/P/P..14/568. dated 25.5.90, issued to 

Shri Parnelal Paui.Clerk/?YPist. 

S.S.5 1   Telegram No 	 2,7.90.issued to 

ShrI Pi3nnalal ,Pal.C1erVTyPiSt.. 

6. 	S6 Memo No Estt 	/C/P-34/1485,dted 31•7.90, issued to 

Shri PrnaLal Paul,C1erk/TYP15t. 

.7. 	S..7 (j) Letter dated 5.5.90 written by Shri Panniilal Paul to 

Estt • Officer in reply to S..]. & S..2. 

8, 	S..? (2) Letter dted 16.6.90 written by Shri P. Paul, C/T to the 

Estt.OffiCOr with referEince to $u.3 M & 3.4. 

9. 	54(3) Letter dated 64.90,writte! by Shri P.Pe21,C/T1t0 the 

Sr.D.i.G(t1V) with reference to S..5&S6. 

106 	s-a Letter dated 20.11.90 written by Shri P.!aul.C/T,tO Shrj 

g,S310ion.Sr.D.A.3(Mmn )with reference to chre Sheet 

dated 7.11.90 

33. 	S..9(1) Letterdated 	4.11.90 writtn by Shri P.Pa1.C/T.t0 the 

Sr.D.A.G (Adrrn). 

5-9(2) JpIc°tiOfl dated 24.11.90 for loeve in procribed leave- 

applicatiCfl form of Ghri P.Peul. 

30610 

	

	Tel,gr1 for extension of leave of Shri P. Paul.. 

Memo 4, 0  S.D.A.G (A)/7/COfl-C/9O.'91/3R° dated 14.3.91. isa 

Ued to Shri PPaui . 

15* 	s12(1) letter dated 24.1.91* to the Sr.D)0d1T1 of Shri Pa 

with refGrce to 511. 

160 	
S..12(2) plicatiofl dat 24.1.91 for leave in proscribed 

leave apliCatiOtt form of Shri Paul. 
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i4 5.13 	Te1egrn M,,o .D.A.G(A)50,ted 13.2.91. to ShriP1 

is. $.14O.) Letter dated 25.2.91 to the Sr.D.A.O(1dIT) 
of Shri Paul 

with 

5444(2) 

S_14(3?, 

S144) 

$445 

D-1 

19. 

	rfnCQ t.O S.. 13. 

Lett or dated 5.3. 91., to the Sr. D .A .0 (dn) of Sh ri Paul 

Letter dated 16.3,91,tO the Sr.D.AG(rfti) of 'shri Paul. 

Jpplication dated 16.3.91, for leave in prescribed fort. 

Report of the presenting Officer regarding appointment 

of Shri Pil tinder PhysicallY hafl(3iC)Ped Cuota. 

Letter dated 20.3.91.Of Shri P.Paul C/r,to the Inquiry 

Officer 

D..2(1) 	Letter dated 25.3.91, of Shri P.Paul C/T,to the Inctuir 

Officer. 

D6.2 (2) 	Leave epplication Dated 25.3.91, in the prescribe3. form 

(from 1.5.91 to )..91) of Shri P.Paul. 

O2 (3 	Mey receipt io . 62 dated 29.10.89 for Rs. 30/-. 1-9 ' 

favour of Shri P.Paul issued by Shivananda )'l'ath and 

Yoç1ashrem Snçjh a Kanakhya Ouwahati-lO. 

D.2(4) 	Money receipt No 3714 datod 29.10.89 for 	.250/-. in 

favour of Shri P,Paul issued By Shgivarda & Yogashrarn, 

Guwahat-10. 

2(5) Money receIPt No 4309 dated 15.2.90 for Rs.600/-. in fav-. 

-.our of Shri P.Pau ) issued by Shiianda & Yogashr Ou-.10 

D-2(S) 	
Prescrpti0n Dated 28.1419,ifl favour of Shri P.Paul 1 

issued by Shjvda Yogic Mospitai.Kama1thY
t10 

D.2(7) Snedical certiftcate date13.5.90,i88 	
by Ayurevedec 

Thysictafl. i4aibng Rural HospItal in fovour of Shri 

P.Paul from 15.2.90.tO 14.5.90. 

Medtca1 certifteate 6ate15.5. 90  iisued by Medical an 

eslth Off icer.-1,30 "De-dad 1ui&l Hospital Maibang to 

Shri P.Paui from is.s.o to 11 1 8.90.. 

Medical certificate dated 12.8.90. issued by Medical & 

Health Officer 24athaflg Rural iospital in favour of Sh 

P,Pi1 for 90 days from 12.8.90. 

I 

	

	

1)..2(10) Medical certificate dated, 11,11,90 issued by Dr. K.S. 

erh,M&iCal& Health Officer to Shri P.PA!Jt for 

90 days 
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44. D..2(11) Medical certificate dated 9,2.91,iSSUed bytedica1 

Health Officer ,Maiborng Rural Hospital to Shri P. 

Paul for 90 days for 9.2.91 to 9.5.91. 

35, D$ Letter dated 2.4.91 of Shri P.Paui to the inquiry 95 

Of ficer. 

 D4 Letter dated 6.4.91 of Stri P.Paul to the inauiry 

Officer. 

 D.5 G.I.letter Io.127/84 co.-ordU,, dated 4.1.85 granti 

-rig. exernpton from Type test examination,by P.Paul 

under Physicaly Handicped 	uota addresSed to 

the Regional Directir 	R), Staff Selection Cornm- 

4ssion •Quwahati. 

 D..6(1) jote of the SO(C.'.3 section to the presenting 

Off jeer about the Three X..Ray Plateds. 

 D.6(2) X-Ray Plate, 

 D-6 (3) XRay Plate. 

 D6(4) )Ray Plate. 

 65) X 	he Telegrh 	per date 18.9.89, bearing 
(I 

the name of Pannalal Paul on the top right corner 

of the per in which the X-ray plates were found 

covered In MC-3 section. 

430 letter date414.5.91 1  of Shri Pannalal Paul to the 

Inquiry Offtcextessing his inabIlity to 2ex 

attened the proceeding. 
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!4st 6f WItnesses 	 V  

NIL 

Inquiry RePOEt. 

calap- 
in theagainst Shri Pannalal Paul Cierktrypist  office of 

the Jcx,ountiint, General' (A&)Megha1aya etc.Shillorig. 

il. Under Sub.Ru1e(2) of Rule 14 of the.C((CCA) Rules,,1965,X 

was appointed by the Senior Deputy account ant General (klrm )Off ice 

of the A.G. (A&E)ssarn,Megha1aya etc.Shillong as the InquirXing 

/ithority to inuir into the charge.framed aqainst Shri Pannalal 

Paul. /T Vide No Sr. D .A.G . (A)/7/oDn .c/90u91/627, dated 150, 91. 

I have since completed the inquiry and on the basis of the docurne 

ritary evidences adduced befite me ptepared my Inquiry Repo9Ys 

under 

2.0. PARTIC7PATTON BY CHARGE!) OIF10ER IN WE D)UIRY AID !)FETCE 

?SS ISACE AVAILABIZ TO H D4. 	
V ' 	 V  

2*0 The Charge Of fcer did not participate in th inquiry wvC 

from the begining to- end.o ass istance was also sought for by the 

ch arged Offjcer. The 5lnquiry was held in h is abs erc ex.p arte. The 

Charged Officer was kept informed about the progreas of the inqu-

iry by sending Daily Order Sheet of the proceedings to his addeess. 

3.0. Article of charcred and substance of Imp4tation of misconduct 

or svi. 

3.1. The following articles of charge have been framed against 

Shri Pannalal. Paul Clerkflypist. 

_____ 

V  Shri Panna1i1 Paui C1er)c/Typist,whle  working as C/T in Mc3 

ecton 5 has been absenting himself unauthorisedly with effect from 

r 3.12.89, after epiry of the sanctioned peri/d of Earned Leave for 

34 days from 30-10.89 to 2,12.89. He was first directed to report 

for duties on or before 15.7.89Vide Telegram No. Ett 1)/Pc/P-l4/ 

983,dated'2.7.90 and again latest by 10.8.90 'tide Mario !o Estt(P1)/ 

PC/P..14J1485 dated 31.7.90 failing which necessary disciplinary 

action would be initiated against him.Inspite of these reminders 

-. Shri Pannalal Paul did rt report for duty till 7.11.90(ate of 
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iie of the charge sheet) nor he submitted any formal leave pp1i- 

cation and Mdicat C0rtificates if any, in suport of his illi*ss.
he  

He has not also given any definite idiCItiOfl so far as to when 

was going to reportfor duty 
By his above acts Shri Panflalal paul C/To  had failed to main- 

tain devotion to duty and'al had behaved in a manner unbecOmifl 

of a Government Servent violatflQ Provisions of Rile 3(1) (ii) (iii) 

of the Central Civil services(Conduct)Ru5s 1964 

4. C.hSE OF THE DLCIPLINARY AUTHORITY. 

Shri Pannalal PUl Clerk/TyPist was sanctioned Earned Leave 

for 14 days in two spells ,that isfor i days from 3O2.0.89 to 

17.11.89 and extension of leave for .
15 days from 18.11.89 to 2.12.89 

He was absenting himself unauthOrisedlY W.e.f. 3.12.89.11 

anti _bims& 	horiSd 1Y -W-,e.--3.-1208• He was intimated tha t 

his leave expiry4 on 2.12.89 and he should join duty iznmediatlY vise 

Telegram No.Estt(M)/14/89/2982.t 12 2.90(VidO 0xibitS-1) 

There after 
3hri Paul was directed to report to duty within 7 days 

receipt of the letter vide Memo,No,EStt(M)14/221224eit 

S-.2) dated 26.4.90 failing which discipliflaty action would be ta)n 

against him.Shri paul was reminded telegraphically to report for 
% 

duty on or 
before 28.5.99,Vide Nostt(M)/C_14/555et 23.5.90X 

hibt S3) ad Memo No. Ett(M) /PC/P_14/568t 25.5.90 (Ex. $.4). 

5hri Pail 
was further given apportunitY to resume duty on or befe 

' 15.7.90 vide telegram No Estt(M)PtP14/983.t 2.7090(EX.5-5) 

Insp.te of the above 
mentioned Memos and Telegearns, Shri Paul failed 

to resume duty and he was given a last opportufliY 
to join his dy 

lastst by 10.8.90,Vide Memo N o  E5tt(M)/PC/P14/1485 dated 31.7.900 

(Ex.S6), failing which necessarY di2cipliflarY proceedings would/ 
be initiated against him.ThroUgh his letters dated 5.5.90(Ex0S7(i) 

16.6.90(E.7(2),618e907(3) and •2908.9O,hri 
Pulg8Ve the 

impression that She was wilfully playing for time and thus 
disobeY 

ing orders of the superior authoritY. 
p0llowing documents also showed that the delifl1efltOffi 

was wilfully absenting himself djobeyiflg the orders of the superiO 

thority inspite of several opportunitieS given to him to reurne 

cu 
a
ty. 

Letter dated 20.11.90,Of hriPaflflaial Paul Clerk/Typist 

(Ex .3_8)without any specific reason and without any medical certi 

ficate to support his absflCe even after issue o Memorandum und& 

Rule 14. 
Letter date124.11.90 of Shri Paul 	

for  

mel leave appliCati0fl 
Ex.S-9(2) but without medical certificate th 

ugh the leave applied for was an medical ground. 

T0legrafliOf Shri Paul (Ex.8_10)for extension of leaveo 
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a 

Memo,No.Sr.D.A.G(A)/7/con-c/9091/380.dated 14.1.91(E.S- 11 
asking Shri Paul Wo torward medical certificate covering th e .  

period of absence and to intimate the date of reporting to duty. 

Letter dated 24ol,91 s oll Shri Paul 
t 	(EoS-12(l) forwarding the leave application(Ex.S12(2) but 
without medical certificate. 

Telegram Nø.Sr.D0A.G(A)/590 dated 13.2.91(Ex.s...18) asking 

Shri Paul to submit medical certificate insupport of his illness 
within fifteen daysof receipt of the Telegram. • 

(g) Letters dated 25.2,91(Ex.S..14(l),5.3.91(ExS14(2) and 

16.3091(Ex-S14),frorn 3hri Pannala]. Paul forwarding leave 
application wIthout medical certificate (Ex.S14(4). 

The delinquent of fic&al was also informed of thee consequenc 
that the entire period of absence would be treated as unauthoris& 

entailing loss of pay resulting In break in serviceut inapite  cf 
repeated opportunity and wazing,the deluent official absented 

himself abruptly and remained absent as would be evedent froth the 
documents produced. 

The three Xray Plated (Exhibits.D6(2),D-60) and D-6(4),, 
referred to by shri Pannalal Paul were found in•the steel.Almirah 

of ?.3,ection wrapped by Ke*6 paper(E)chibit.D6(5),but these )/ 
Xray Plates do not bear neither the name of Shri Pannalal Paul 
nor do contain the report as regards finding on X-rys 0  

Furthor,as regards the claim of Shri Paul.that he was recrui 

*nder Physically handicapped Quota,it was found that he was spon-

sored by-the fa m s"m 	by the Staff Selection Commission for app.- 

ointment under P,41 quota and forwarded under NO.SSCG,4GM/1/8 4-85/ 

13909,dated 13.1.85 Shri Paul after his appointment was not paid mi  

any allowance by Estt(M) section. 

In pursuance of Mmo No.Sr.D.A.G(A)/7/con.c/9091/380,dated,. 

14.1.91(E3r.0S_11) Shri Paul has expressed the circumrnstances forI. 

ot been able to produce medical certificate from the Civil Surgeon 

vide his letter dated 25.3.91(Ex.D-2(1), and furnished medical 011V___~certificates from his atending physisians covering periods of 
treatment from s 15.290 to 9.5.91, after a lapse of about a yx 

together with a formal 1eve application for the perlod# mfxtxw 
of leave from 1.5.91 to 9.5.91(Exhibits-2(2) to' 

D.-2(11) 0 The medical certlfjcate granted by Ayurvedic physician 
Maibong Rural Hospital in favour of Shri Paul was granted on 
14.5.90 certifing the period of illness from 15.2.90 to 145.90 
As per Medical kttendance Rules the medical certificate should be 
granted from the date of connencement of treatment which the atte- 

nding physician certifing the absence0 
Shri Paul in his letter dated 2o4o91(E.$.-3) has stated that 

his permanent physical disability has aggravated and preventing 
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him from resuming duty. 

Thus Shri  Paul',inspite of several direction to report for 
duty, has 'disobey. ed the superior authority without any valid and 
convincinng raans which act amounts to lacking in devotion to 

duty and violation of u2.e3(1)(ii) of the CCS(Conduct),Rules, 

1964. 

311ri Pannalal Paul  has absenting himself from duty unauthori 
edly with effect from 3.12.89,without permission and also withou 

furnihing any medical. certicate in support of absence and 

there by' a total period of, at 17 monthskas been elapsed on 

absence till date which amounts to unbecominQ' conduct of a Govt. 

Servent Vilating RuIe'3(i)9i(iii) o§ the CCS(Conduct)Rules, 
1964. 

he article of charge framed against Shri Paul /T havebeen 
esttablished beyond resoneble doin view of th/e facts and 

evidences mentioned above. 

CASE OF THE DEFEANT. 

Lô 	cy  Cffck) 

r 

After having been struk, down with physical disability 

resulting in total -inmobilisaton Shri Pannalal Paul got in touc 

with an Orthopaedc Specialist at Shillong and was asked to take' 

Xray of the pelvis and hipsJater the doctor advised him to takA 

go 'in for Yogic Therapy.Accordingly,Shri Paul got himself adrnitt 

in the Umachal Yogic Hospital at Kamakhya Hjil,Guwahati.He was 

there till 14.2.1990,but with no result or improvement* 

in support of this he refe'ed to the 'three Xray plates 

lying in the Big Steel Alrnirah of MC3 section covered by 

ITlegraph l  newspaper with his name written on the top.Cmese 
three Xray plates(Echibits ...6(2) to D.(4), were retrieved 

from MC3 section and kept in the custodyto' obtain a medical 

report from a competent doctor on these three Xray plates to 

convince itself about the extent of physical disability that has 

made him handicapped and irnmobilised,In support of his treatment 

in the Umachal Yogic Hospital Shri Pannalal Paul submitted presc 

-iption and money recelpt (ExhibitsD-2(3) to D2(6)D of the 

Shivanaflda Yogic Hospital,Kamakhaya ( GuWahati, where he under- 

-went someitreatment.At that point of time his physical and mentM 
• condition were such *e that he was unable to decide hat court 
of action he should take and for how many days leave he should 

apply for He alsofappeaied,to the authority to make spot and 
physical enquiry about the state of his health,if necessary, 
to satisfy itself.Further he has stated that he could not procu: 
formal leave application form to apply for leave as he was resi.-
ding at a very backward place without any central Govt.Offices 
there .Accordtng to rule he might be on un-authorided absence 
but,Shri Pann8lal Paul belived,he was not respousible for this 
responsibiiityehould be ascribed to his physical disability 

which was beyond his control 
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,In respeèbof telegram No.Estt(M)/PC/P..I4/983. daied 27,90 
(x.S.j) • and Memo No0 stt(M)/PC/P....14/1485dated 310o90,(E o S..6). 
bhri Paul submitted that he had acknowledged their receipts and 
prayed for.rèlaxation in respect of his resumption of duty(Ex.-734- 

A5 regards Memo N0.E5tt(M)/PC/P..14/1485 dated 3I.7. 

(Ex.S-6) and niemo No. stt(M)/PC/PI4/568 dated 25.5.90(E....4), 
.Shri. Paul.has stated that he was ful]4 aware of the ramifications 
but he was forced to - bje away from duty. 

With reference to telegram No0Estt(M)/PC/P.14/555 dated 23.5. 5  
(Ex.S-3) and Memo N0.Eatt(M)/lC/P_14I568,dated 25.5090(EX0S,u4)$hrj 
Pual stated that he had 'respozed intimating and pIeeding his inabillo 
ty to resume duty owinqto his prôblerwti health (Ex.S.7(2). 

As regards para, 1.95 of the Esttablishment Manual, Shri Paul 
submitted that since his case was unexpectedrecedented and extra-
ordinary in character,the specia4sts and experts who formulated and 
author44yed it could answer t.He s'iaunable to offer' any comment on 
it.The same was the case so far as Rule 7 of the CCSLeave)Ru1es 0,' 

1972 was concerned. 
Shri. P8u1 was not able to understand how his letters dated 

16,600 1 6.800 and 29.8090(ExoS7(2).S...7(3).wrjttn in response to 
Exhibjt 	 & S6 0  were not clear and convincing0Shri Paul 
admitted that his.a±kaiz letters were aimed at wilfufl.y playing 
for time for his health was uncertain and he was virtually bedridden 0  
More over the attending physician could not hold out any guarantee 
or undertaking when he could be able to resume to duty.5 such it 
was not possible on his part to indicate any specific date of his 

of his resumption of duty.)hri paul further 
stated that all the letters written by him were repesertation in 

l,A;W chatacter and thus according to Shri Paul,the words "disobeying the, 
orders of the superior authority'1were retractable. 

• 	As regards charges against Shri Paul on devotation to dutyhe 
'c- 

	

	in his defence cited few instances about his devotation to duty while 
work1ng in different section, 

7 	In October 1986,wbile he was working as ief,C1erkt* in MTC1, 

Vacan

on,he was asked to'distribute the vouchers of three treasuries d 
X,section a'the referexce Clerk table of IC-1 section was 
t.He readily did the work at the request of the 3ranch Of.cer 

without claiming any remuneration and honorarium 0  
Again,after his posting in MC3 section in a vacant tar'le "4th 

huge arrears,he managed to pull up the arrears without claiming an'  
honorasium 0  

In December '88-January 89 1 ,one Sr.Accountant of 114C-3 section' 
went on leave,and all the final accounts of his ta"lé was done by 
Shri Panflalal Paul volunterily without any claim of honorarium 0  

/ 
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4imilarly he did the Job of .eference Clerk also of 23 section w 
when hige dof important letters Piled up to te diarised. 

The aoove instances would go,a long way.according to Shri 

Pannalal Paui,,towards bringing home to hid sense of responsiitity 
and devoetion to duty.So the charges framed against ShriPannalal 

Paul undeiiile3(i) (ii) (iii) of the CCS(Coflduct)Ru1es,1964,hou1d  
deserve to he recounted. 

Shrj Paul,last of all,pleaded to the authority to he kind id 
enough to have a catholic approach and deal with his case from, 
humanitarian stand point tather than strictly adhearing to the 
rough and ready Menual.Rules keeping in view of the fact that his 
cao wa most extra Ordna'y.unexpected and unprecedented.Hecou. 

id not hold out any indication or garantee as to when he would be 
ale to resume duty and ac much he humbly solicited further relax 
ation in respect of his resumption of duty.Shri Paul also prayed 
that the authority might cond*ct a spot. or physical inquiry cancera 
ing his condition and as-certain and cinvince itself aout the' 
gravity of his predicament.:hri Paul was hopeful of reurning his 
duty and promised to intimate the authority at least 15 days in 
advance of the date of his joining. 

Shri Paul in his letter dated 200.91(Ex1)addressed to 

the Inquiry Officer tried, to esXta'AishwAmt by citing a case of 
One A.P.Chandra Sekhar,Central Govt.ervent under Geological urve 
of India.Caicutta,that a .govt. 5ervent when isued with charge /h 
under Atle 14 of the CCS(CCt)ru1es. 1965 to hold an enquiry agint 

the enquiry. wa virtully held after 0 to 9 years after the 

izsuance of the charge sheet Mernorendum,and thus was affóred ample 
opportunity to the delinquent Officiai5.t this opportunity was 

Jv,Aot 

given to him. 
Again,ShriPaul,by citing the aforesaid case of A rn p. 

Chandrasekhar,tried to bring out some anomalies about the applicat 
ion of Iuie 3 of the Cc5 (Conauct)rules,1964 in his case, though 
according to him the gravity of misconduct in his case was much 

l3s(Exhibjt D-4) than that of A.P.Chanthasekhar. 
In his letter dated 2.4.91(Ex.D..3X Shri Paul tied tb impr 

that wefere measures 'Like 3 % Job eces-vtion for physieally hand-
icapped persons in 'Govt.Serventwas introduced by the Ministry of 
Welfare.Govt.of India,much afterH1'965.that is ,the introthiction 
of the CC4cCA) rulesj, 1965 andç"therefore these rules would not be 

applicable to the physical handicapped Government Servents.Shri 
Paul then reiterated that he was recruited asphysically'handicapp 
eI!e was suffering from permanent physeal diahility which had 

got aggravated presently and' prevantthg him from resuming duty. 
A reerds 'taking the help of ,iefence Asistant .Shri 

Y JO 	V*4 	 CY7 	
1)/ 

S-c.U- 
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Vaul wotoo an tny p1eadng for rjeri*ttvu juøtice from ebl'i bo. 

died people turned out to be o f no avail he indirectly declined to, 

take any DefEne. Assistance for his help. 

Shri Paul further. wrote. aome caua.a of a specific rule ft5-w: 

med against me in the. charge sheet are glaringly..arbitrary,uncalled 

ford  sweping and dome so tongue is theck.Thie can be substanti,lly 

substantiated bye very authoritative and authentic exerrplary pre- 

• cadent -cum docunt. I aving: unversa1 acceptence,which is in my p,.' •. 

ssession.'But Rhe.dd not further clarify his .ststetnt.. 

/ 	•Once.-again he pl4ded himself innocent, by saying, 01 herewith 

profess, ma1ntain and slernnZy declare that to my best knowledge 
and belief I am innoceat end innocuous. N  

• Shri Pau1 in.. his letter dated 25.3 .91 (x.D-2 (1), addressed to 

the Inquiry Off icer,stated that he as pox7vie of the authority 

• •• approac4ed the Civil Surgeon for medical certiflc&te but he refused 

to issue M.C.on the ,plea that Shri Paul was a Clerkflypist and ad 

vised Sb ri Paul to (?btain M .0 • from the physicians under whom he 

was under treatment. Alond with the letter Shri Paul forw4ded  the 

following documents for onw4d  submissions.. . 	. 

Pers coected with treatment in Umachal Yogic Nospita 

Kamakheya (ktwthati(thibita.D..2(3),D-2 (4),D..2(5),D.2(6). 

Medical certificates:" 	 •. 	: 
• 	 (a) dated 14.5.90.covering period from 15.2.90to 14.5.90. 

(b) dated .15.5.90 avering periods from 15.5.90 to 11,8.90 

rc 	 (Ex,r...2  
• •. (c) dated 12,8.90 c,owring periods from 12.8.90(EX.Dw2(9): 

(d) dated 11.1j.90.coverjng periods from 10011.90(c.D"2.(10' 
(.dated94.91 covering period from 92.91 ta 95.91.. 

Ox.D.2(11).  

• 	 One formal'leave application dated 25.3.91 praying EsO.' 

from 1.5.91 to 9.5.91 (c.D"2 (2). 	 i 

Shri Paul submitted his application. for 1eve s under - .: 

(without H.C. in support) 	 . 
' 	.•..' 	.4 

Ci) application dared 24.11090.1 IPJ/EOL froio3912.89 to: 

14.12990.on ground of aggravated physical dieability(medicl cerl.• 

ficate issued by Civil Sergeon Stated to be already furnished 

.$i.9(2)bt not enclosed. • 
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(2) Te1egrn dated 21.12.90 praying exeenssion of leave upto 

15.l,9O(c.S-1O). 

tpplication dated 24.1.91.E0L from 25.12.90 to 154,3.91 on 

qrund of "Ibyicel ic.s'.12 (2)o 

plication dated 16.3.91.EOL from 16.3.91 to'3Q.4.9j on 
ground o Physical disability(Ec.S-I4(4). 

After conclusion of the Depertmental proceeding (Exparte)agains  
Shri Paul,he was asked by the Inquiry OffIcer to eubmit his written 

statement of defence. In reply Shri Paul sought clarif ication on the 

eowmrnucations dated 6.4.91(Ex.D'4) and. 4.6.91 to the Inquiry Off icét 
with a view to paving the way for stfornisslon of his written statement 
of defence vide his letter date 16.6.91. 

6. AnalysIs and_esseementofridence. 

The chargeAtrelned by the disciplInary authority against ShrI 

P.PAUL, C/T was that he unouthorisedly absented himself from duty, 

after expiry of the leave granted to him from 3.12.89 omwads.He was 

repeatedly asked vc xXxoczx3** 	to resume his duty with 

-in certain.fixed daês or to submit formal leave application and 

produce necessary medical certificats in suport of his jllnós.The 

reply furnished by Shri Paul to the Memos and TeIegras Issued by 

the Off ice$' were not clear, rembUng and not convincing and gave inre 

gsion that the writer was wilfully playing for time and thus disobps. 

-Ing orders of the superior authorlty.Shri P.Paul had been sufficienti 

cautied about the consequences of his remaining away from duty w±th 

out valid and coiwincing reasons citing relevant rules,orders and 

(Aovt of India's decisions 4, But 5hri P.Paul did not report to Duty. 

as regards the claim of ShrI P.Paul that he was appointed as a. 

physically Hdicapped candidate the claim was adrnitted by it.italso 

pointed out that Shri Paul was not paid any allowance for that reason 

by the AdrninistratiOn.)Out the three X-ray plates traced out from 

MC-3 section,it was stated that these do not beat any name of th 

person whose X-rays were taktn nor contain the report as regards 

findings on X Rays 

Shri Paul submitted the documents connected witli his trearmaflt 

in the Umachal 'Yo.ic flospital,1<wtakhya and medIcal certificates 

differents dates arA formal leave applications of diffeent dates 

with letter dated 2563.91. The madcal certificates covered the peric 
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frc4I 5 . 2 . 90  to 9.5.91. 

Shri Paunalal Paul in his letters to the authority was repeaY 

stressing about the deteriorating candition of his health which forced 

him to remain away from duty.J-tis physical disability aqgravated to 

such an extent which made him bedridden. He took leave initilly for 

treatment first from an Orthopedic Surgeon in Shillong.X-rays were 

taken on his advice.He went to the tJmachal Yogic Hospital Kama)dya Hill 

there after, and underwent some trement there but without any result 

Thereafter he went to his home and continued treatment there from the 

Physicians avaiLble there.But the doctors were not km 	a position 

to give him any definite date of his cure.This made Shri Paul uncertain 

to Inform the authority about the specific date of his resuming duty 

As advised Shri Paul met the Civil Surqn also for a medical certific.s 

ateé but he was hot examined by the Civil Surgcon being an Official Of 

láwer rank.Shri P.Pauj has admitted that through his letters,which were 

more or less representations in character,tried to gain time as his 

physical condition was responsaible for his absence from duty. 

Sh.-i PiPaul also requested the authority to make spot and phy-

cal verification of his condition of health to satisfy itself about the 

genuinness of his physical disability.He also requested the authority. 

to get the Three X-ray plates examdned by any competent medical doctor 

and obtain a report on it for its own set1s faction. 

From the medical certificztes submitted by Shri P.Paul, it app 

eared that he was suffering from Chronic 'Rheumatoid Arthritis' .The 

14'gtors in different spells reconáened him leave from 15.2.90 to 9.5.91. 
4V 

 z 
In eply to the tharge of remaining absent un-authorisedly,Shri Paull 

tated that he could not procure formal leave applIcation form sari ier. 

It was only when his father caine to see Sr.D.A.G(A)with 4etter from 

Shri Pail (dated 20.11.90).his father could bring formal leave applicat-

ion form for him and he submitted his formal application for leave (fror 

3.22.89 to 24.12.90) on 24.11.90. 
In reply to the t4aoa. and telegrams issued .rom the Office 

asking him to resume duties.Shri Paul every time replied to these Merno 

and Telegrams describing the pathetic condition of his health s  but he 

did not pray for leave or extension of leave at aby stage in clear term'. 

He could have applied for leave in p'ain paper and the medical certifi. 
0 

cates obtained by him from time to time ould have also been submitted 
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to the ofEico As and when these were 1aued by the doctors without 

4. theLcOflciiCated.e could ha ve avoided charge sheet heI 
making  
he repondt to the 11emOa ant2 olerjralrni by sen6inQ leave .pplictitiOfl 

when  
in plain per and medical certificates as an7eceivad by him. 

On the other hand instead of asking Shri Paul to obtain medi-

cal certificate from the Civil Sergeon.$hri Paul could have been refe-

rred for a me4ical opinion to the Civil Sergeon by the Office, In which 

case the Civil Sergeon night not have refused to ezarde him and a 

roport about the state of his health could have been gathered and the 

genuiriness of his physical disability .coild be esttabliehed by the 

ffice.SimilarlY the three Xray plates referred to by ShriPaUl could 
UP 

have also been obtained from MCsectiOfl and consider the M.bil ity 

of obtaining an expert view on thern.The etcumstanceS and the conditiOn 

in which these three X..ray plates were retrieved from MC-3 section , 

seermd to belong to Shri Pail though thede did not bear his na me on 

it. 

Prom the 4  medical certiftcates proz3ticed by Shri Paulo ,  there 

is resonabie ground to believe that he was suffering from illness from 

3.12.89 to 95• 91,4nd his absence from duty ,as due to his illness. 

As regards the points raided by Shri Paul in hi3 letter dated 

• 20.3 .9i 6401 and 4.6.91 citing reference to the case of A.P. Chandra .  

it is clarified • underi. 

As per para 2 & 3 of the Govt.of India's lntrnct ion No. 

o l beiOw 1iI.e ii of the CC3 (0A) rules 1965a Go t,Serveflt who re!tains 

absent unauthOriE3edlY withcut proper permission should be peoceeded 

agaiiwt izmediate1V an 4  this 5hOuid not be put off till the absence 

ezceeds the limit prescribed in Rule 32(2)(a) of the CCS(leave)RuleS. 

1972.Th the c!so of a teiporarY Cvt.SerV?flt remaining absent in 

eXCeSS of the limits laid down i\ule 32 (2)(a) of theCS (Leave)Rule 

192 #  disciplinary proceedings undcr Rule 14 of the CCS (CCA) Rules ~ 

should be initiated and the cse proce4sed in the uaual mnr. 

it has been further decided that it should be normally poss-  

ible for the disciiiflarY authority to take a final decision fo!' the 

inu try report with-i a period of three months at the most vide i: 

Cvt.°f nM4x India's Instruction no.11 below  Rules 

16 of the = (0A) rules 19650 
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SO'L the contention of hrL Paul.that in q'uiry couli be held aft3r 

Af 
B to 9 years of the issuance of the charge sheet MnordUrfl, is not 

correct. 

The Rule 3 (1) of the C CConduct) flule 1964, stateS as 

Unier2. 

Rule 3 (1) Every GovJ.Servent shall at al1 times, 

maintain absolute Integrity: 

maintain deyOtiOfl L-0 ,duty, and 

do nothing which is unbecoming of a Govt.Servent,. 

in the case of Shri .Paul,he was charged 

under Rule 3(1)ii) (iii) ibia for frthe failed to maintain devotion to 

'duty, had shown gro3s insubordin at ion and h ad behaved in a manner 

unbecomming of a Govt.serVt . 

iereas, In the case of Shri Chandrasehar,he was charged under 

Rule 3(1) of the cc cduct)Ru1e5s 1964,that is,for violation of all 

the three'ClaUSe$ uuder ,  Rule3(1) ibid in Article 1,of the charges. " 

in Articles ti diii. he was charged under RU1 3 (t) (iii) ' ibid, thatis, 

for his act wMch wsn8tUèdia9 behaviour unecóX!1%ing of a Govt. 

Sevant. 

pINGS:— 
On the basis of d4cument&rY evidence adduced in the e~ case before me and in view of the reasons given above, hold' that the 

charges brought against Shri P .Paul,Clerk/'XYPiSt, are not esttablished 

beyond doubt.There is reasonable ground to believe that Shri P.Paul, 

who Was appointed as a physically handicapPed csndidate,WaS suffering 

f rorn 'Chronic Rheumatiod Arthritis', as certified by his attending 

Physicians making him incapable to resume his duty. 

	

Datc, 	.tust,i9O10 

SHILLONG. 	
( S,Debiswas ) 

Inquiry Officer, 

V 
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UMENT-2 

OFFICE OF THE ACOUNTNT NERAI.(A&E)ta.ALAYA ETC., 

SHILL0NG. 

NO. Sr.DAG(A)/7/Cofl_C/90-91/211 

Dated, Shillong the 18the Sept, 1992. 

ORDER 

WHEAEAS disciplinary proceedings under Rule 14 

of the Central Civil Services (Classification,Control 

and Appeal) Rule. 1965 were intituted agaist Shri 

Pannalal Paul, Cler/Typist vide this'offre Memo 

No. Sr.DAG(A)/7/Con-C/90-91/248 dated 7.11.90 on the 

following article of charge:- 

1. 1tThat the said Shri Pannalal Paul, C/T while func-

tioning as Clerk/Typist inM3 Section was sanctioned 

E.L. for 34days vi.e.f. 30.10.89 to 2.12.89. He has been 

absenting himself unauthorisedly w.e.f. 3.12.89. He 

was directed to report for duties on or before 15.7.90 

and thereafter latest by 10.8.90 positively failing 

~/O/  
which necessary disciplinary aàtion would be initiated 

against him, vide this office telegram No. Estt(M)/PC/P-14 

/983 dated 2.7.90 and Memo No. Estt(M)/PC/P-14/1485 

dated 31.7.90. Inspite of the above, Shri Paul has not 

yet reported baàk for duties till date nor has he 

submitted any formal leave application and Medical 

Certificate, if any in support of his illness. He 

has also not given any definite indication so far as to 

when he is going to report for duty. 

By his above acts, Shri Pannalal Paul, C/T has 

failed to maintain devotion to duty and also has behaved 

in a manner unbecoming of a Govt. servant violating 

provisions of Rule 3(1). (ii) (Iii) of the C.C.S.(Conduct) 

Rules, 1964". 

A sttement of imputation of misconduct in 

support Of the Article of charge together with a list 

of documents bywhlch and alist of witnesses by whom 

the charge was proposed to be sustained were also 
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forwarded to him alongwith the above said Memorandum 

dated 7.11.90. 

As his written, statement of defence dt. 15.11.90 

was not convincing to the Disciplinary Authority, Shri 

S..Deb Biswas, Welfare OffIcer and ShriBikash Das Gpta, 

A.A.O S  Were appointed Inquiry Of fiàer and Presentin Officer 

resective1y, vide Order No. Sr. DAG(A)/7/COflC/90_91/627 

& 628 dated 15.3.91. 

'The charged officer ,did not participate in the 

Inquiry from the beginning to end. No assistarve was 

also sought for by the charged officer. The Inquiry 

was held in his absence ex-parte. The charged officer 

Was keptinformed about the progress of the inquiry 

by sending 'Daily Order Sheet' of the proceedings to 

his address by theInquiry Officer. 

AND WHEREAS the Inquiry Officer vide his report of 

inquiry 0ajed 6.8.91 held 11  that the charges brought against 

y/ 	

Shri Paul Clerk/Typist are'not established beyond doubt. 

There is reasonaje ground to believe that Shri Pannalal 

Paul, who was appointed as a physically handicapped 

candidate was suffer ng from " Chronic Rheumatiod 

Anthritis", a-s certified by his attending physician, 

making him incapable to resume his duty". 

50 	 NOW, THEREFORE, after having carefully examined 

the inquiry report furnished by the Inquiry Officer in his 

letter dated 6th August, 191, and also after going through 

the facts and circumstances of his absence as stated in 

the representations submitted from time to time by the 

Contd .. . 3/ 
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charge1 official against the proceedings and with 

rferei1 ce to the medical exaninatin report so obtained 

sunseqtently from the Chief Medical & Health Officer, 

North ~~ ach .ar Hills, Hlong. I am of the opinion that 

the chges framed against Shi Pannalal Paul, C/T 

have nct been established beyond all reasonable doubt 

and herce under the power vested upon me as Disciplinary 

AathorityI hereby exonerate said Shri Pannall Paul, 

C/I from the charges framed against him 

The leave of absence beyond 2nd December'89 

may be regulated as per the Rules in force and on 

receip of leave applicationfrom the official. 

Shri Pannalal Paul, C/I is also directed to 

report to the Chief Medical &Health Officer, North 

Cachar. ills, Haflong immediately as directed in this 

~m6 office 	No. Sr.DAG(A)/7/Con_C/90_91/107 dated 

30th Ju1ly'92, 

Sd/-. L.Tochhawang 

Shri Paraia1 Paul,C/T 
	Dy. !AccOuntant General( !A). 

C/U Shri Prabhat Chandra Paul - bisciplinary Authority. 

P.O. Mabang-788 831; 
Dt. N.C.HilIs, Assam. 
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DOCUMENT NO.3 

OFFICE OF THE ACCOUNTAsiT NERAL(A&E) ASSAM,SHILLONG-1. 

Memo No. Sr.DAG(A)/7/Con_c/90._91/597 Dt. 5.2.92. 

/ 

With reference to his letter dated 10.1.92, 

Shri Pannalai C/T. is hereby again directed to make 

necessary .arranements for his appearance before the 

C.M. & H.O., Haflong by for medIcal extination and 

not by anS' other Medical Officer. He should appear 

before the C.M.. & H.C., Haflong by 15.3.92 positively 

failing which the undersigned will decide the case 

ex-parte. 

• 2. 	. .TheC.M. & H.O., Hafiong is being intimated 

separately 	.-. 	 .. . 	 - 

3. 	The receipt of this Memomay be acknowledged. 

Shri Pannàlal 1Pau,C/T 

C/c Shri Prbhat Ch.Paul, 

P.O. Maibong78883, 

Dt. N.C.Hills,Assarn. 

Sd/-. Illegible, 

Sr.Dy,Accoutnt General(A). 



DOCUMENT NO.4 

Received Rs. 30 1 00 Rupees thirty only from 

Sri Pannálal Paul laing Medical treatient fees. 

• 	 Sd/— illegible, 

13.3.92 

Chief Medical & Health Officer 

N.C.Hill,Haflong. 

ki 
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REGISThRED A'f: 
DOCUMENT NO.5 

OFFICE OF THE ACCOUNTANT GENERAL(A&E)ME{ALAYA ETC., 

SHILWNG..1. 

Memo No .Sr.DAG(A) /7/Con-C/90-91 /233 Dt. 21.10.92. 

With reference to this Office Memo No.Sr. 

• DAG(A)/7/COfl-C/90-91/107 dated 30.7.92, Shri Pannala]. 

Paul is hereby directed to intimate this office whether 

he appeared before, the C.M. &H.O.,Haflong as directed 

inthis office Memo quoted aboveto get hImself examined 

physically and clinically to determine whether there is 

any likelihood or not of his returning to duty in the 

near future. 

He i onee agairidirectd to apnear the 

s4d me11ca, offIcer for rnedial examination and may 

produce a copy of this Memo to the medical officer 

as and when'required. The medical officer is being 

intimated in this regxd. 

The receipt of this memo may be acknowledged 

by him urgehtly. 

Sd/- Illegible, 

Shri Pannala]. Paul,C/T 	y. Accountant GeneraL(Admn) 

C/o Sbrj. Prabhat Ch. Paul1  

P.O. Maibong-788 831 

Dt N.C.Hills(Assem), 



4 	 OCUIvENT NO • 6 

Received a sum of Rupees 90 1 00 (Ninety) only 

- 	fromSri Pannalal Pa'1 being Medical Examination 

fees. 

Sd/— Illegible, 

23.11.92 
Chairman,  

District Medical Board, 

Hailong. 

hiof Medical & Health Officer, - 

NC.Hills, Haflong. 

f 

pj- - 
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Confidential 
	

DOCUMENT NO.7 

L.Tochhawang 
Dy.Accountant General(A) 

Sr .DAG(A)/7,tCOfl_C/90_91 /845 

 

Dated 14th Feb'1994, 

Dear Dr. Teron, 

 

Kindly refer to your letter !4o.42/92-7401 dt. 

1.9.92 regarding the findings.on medical examination of 

Shri Pnnalal Pau&, a Clerk/Typist of this office. 

You were requested to conduct a physical and 

clinical examination of said Shx'i Paul, vide my Confidential 

d.o,letter No.Sr.DAG((A)/7/...Con—C/90-.91/232 dt. 21.10.92. 

From the record of this office (photo copyk of the money 

receipt dt. 23.11.92 is enclosed) it appears that the official 

appeared before you (as directed by this office) for the 

above medical examination, but the medical report of the 

said exa- i1nation is still awaited from you. This may kindly 

be expedited. 

Shri Paul is on leave since 30.10.89. As per 

Leave Rules no official shall be granted leave of any kind 

for a continuous period exceeding five years. 

In view of the position, I shall be thankful if 

you could kindly conduct, a physical& clinical examination 

of said Shri Paul once again and furnish your specific 

comment asto w ether the official is now fit to resume 

his duties, if not whether there is likelihood of his 

being fit to resume duty in near future. This may please 

be treated as most urgent. 

Shri Paul is being directed to a1pear before 

you for the above examination. 

60 	 The medical report may kindly be sent to me 

at the earliest possible date please. 

Enco : as stated above. 	 Yours sincerely, 

To, Dr.D.Teron 
ejdial & Health Officer, s ,z-iarlong. 
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Registered AID 	 DOCUMENT NO.8 

% the Accountant General(A&E)Megha].aya etc.,Shillonçj793001. 

Memo No, SrDA(A)/7-Con-C/9091/39 Dt. 17.5.94 

Shri Pannalal Paul, C/I directed to aopear 

before the Chief Medical & Health Officer, Häf long to get 

himself examined physically and cithnically to determine 

whether there is any likelihood or not of his resuming 

duty in the nex future under this office Memo No.Sr. 

DAG(A)/7Ø0-91/846 dated 14.2.94 and Memo Nos Sr.DAG(A/ 

7/90..91/859 and 903 cit. 4.3.94 and 7.4.94resnectively. 
But it is seen that Shri Paul had not appeared before the 

C.M. & H.O., N.C.Hills, Haflong as directed. Thus he has 

iolated the directions of the competent Authority. 

Again, Shri Paul was directed by the Jt. Director 

of Health Services, N.C.Hills, Haflong under Memo No.G/42/ 

2608 dt. 19.4.94 to appear in the Medical Board on 25.4.94 

for thorough Medical Check-up alongwith all documents 

available, The Jt. Director of Health Services, N.C.Hjlls, 

Haflong intImated vlde letter No./42/2811 dt. 28.4,94 

That Shri Paul did not appear in the District Medical Board 

On 25.4.94. 

He is hereby asked to explain the reasons as 

to why he did not appear before the said authority. His 

explanation should reach the undersigned within 5(five) 

days of the receipt of this Memo failing which disciplinary 

j
ction will be initiated against him as per rule. 

Enclo: I (one empty envelope 
with stamp. 

To, 

Shri Pannalal Paul,C/T 
C/O Shri, Prabhat Pau, 
P.O. Maibang-788831 
Dist, N.C.Hills(Msam), 

Sd/ Illegible, 
Dy.Accountant General(Adrnn). 
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t:xJcIJ11E NT NO • 9 

Despatcher:— - 	 - 

Pannalal Paul, 	•.. 	 May 	21. 1994 

do Sri Prabhat Chandra Paul 
P.O. Maibang 
Dist. N.C.Hills(Assam) 
Pin : 788 831. - 

To, 	 , 

The SeniorDeputy Accountant General(Admini.stratjon) 

Office bf.the Accountant General(Accounts & Entitlement) 
Meghalaya, Mizoram, Arunachal. Pradesh etc., 
Shillong-79300 1. 

Sub: My Medical Examination. 

Sir, 

Kindly note that. I appeared before the re-

constituted Medical Board with the 'joint Directcr of Health 

Services, N.C.Hills,Haflong being the Chairman of the 

board consisting of,three medical officers on 20,05.94 

at 10-15 A.M. and underwent thorough medical examination 

viz., physical and clinical as directed. The money receipt 

obtained against payment of mymedic&, examination fees 

for Rs.90/— (Rupees ninety) only (liupees 30/— t.' each of 

the three medical 'off icôrs) bearing the signature of the 

Chairman of the Medical Boatdj.e, The joint Director 

of Health Services dated 20.5.94 is enclosed herewith. 

This is for your kind information and necessary 

action. 

Yours faithfully, 

Enclosure:- 
	 Pannala]. Paul, 

Money Receipt 
	 21.0.5.94 

dated 20..94 
as above. 
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DOCUMENT NO.10 

• 	Received a sum of Rupees 90 1 00 (Ninety) 

only from Sri Pannalal Paul being Medical Examination 

fees. 

Sd/s. Illegible, 
• 	• 20.5.94 

Chairman, 
District Medical Board 

- Haflong 

Jo1nt Director of Health 

Services, N.C.Hills,Háflong. 

- 	 (Seal) 



E'OCUMEIrr NO.11 

Dy.DAG(A&E)/Megh/375 dt. 3.6.94 

Despatcher:- 

V 	Pannalal Paul, 

C/o Sri Prabhat Chandra Paul 

P.O. Maibang-788 831, 

Dist. N.C.Hills(Assam). 

To 

May 25, 1994 
REGISTERED WITH A/D 

The Senior Deputy Accountant General,(Administration) 
Office of the .AccoüntantV General,(Accounts & Entitlement) 
Meghalaya etc., SHILLONG 93 001. 

Ftef: Memo No. Sr. DAG(A)/7/Con-C/90-93/39 dt. 17.05.1994. - 

Respected Sir, 

I hereby acknowledge the receipt of the 

foregoing conmuniçation together with an empty envelope 

with postacze stamp worth Rs.8/- affixed thereon. 

I hereunder furnish explanation of my failure 

of my appearance 'before theDistrict Medical Board in 

confôrity with ithe Memo No.G/42/2608 dated 19.04.94 emanated 

from the Joint Director of .Health 'Services,N.C.Hills,Haflong 

for favour of your perusal. 	 V 

I was. de ivered the aforesaid communication 

of the Joint Director of Health Services,N.C.Hills,Haflong 

very belatedly on 23.04.1994 at 2-15 P.M. and thus I was 

caught on the wrong foot. 	
V 

In as much as I amV not a self-contained person 

sand yet to get Out and about and thus no one was at my back 

and call highly sought after.in such a state of affairs. 

• 	(3) Unlike Shillong,Gauhati ,Silchar Haflong and 

the like, here at Maibang, no conveyance arrangement can be 

made imprompto and no conveyance can be procured for the 

asking. 	
V 

V 	

Contd..,2/- 
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(4) At such a short notice which I received 

extempore and f6rtuitously, I could not mobilise the 

requisite ways and means to be entailed on this score. 

With regards, Iremain. 

Yours faithfully, 

Sd/— Panrialal Paul, 

25.05.94. 



DOCUMENT NO • 12 

TTRfl WITH A/D. 

OFFICE OF THE ACCOUNTANT GENERAL (A&E)ME-iALAYA ETC.SHILWNG!$ 

NO.Sr.DAG(A)/7Con—C/9O_91/16g Dated:— 20-9-94 

To, 

Shri Pannalal Paul, C/T 	- 
C/O Shri Prabhat Chandra Paul, 

P.O. Maibang-788831 

Dist.N.C.Nills(Assam), 

Subject:— Departmental Inquiry under Rule 14 of the CCS 
• 	(CCA) Rules, 1965 against Sri Pannalal Paul,C/T. 

A copy of the report of.the Inquiry Officer is 

enclosed. The Disciplinary Authority will take a d9suitable,  

deisiori after'cohsidering the:report. if you with to make 

any representation or submission, you may do so in writing 

•to the Disciplinary Authority within 15 days of receipt 

of this letter. 

The: date of receipt of this letter may be 

acknowledged urgently. 

Enclo:— As stated above. 

Sd/— Illegible, 

Sr..Deputy Accountant deneral 
- (Admn) 

Disciplinary Authority. 



NUIRY RPORT 

In the case against 'Sri Pannalal Paul;Clerk—Tpist. 

1. 	Under Sub—Rule (2)of Rule 14 of the Central 

Civil Services (Classification, Central and Appeal)Rules, 

1965.1 was appointed by the Senior Deputy Accountant General 

(Administration) to inquire into the charges framed, aaainst 

Shri P'annalal Paul, Clerk—Typist under his order No.Sr.D(A) 

/7/Con/90-91/118 dt. 11.8.94. I have since completed the 

inquiry and on the basis of the documentary evidence adduced 

- before me prepared my inquiry' report as under:- 

Preliminary inquiry held on 5.9.94 at 11 a.m. 

The presenting Officer has presented the case and handed 

aver all the lited documents 

H. Charged officer did not anpear before the 

inquiry. Ipquiry held only with Sri A.S.Bhattacharjee, 

Sr.A.D. and Presenting Officer. 

The chaiiged Officer was intimated in'my letter 

dated 12.8.94 that the inquiry would be held ex—parte if 

he does not apeaD. before the Inq'iring Authority on the 

Appointed day.The charged Officer in his letter dt.18.8.94 

has intImated' his inability to appear before the Inquiring 

Authority. It -was 'therefore 4  not considered necessay to 

intimate the Charged Officer about the change of date of 

hearing from 31.8.94 - 5.9.94. 

Presenting Officer has submitted a brief of 

the case' copy of which is placed below. 

There was no witness in defence and the inquiry 

Was concluded in support of documentary evidence. 

The following two articles of charge have been 

framed against Sri Pannalal Paul,Cierk—Typist in the office 

of the A.G.(A&E)Meghajaya, Shilloñg. 

Contd... 
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Article—I 

Article—Il 

€harpes that were fxamed 

According to the statement of impartation of mis-

conduct or misbehavior in support of articles of charge, 

the said Sri Pannal.a]. Paul, Clerk-.Typist was sanctioned leave 

(EL/HPL/EOL on IvC) by the leave sanCtioning authority for 

the period from 3.12.89 to 9.5.91. He was due to resume 

his duties on 10.5.91 after expiry of leave, but did not 

do so and continued to remain absent unauthorisedly and 

afterwerds, vide his leave application dated 20.9.93 applIed 

for EOL for the, perIod from 10.509 to 25.10.93 after,  a 
lapse of about two years and five months and thereaeter 

continued to remain absent aunauthoris Odly till date 

Without any leave application. 

The said Sri Pa,nnalal Paul: Clerk—Typist Was directed 

several times by his superior officer i.e. Deputy Accountant 

General(Admn) to appear before the Chief Medical and Health 
Of ficer 	N.C.Hjlls, Haflong, (Nearest to his place of 

resIdence, i.e. Maibong) to gethimseif examined physically 

and clinically to determine whether there is any like] yhood 
or not of his resuming duty in the neqr future in view of 

his continued absence from duty4, but the said Shri Pannalal 
Paul failed to carry out the order of his superior Officer, 

He was directed by the .  Joint Director of Hçalth Services 

N.C.Hills, Haflong vi.de his Office Memo No.G/42/2608 dated 

194.94 with a copy endorsedto the Deputy Accountant General 

(Admn) to appax before the District 'Medical Board On 25.4.94 

for medical check up. Again Shri Paul failed to apeár before 

the said Medical Board on 25.4.94 as directed. 

Contd.3/- 
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Shri Pannaiãl Paul was also directed to resume 

duty immediately in the letter dated 7.4.94 and 13.4.94 

along with Medj.cal fitness certificate from the Competent 

Authority (i.e. CM &HO Haflong), but he did not do so. 

Shri Pannalal Paul wa§ therefore charged with 

gross misconduct indulging in indiscipline, dereliction 

of duty, gross insuboridnation, violating the Provisions 

of Rule 3(1),.(11) , ( iii) of. theC.C.S.(Conduct) Rules 

1964 by failing to comply with the orders of his superior 

authority. For hiswilful, absence from duty he has also 

violated Ruie25(2) of C,C.S.(Leave) hules,1972. 

Brief statement of the case of disciplinary 

authority in respect of the charges enquired into:- 

The Disciplinary Authority prOposed to hold 

an enquiry àgains Pannalal Paul, Clerk—Typist under the 

Rule 14(2) of C.C.s. (ClassificaUon,Control and Appeal) 

Rules, 1965 on the grOund of his unauthorised absence 

from 10. 5 . 91 onwards and drew up the substance of the 

impartations of misconduct or mibehaviór into definite 

articles of charge. Astaternentof the impartations of 

isconduct or misbehaviour in support of each article 

of charge contain the following in brief:- 

ShriPannalalpaul, Clerk—Typist was sanctioned 

leaqe as due and ädrnissible onmedic&. ground for the period 

commencing from 3.12.89 to 9.5.91. Hews due to resums 

duty on 10.5.91 but did not do so and continued to remain 

absent unauthorisedly; i.e. without any intimation and 

afterwards, vide his ap'plication dated 20.9.93, Rxd had 

applied for E.O.L. fo± the period from 10.5.91 to 

25.10.93 on medical certificate after a lapse of abo ut two 

years and five months and thereafter, continued to remain 

absent unauthorl.sedly till date without submitting any 
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leave application. 

$hri Pannalal Paul was directed several times 

by his superior officer to appear before the medical 

board but he failed to apoear before the Board. He was 

also directed to resume duty immediately in the letter 

issued to him on 7.4.94 & 13.4.94 along with the medical 

fitness ce:rtificate from the competent authority (i.e. CM 

& H.L. Haflong), NC HIlls (Assam) but till date he has 

not resumed duty and remained absent unauthorisedly. 

Shri Pannalal Pauè, is therefore charged with 

gross misconduct indulging in dereliction of duty, mdi-

scipli.ne, gross insubordination, thus violating the 

Provisions of Rule a(i) (ii) (ili) of the CCS(Conduct) 

ules, 1964 by failing to comply withthe direction of 

his superior officer. 

_of Government Servant 

The charged officer in his wrItten statement 

dated 25.7.94 has dénjed the charges framed against him. 

His contentionwas that the 1apse oñ.his part due to 

unauthorised absence from 10.5.91.. to 25.10.93 was dealt 

with virtual inexorability. Asrega ds his failure to 

appear before the Medical Board 25.4.94, he has stated 

that since the Medical Officer, i.e Joint Director of 

Health Services remained outstation on unpteen assignments, 

he, after sustained endeavours managed to get in to touch 
with the medical Officer after 25.4.94 and a new date of 

for his appearance before the Medical Board for his Medical 

check—up of was fixed on 20.5.94. He has produced copy of 

the money receipt against payment of medica1 examinationx 
fEes. 

Contd. . .5/- 
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As regards directIng to.resume his duties with 

medical fitness certificate from the competent authority, 

Sri Pannalal Paul, Cler1eTypist has expressed his failure 

to resume duties on the grounds mentioned in the written 

statements. Regarding charges on unauthorised absence 

from 25.10.93 onwards wIthout any leave application, he 

expressed ignorance about leave rules and as a matter 

of fct did not know what kind of leave to be applied 

for leading to the unauthorised absence. 

/ 	 As regards charges of having violated the provisions 

of Rule 3(1), (ii), (iii) of the Centr& Civil Services 

(Conduct)Rules, 1964 and the Rule 25(2) of the C.C.S.(Leave 

Rules, 1972, his remarks are that, he Is not a walking. 

encyclopaedia of rules and the same being beyond his ken, 

it will ho1d water and may sound in ludicrous and outlandish 

to make any comment on It. He therefore, idid not also 

adit the charge. 

Finding on Charge. 

On the bas.s of documentary evidence adduced 

before me in the case I hold my viws on the charges framed 

against Shri Paul, Clerk-Typist as follows:- 

The details of the event and the relevant cir- 

VY
çumstances attending on. them have been ascertained. In 

J '7 reiation to Articae I of charge, Sri Paul Clerk-Typist 
was expected to submIt application ofi.eave of absence 

from 10.5.91 on the said date supported by meØical certificate 

from the competent,authority. But he failed to do so. Instead, 

he submitted the application on 20.9.93 after lapse of about 

Contd, . .6/- 	- 

a 
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two years and five months covering the period of his 

unauthorised absence from 10.5.91 to 25.10.93. There-

after, he continuedto remain absent unauthorisedly till 

date, thus violating the provisions of Rule 25(2) of 

CCS(Leave) Rules, He can not be allowed to plead that, 

he vièlated the procedures because of his ignorance as to 

what kind of leave he should apply for. Rules and procedures 

are laid down in the interest of the Govt. Servant and 

whose responsibilities to follow them. The Article—I of 

charge is therefore proved. 

In relation to Article II of charge, Shri Pannalal 

Paul, though directed by his Superior Authority and also 

by the ffoint Director of Health Services, NC Hills, Haflong, 

did not appear before the' Medical Board on the stipulated 

dated on 25.4.94for'physjcal and clinical examination. 

His explanation for hi.s f'allure to do so in his Written 

statement is not found aconvincing. He thus, violated 

the provlsions'of Rules 3(1), (ii), (iii) of CCS(Conduct) 

Rules. 

Sri Pannalal Paul, Clerk—Typist was directed to 

resume duty immediately in the letters issued to him on 

7.494 & 13.4.94, Neither he has submitted any appl±cation 

for his long absence noR he kas submitted duty till 

date, which tantamounts to wilful absencee from duty 

•under Rule 25(2) of CCS(Leave) Rules. The Article II of 

arge is therefore, proved. 

Sd/— D.K. Nag 
Dated Shillong the 	 . Inquiring Officer. 
10th Sent.194, 
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• 	ReQisteredA/D 	ANNEXUREu..13 

OFFICE OF THE ACCOUNTANT GE1JERAL(A&E )ASsAM, 
MEGHALAYA,ARUNACHAL PRADESH & MIZOF(AM 

SHILLONG-793001. 

Memo No.Sr.DAG(A)/7/Con-C/9091/326 	24th Feb&1995, 

To, 

Shri Pannalal Paul, C/T 
do Shri Prabhat Chandra Paul, 

P.O. Maibang, 
N.C.Hills (Assarn). 

,Thereport of the Inquiry Officer dated 16.2.95 

is enclosed.The DisciplinaryAuthor1tr will take a suitable 

decision after considering the re port. If you wish to make 

any representation or submission, you rny do so in writing 

to the Disciplinary Athority within 15(fifteen) days of 

receiptof this letter. 

• 	Sd/- Illegible, 

Sr.Dy.Accountant General(Admn) 

Enclo:- As stated above. 

II 
LI 
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No.I.o./Deptt.xflq./pLp/9495/7 	Date : 1.2.95. 
To, 

The Sr. Deputy Accountant General(Acn), 
Assam, Meghaiaya etc. Shillong. 

Sub : 	DEPARTMENTAL INQUIRY UNDER RULE 14 OF 
C.C.S. (CCA) RULE 1965 AGAINST SHRI. 
PANNALAL PAUL, CLERK-TYPIST. 

Sir, 

Under the orders communicated in your 

Memo No. Sr.DAG(A)/7/Cofl_C/90...91/182 dt.18.1c.94, 

the Deartmenta1 Inquiry against Shri Pannalal Paul 
, Clerk-Typist have since been completed. On the 

basis of'the docurnentazy evidence adduced before me 

I have prepared by my Inquiry Report, two copies 

fwhich are forwardedto you for further necessary 

action by the competent authority. 

The records connected with the inquiry 

are also sent herewith. 	( 	 / 

Yours faithfully, 
Shillong, 	 Sd/- D.K.Nag 
16 2 2.95. 	 Inquiring Authority. 

I-P)  
~W4A/ 
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ENQUIRY REPORT 

In the case against Shri Pannala1Pául, 
Clerk-.Typist, Office of the Accountant General(A&E) 
Meghalaya, Shiflong. 

1. 	Under Sub—rule(2)of Rule 14 of C.C.s.(CCA) 

Rules, I was appointed by the Senior Deputy Accountant 

General(Admn) Meghalaya, Shillong as the Inquiry Authority 

to enquire into the charges levelled against Shri Pannalal 

Paul, C)erk—Typist, Vjde his Meno No.Sr.DAG(Admn)7/Con—C/ 

90-91/118 dt. 11.8.94. I had completed the lnquiry and on 

the basis of the documentary evidence adduced before me 

prepared my Inquiry Report and submitted the same to the 

disCiplinaryAuthority vide my letterNo.I.O./Deptt.enq./ 

PLP/94-95/2 dt.16.9.94. 

After careful consideration of the represen-

tation of the charged officer, Shri Pannalal Paul, C/T 

dated 28.9.94 and on the facts and records as available, 

the Disciplinary Authority Vide his orders dated 18.10.94 
C) 	 I 	 S 

has directed that; the inquiry would have to recommence 

from the stage of. sending the copy of the written brief 

of the presenting officer, Shri A.S. Bhattacharjee, Sr. 

A.O. 

inpursuanceof the orders of the Sr. DAG(Adrnn) 

- 	dated 18.10.94, Shri Pannalal Paul, Clerk—Typist was served 

with a copy of the D'aily order heet dated 31.8.94 and 5.9.94 

and a copy of the witten brief dated 5.9.94 submitted by 

the Presenting Officer along with the list of exhibits 

submitted by the Presenting Officer vide my letter No.1.0.1 

Deptt.enq/PLP/94_95/3 dt. 19.10.94. 

• 	Re—commencement of inquiry was fixed by me on 
28.10.94 1, and Shri Pannalal Paul WqS further directed to 

appear before the Inquiry Authority with his written brief, 

if any, on 28.10.94 at 11 A.M. 

Contd ... 2/- 
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Shri Pannalal Paul, Clerk-Typist,.neither 

appeared bef öre the inquirynor sent any written 

brief, under the circumstances, the inquiry could 

not be re-commenced on 28.10.94 as scheduled. 

Shri PannalalPaul, Clerk-Typist was again 

given another and last opportunitto appear on 

7.11.94 at'llA.M. before Inquiring Authority failing 

which inquiry would be held ex-parte. This was conveyed 

to him in my telegram dated 31.10.94sént to his addre-

ss ,followed by Memo No.I.O./Deptt.enq/PLp/9495/4(A) 

dt. 2.11.94. 

Inquiry recommenced atli A.M. on 7.11.94. The 

presenting Officer.has presented the case and handed 

over 'the listed documents. 

Participation by the charged officer in the 

inquiryand Defence Assistance available to him. 

Charged Officer, Shri Pannai.al Paul, charged 

Off icer in his telegram dated4.11.94 which was received 

on 11.11.94 had prayed for exemption from his appearing 

before Inquiring Authority on 7.11.94 due to his pro-

tracted and enduring physic al constraint. 

There was no witness in defence and the inquiry 

Was concluded in support of documentary evidence. 

Article of charge and substance of imputation of 

misconduát or misbehaviour. 

The following two article of charge have been 

framed aai!st Shri Pannatal Paul, Clerk-Typist. 

Contd...3/_ 
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Article - I 

A±t1clè- U 

According to the statement of imputation of 

misconduct or misbehaviour in support of article 

of charge, the said Shri Pannala]. Paul, Clerk-Typist 

Was sanctioned leave (EL/HPL/EOL on IvC) by the leave 

sanctioning anthority for the period from 312.89 

to 9.5,91. He was due to resume his duties on 10.5.91 

after expiry of leave but did not do sn and oontinued 

to remain absent unauthori .sedlV and afterwards, vide 
•his aPplication dt.20.9.93, applied for Extra Ordinary 

leave, for the period from 10.5,91 to 25.10.93, after 

a lapse of about two years and five months and there-

after, Continued to remain absent unauthorisedly till 

date without any leave application. 

The said Shri Panna].al Paul, Clerk-Typist Was 

directed'several 'times by his superior officer, i.e. 

.Deputy Accountant General (Admn) to appear before the 

Chief Medical and Health Officer, N.C. Hills, Haflong, 

(Nearest to his place of residence, Maibong) to get 

himself exanined physically and cl'inically to determine 

/ whether there -is any likelihood ornot of his resuming 

duty in the near future in view of his continued absence 

from duty, but the said Shri Pannalal. Paul failed to do 

so. He Was directed by the JoInt Director or Health 

Services,N,C. Hills Haflong vide 'his Memo No.G/42/2608 
dt. 19.4.94 with a copy endorsed to the Deputy Accountant 

General (Admn) to appear before the District Medical 

Board on-25.494 for medical check-.u.'Again Shri Paul 
failed to aPpear before the said Medical Board on 25.4.94 
as directed. 

Contd.. .4/- 
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Shri Pannala]. Paul was also directed to resume 

duty innediately in the letter dated 7.4.94 and 13.4.94 

along with medical fitness, certificate from the com-

petent authority (i.e. the Chief Medical and Health 

Officer, Haflong), but he did not do so. 

Shri Pannalal'paul was therefore, charged with 

gross misconduct indulging in indiscipline, dereliction 

of duty,. gross insubordination, violating the provisions 

of rule 3(i)(ii)(jij) of the C..C.S.(Conduct) Rules,1964 
by failing to comply with the orders of his superior 
authority. For his wilful absence from duty, he has also 

vièlated rule 25(2) of C.C.S.(Leave) Rules, 1972. 

BRIEF STATEME OF T!E CASE OF DISCIPLINARy 
AUTHORITY:- 

The Disciplinary Authority proposed to hold 

an inquiry against Shri Pannalal Paul, Clerk-Typist 

under Rule 14(2) of C.C.s. (Classification, control 

and appeal) Rules 1965 on the ground of his unautho-

rised absence from 10.5.91 onwards and drew up the 

substance of the imputations of misconduct or mis-

behaviour into definite article of charge. A statement 

of the imputations of misconduct, or misbehaviour in 
uppoxt of each article of charge contain the following 

in brief:- 

Shri Pannalal Paul, Clerk-Typist was sanctioned-
leave as due and admissible on medical ground for the 
period Cornmening from3 1289 to 9.5.91. He was due to 

resume duty on 10.5.91, but did not do so and continued 

Contd ... 5/-. 



to remain absent unauthorisedly : i.e. without any 

intimation, and after wards, vide:'his application 

• 	dated 20.9.93 had applied for EOL for the period 

•from 10.5,91 to 25.10.93 on medical certificate 

after a lapse of about 2 years and 5 montha and 

thereafter, continued to: remain absent unauthorisedly 

till date without submitting any leav application. 

Shri Pannalal Paul was directed several 

times by hisSuperior Officer to abpear before 

the Medical Board but he failed to do s°. He - 

was, also directed to resume duty immediately in 

the letter issued to him on 7.4.94'and 13.4.94 

a)ongwiththe. medical fitness certificate from 

the competent authority, (i.e. 'CM. & H.O.Haflong 

NC'Hills, Assam), but till date he has not resumed. 
I 	 / 

duty and remained absent unauthorisedly. 

$hri'Pannalal Paul, is therefore, charged 

with gross miconduct iidulgingin dereliction of 

duty, indiscipline, gross insuboridnation, thus 

V 
violating i.he provision of Rule '3(i)(ii)(ii) of the 

CCS (Conduct) Rules, 1964 by failing to complywith 

the direction of his superior officer-. 
V - 

CASE O'THEDEFENDAtT :- 

• 	

, 	

V , In reply to the charges levelled against 

him, ShrI Pannalal Paul had subrnitted his written 

• 	 statement of defence dated 25.7.94. 

V 	Contd...6/-. 



- 	 —7- 

Joint Director of Health Services, N.C. Hills, 

Haflong vide No. G/42/2608 dt 19.4.94 for his 

PM 
	 anpearence before the Medical Board on 25.494 

was sent to him by oridinary post ; (2) itis 

irrecusable beyond any contradiction whatsoever 

that a to and fro journey between Maihong and 

• 

	

	 Haf long by making conveyance arrangement is a 

highly exensive affair as he has been without pay: 

*3 ) as the Medical Officer, i.e. the N Joint 

Director of Health Services, N.C. Hills, Haflong 

remains outstation on umpteen assignments, he, after 

sustained endeavours managed to get into touch 

with the Medical Officer after 25.4.94 and a new 

date for his appearance before the medical board 

for his medical check up was slated for 25.4.94 and 

(4) for paucity of ,Transportation facilities 

between Maibong and Haflong. 

• 	 As regards charges levelled against him 

for not resuming duty with proper medical fitness, 

certificate as per direction of the authorities 

his arguments are; "he is yet to get cut out for 

the resumption of his duties and yet to get out 

and about." 

iegarding charges on unauthorised absence 

with effect from 26.10.93 onwards without submitting 

any leave application his arguments are that, he 

is ignorant of rules and as a matter of fact, did 

not know that sort of leave to be applied for lea-

ding tn the resultant unauthorised absence. 

Cntd ... 8/- 
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Finally,.for charges levelledagainst 

him for violation of Rule 3(1) (ii) (iii) of GCS 

Conduct) Rule 1964 and Rule 25(2) of the Central 

Civil Services (Leave) Rules, 1972; his argument is 

that, he is not a walking encyclopedia of rules and 

the same beingbe ond his ken, it will not hold 

Water and may sound ludicrous and outlandish to 

make any comment on it. 

Shri Pannalal Paul, Clek.Typist, has 

therefore, refuted the charged levelled against 

him on the basis of arguments sent forth above 

ANZLYSIS ND :SESSMENT OF EVIDENCE: ARTICLE 
OF CAR— I. 

Shri Pannalal Paul, ClerkTypist was 

sanctioned leave as due and admissible for the 

period from 312.89 to 9.5.91.. As a matter of fact, 

he did not resume duty onexpirv of sanctioned 

leave .and continued to remain absent. From the 

statement of imputation of misonduct or misbehaviour 

in support of article of charge it appears that, 

he was directed by the Office to snbmit leave 

application duly upported by medical certificate 

under letterNo.Estt,(M)/PC/p-14/489 dt. 17.6.93. 

It seems, the letter containing .irection of 

submission of leave application was issued to him 

after a lapse of about 2 years I month. Therefore, 

submission of leave application for absence could 

perhaps be rnace earlier by the charged officer had 

the directions been issued to him in time. The 

- 	- 	qontd ... 9/- 
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arguments get forth by the chafged officer in reply 

• 	to the charges of non—submission of application of 

leave of absence from 10.5.91 onwards are, however;' 

not valid as he was duty bon5d to submit application - 

• 	for extension of leave of absence with medical cer- 

tificate on 10.5.91 after expiry of sanctioned leave. 

The accused officer, Shri Pannalal Paul, 

Clerk—Tpist continued to remain absent aunautho- 

risedly from 26.10.93 till date. Neither he submitted 

any leave aplication supported bymedicaJ. certIficate 

nor heresumed'duty. He can not be alloWed to plead 

that, he violated the procedure because of his 

ignorance as to what kind of leave he should apply for. 

Rules and procedures' are laid donw in the interest 

of the Govt. servant whose responsibility is to follow 

± them. 

-ARTTCLIOF CHARGE - II 	 - 

Inspite of issue .of direction by the Deputy 

J/
Accountant\Gerleral (Admn) and by the Joint Director 

of Health Services,as well the harged officer, 

Shri.Pannalalpaul, Clerk—Typist failed to appear 

before the district Medical Boad, Hàflong on 25.4.94 

for medical check—up Reasonsadduced'b him in support 

of his failure, viz, paucity of transport facilities, 

and arranment of expenses with mn a brief period i.e. 

• -between the receipt of the notice from the Joint 

- Director of Health Service, Haflong, N.C. Hills and the 

date stipulated for appearance before the Medical Boafd 

do not seem to be conincing.The third reason put 

Contd. ..10/- 
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forward by him was that "the Joint Director of 

Health Services is on the hop with official works 

and remains oustatiOn on umpteen assignments" 

cannot be accerted as valid since the Joint 

Director of Health Services, Haflong in his 

Office letter No.G/42/2811 dt. 28.4.94 addressed 

to the Deputy Accountant 3enerl(Admn) Meghalaya 

with a copy of Shri Pannalal Paul had reported 

that, ShrPannalal Paul did not appear before 

the MedIcal on 25.4.94. It is therefore, clear that, 

the Joint Director of Health Services Haflong was 

present on 25.4.94 in his office at Haflong. 

In his statement of defence.dated 25.7.94, 

Shrl Pannalal Paul had stated that, he actually 

appeared beforeg appeared before the Medical Board on, 

the appointed day on, 20.5.94 with the Joint Director 

of Health Services/ Hafloñg, N.C. Hills as the Charman 

of the Medical Board. Through he thned up before the 

Medical Board on 20.5.94 he was issued charge sheet. 

He had also furnished a photocopy of the money receipt 

obtained against payment of R. 90/— towards his medical 

examination. 	 - 

From the letter issued uhder Memo No.G/42/ 

- 5737 dt. 22.7.94 from the Joint Director of Health 

/ 	Service, Haflong, N.C. Hills, addressed to the Deputy. 

Accèutitant General (Admn) it appears Shri Pannalal Paul 

appeared before the Joint Director of Health Services 

on 20.5.94. It transpires from that letter, that Sri 

Paul did notappear before the Medical Board as claimed 

Contd...11/- 
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byhim. He actually appeared before the Joint 

Director of Health Services and that was on his 

own violation since the office neither issued any 

request letter tO the medical authorities nor any / 

direction to Shri Pannalal Paul in ,this regard. 

•It further appears, the charge sheet was issued 

to Shri Paul ônó.7.94, i.e., before receipt of the. 

letter dated 22.7.94 from the 3oint Director of Health 

Servics intimating appearance of SfiriPaul before 

him for medical examination. 

The Soint Director of Health Service, 

Haflong had directed Shri Pannalal Paul Vide his 

letter dt. 22.7.94 quoted above to consult with the 

Otthopaedicsurgeon for better investigation and 

treatment, Shri Pannalal Paul was asked ,y  the office 

to intimate whether he appeqred before the Orthepaedic 

• Surgeon,. In, reply, Shri Paul vide his letter dated. 

S. 25.10.4 addressed to the Sr. Deputy Accountant General 

(Admn) xhad intimated that, he did not .ppear before 

, anyOrthopaedic Surgeon.. 

ShiPannalal Paul was directed to resume 

duty imcnediatelc, in the letters issued to him on 

7494 and 13.4.94, Neither he reumed duty, nor he 

submitted any application afor his long leave of 

absence from 26.10.93 till date. In his written 

brief dated 30.11.94,Shi Paul has explained 

his difficulties to resme duty owing to his physical 

Contd..,.12/- 
/ 



-12- 

disability and assured that he would resume duty 

within 48 hours as soon he is rendered fit. This 

explanation, howeyer does not confer him anyright 

to remain ab ent aunauthorisedly. 

LI 

As regards tharg#s levelled against him 

I or violation of Rule (i) (ii) (iii) of the C.C.S. 

(Conduct) Rules, 1964 ahd Rule 25(2) of the C.C.S. 

(Le ave) Rules, 1972 the arguments put forward by 

him in his Written representation dated 25.7.94' 

though intended to' refute the chages, have alter-

natively showed his intention to violate the rules4 

• 	 in his written brief dated 30.11.94 

Shri Pannalal Pul has, however, made arguments to 

the effect that the rules invariably hold good' so 

far as the Central Government Employees are concerned 

and handicapped Central Government EmplOyees should 
not be braketed with and treated on the sane footing 

'as the rest of the employees under the Central 

• Government. The arguments put forward by him do not 

hold good siice the C.C.S.(Condut) Rules and C.C.S. 

(leave) Rules do notconta1n specal provisionsf or 

physicany h'andicapped employees. 

7. 	FiNDINGS : 

Onthe basis of documentary evidence adduced' 

in the Case before me and in view of the reasons §iven 

above,I hold that, all the two charges against Shri 

Pannalai Paul, Clerk—Typist are proved. 

- 	Sd/- D.K. NAG Shillong, 	 INQUIRY AUrHORITY 
16.2.95 



- POCUMENT NO.14 
( 

OFFICE OF THE ACCOUNTANT GENEBAL(A&E)ASSAM, 
MEGHALAYA,ARUNACHAL PRADESH & MIZORAM, 

SHILLONG-79300 1. 

NO. Sr. DAG(A)/7/Con—C/90-.91/83 Dated 31 May, 1995. 

ORDER 

Whereas the disciplinary proceeding under Rule 14 

of the CCS(CCA)1ules was initiated against Shri Pannalal 

Pat4. C/Tf Office of the Accountant General (A&E) , 

Meghalaya etc. ShiJ.long (currently under uhauthorised 

absence) vde this office Memo No. Sr. DAG(A)//Con-.C/ 

9091/84 dated 6.7.94 on the following articles of 

charges - 

ARTICLE I 

"That the said Shri Pannalai. Paul, C/T was 

sanctioned leave as due and admissible to him on Medical 

grounds fi.e. EL/HPL/EOL on MC) for the period from 

3.12.89 to 9.5.91 by the leave sanctioning authority. 

He was due to resume his dutIes on 10.5.91 after &xpx±t 

expiryof leave. He, however, did not do so but continued 

to remain absent unauthorisedly and afterwards, vide 

his leave application dated 20.9.93 (received in this 

Office on 28.9.93) applying for EOL for the period from 

10.5.91 to 25.10.93, after a lanseof about S two years 

and five months and thereafter continued to remain absent 

unauthorisedly till date without any leave application". 

ARTICLE II 

"That the said Shri Pannalai. Paul, C/T Was 

directed several times by his superior officer i.e. 

Dy•. Accountant General (Admn) to appear before the 

Chief Medical and Health Officer, NC Hills, Haflong 

Contd ... 2/_ 
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(nearest to his place of residence, i.e. Maibang) to 

get himself examined physically and cllnica)ly to 
dete±mine whether there is any likelihood or not of 

-his resuming duty in the near future in view of his 

continued absence from duty, but the said Shri. Paul 

failed to carry out the orders of his superior Officer. 

He wqs also directed by the Jont •  Director of Health 

Services, NC Hills, Haflong vide hi.s Office Memo No. 

G/42/2608 dated 19.4.94 with a copy endorsed to the 

Dy. AccountantGeneral (Mmn) to appear before the 

bistrict Medical Board on 25.4.94 for medical check-up 

Agaiñ, Shri Paul failed to appear before the said Medical 

Board on 25.4.94 as directed. 

Shri Paul was also directed to resume duty 

immediately i.e. on 7.4.94 and 13.4.94 alongwith medical 

fitness certificate from the competent authority Qi.e. 

CM&HO, Haflong) but till date he has not done so. 

Shri Pannalal Pau&, C/i is therefore, charged 

with gross misconduct indulginginindiscipline, dere-

liction of duty, gross insubordinatioy, violating the 

provisions ofRule3(j) (ii) (iii) of thecCS(Conduct) 

Rules, 1964, by ,  failing to comply and pay heed to the 

direction of his superiors. For his wilful absence from 
duty he has also violated Rules 25(2) of CS(Leave) Rules, 

2972". 	 - 

A statement of impUtation of misconduct or 

misbehaviour in respect of the Articles of charge framed 

against Shri Pannalal Paul as well as a list of documents by 

Contd ... 3/- 
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which, and a list of witness by whom, the charges were 

proposed to be sustained were also forwarded to him along 

with the aforesaid Memo No. Sr.DA(A)/7/Con-C/90-91/84 dated 

6.7.94. 

In his written statement of defences dated 25.7.94, 

the charged official did neither accept the charges nor did 

he clearly deny the charges. Accordingly, the Disciplinary 

Authority ordered for an inquiry and in doing so appointed 

Shri D.K. Nag, Sr. Accounts Officer as Inquiry Officer vide 

letter No. Sr.DAG(A)/7/Con..C/90-91/118 dated 11.08.94. The 

charged official did not pArtcipate in the inquiry froii the 

beginning to end inspite of directions from the Inquiry 

Officer and the Disciplinary Authority (as was done by the 

Charged Official on the earlier occasion). The inciuirv was 

therefore, held in his absence ex-parte. The official was. 

however, kept informed about the progress of the inquiry by 

sending Daily Order Sheet of the proceedings to his home 

address by the Inquiry Officer. 

After the initial inquiry report was submitted 

vide letter No. I..O./eptt._Enq/pLp/94_95/2 dated 16.09.1994, 

the sante wassent to the charged official. On Careful 

' 	Consideration of the.subsequent representation of the 4A 
Charged Officer, it was considered by the Disciplinary 

Authority that the objection of the Officer as to the non- 

forwarding of the Presenting Officer's brIef was a valid 

ground on which the inquIry process will have to recommence, 

The order to this effect was passed by the Disciplinary 

Authority vide his Order No. SX'.DAG (A)/7Con-C/9091/1 82 

Dated 18.10.94. A cOpy of which was endorsed to Shri D.K. 
Nag,. 1.0., Shri A.S. Shattacharjee, P.O. nad and Shri Pannalaj. 

Paul,the Charged Official. 

Corttd ... 4/- 
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And whereas the inquiry Officer vide his report 

No.I.O./Deptt.Inq/4P/94-95/7 dated 16.02.95 concluded his 

findings as under :- 

"On the basis of documentary evidence adduced in 

the case before me ànd in view of the reasons given above, I 

hold that, all the two charges aaainst Shri Pannalal Paul, 

C/T are proved". 

And whereas a copy of the report of the inquiry 

was sent toShri ?annalal Paul videletter No. Sr.DAG(A)/ 

7/Con-C/90_91/328 dated 24.02.95 providing him an opportunity 

to represent against the report of the Inquiry Officer,. His 

repre sent ation on the Inquiry Officer'sreport was received 

4 on 24.03.95x f teOñ careful perusl of the represen-

tation.dätéd 18.03.1995 of the Charged Official, the Dis- 

ciplinary Authority out-right rejects his plea that he 

would submit his final' representation on the inquiry report 

on receipt of comment, admission, refutation, rebuttal etc. 

of his representation dated 30.11.94 to the Inquiry 

Officer. It was also held bytheDisciplinarc Authority that 

the charged official's request of'making an interim 

repre sent ation to be followed by a. final representation, 

while not only being unacceptable was also NOT the 

prerogative of the charged official. Further , the plea that 

leniency ought to be meted out to himbeing a physically 

• 	handicapped employee, does not hold ground and is not 

acceptabl.eto theDisciplinary Authority. It must also be 

recorded here that the present Disciplinarr Authority had 

exercised outmost leniency on an earlier occasion to the 

Charged Official. It may be noted that this is not the first 

óccasionwhen the disciplinary proceedings have been 

initiated against the charged Official. As mentioned above, 

Contd....5/- 



the first disciplinary proceedings against Sri Pannala]. 

Paul were Initiated on 7.11.90 on the ground of unau—. 

thorisedthsene efor the period fom 03.12.89 to 

07.11.90 (date of issue of Charge sheet). Considering the 

fact that the official was a physically ,  handicapped category 

and also with the hope and intention to give him opportunity 

to correct his behaviour, the Disciplinary Authority chose 

to express leniency and allowed him the advantage of being 

given the benefit of doubt that perhaps his physical 

ailments then incapacitated him to resume official duties. 
This leniency was exercised with the sole motive and 

expectation that the official might pull, himself together 

and resume his official duties. However, that was not done. 

And Whereas in respect of the current Inquiry 

Report and the submission of the representation by the 

Charged 0ffjial, the Disciplinary Authority has made an In-

depth study of the contents of the reDresentation as well as 

the observations made by the Inquiry 0fficer on the 

representation of the Charged'Officia). The undersigned 

finds that the objection of the Charged Official that the 

substance of the case that protnpted the initiation of 
/ 
disciplinary proceedings against the Charged Official then 

and now was essentially the sane is not relevant nor is it 

comparable. On this account, the Disciplinary Authority 

agrees in toto with the Inquiry 0fficer' Qbservtiio, 
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undersigned holds that Sri Pannalal Paul has behaved in a 

manner most unbecoming of a Government servant violating the 

provisions of Rules 3(i) (ii) (iii) of CCS(Coflduct) Rules 

1964 and tlso Rule 25(2) of CCS (Leave) Hules, 1972. 

F.rther, the fact that he has not even applied for leave for 

his absence for the period from 26.10.93 till date is grossly 

in contravention and violation of CCS (Leave) Rules , 

1972. Moreover, the undersigned had made several attempts to 

set the matter right by requesting and directing him to 

join duties in a number of occasions. Considerting the fact 

that the Official had during this period had moved as far as 

Delhi andSilcha.r (Assam) the reasons for' his non compliance 

to the directives of his superior to resume duty indicates 

nothing but sheer ihdifference. 

The above facts amply indicate the positive and 

fair intent of the Administration to persuade him to join 

normal duties. It also clearly belies the contentions of the 

Charged Official that the fate of the inquiry was already 

pre—ordained as suggested by the Charged Official. 

In vlewof all the above, the undersigned as 

t' ,j/Disciplinary  Authority findsthat there are sufficient and 

valid grounds for imposing a major penalty as per Rule 11 

(viii) of CCS(CCA) Rules, 1965 in as much as gross 

insubordination and indifference to the directions of his 

Superiors, violation.of Rule 25(2)'of CCS (Leave) Rules by 

unauthorised and wilful ábsnce from duty as disrlayed by 

the Official, cannot be countenanced else it would create an 

environment of the office as a whole, and considerIng the 

gravity of the charges as has been established against him 

:contd . . . 6/- 
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is such as to render his further retention in services. 

undesirable. The undersigned-is, therefore, of the expressed 

view that the ends of jusUce would be met by imposing the 

penalty of REMOVAL FROM SERVICE. Accordingly the abovesaid 

penalty is hereby imposed onShri Pannalal Paul, C/T with 

immediate effect.It is further ordered that the period of 

absence w.e.f. 1O.05.91 till date be treated as non—duty 

since the official has not resumed his duties. 

A copy. of 'this order may be added to the 

ConfidntjaJ. Rolls of ShriPannalal Paul, C/T. 

Sd/— Illegible, 
(L. Tochhawng) 

Sr.Dy,Accountant General(Admn) 

Disciplinary Authority.' 

To, 

Shri Pannalal Paul, Clerk/Typist, 
C/O. Shri Prabhat Chandra Paul, 
P.O. - l4aibang, 

Hills (Assam). 



CUMENT HO4 

OFFICE OF THE ACOqUNT GENERAL (A&E) MEGHALAyA ETC • SHI LLONG! 
V 	 V 	 793001. 

No. Sr.DAG(A)/7,hCon_C/9091/146 	Date:— 14.7.95 

To, 	 V  

Shri Pann ala]. Paul 	 V 

C/o. Shri Prabhat Chandra Pauoi. 
P.O 14aibang V 

Djst, N.C. Hills (Asarn) 

V 	 V 	
send herewith a copy Of the order dated 

- 12.7.95 of tIe Appellate Authority. ThIs is with reference 

to his Memorandtjrn dated 15.6.95 addressed to him. 

V V 

	 Sd/—. Illegible, 	
V 

V 	

V 	 Dy. Accountant General(Admn.) 

Enclo:.- As Stated ábov. 	V 	
V 

V 	 -,,- 



I 	Order 

This pertains to the Memorandum dated 15.6.95 

submitted by Shri Pa-nnalal Paul, Clerk/Typist since 

removed from service. 

The facts of the case as seen from the available 

records are as follows:- 

Shri Pannalal Paul.was sanctioned leave EL/HPL/EOL 

on MO) by the leave sanctioning authority for the period 

from 312.89 to 9.5.91. No application for further leave 

beyond this periodwas received in this office from him 

by14 .6.93 andwas directed by the E.O.(M) vide his Memo 

No.Estt(M)/J/P-.14/489 dated 15.6.9 (issue dated 17.6.93) 

to submit application duly absence from 10.5.91 as per 

prescribed forms which were also sent to him alongwith 

- 	 the memo dated 15.6.93 (issue date 17.6.93) at his leave 

address (i.e. C/oShri Prabhat Ch. Paul x*& P.O. Maibang, 

N.C.Hjl].s, Acsam, in response to which Shri Paul vide his 

letter dated 900days w.e.f. 10.5.91 to 25.10093 alongwith 

M.C. issued by different Doctors for different periods 

after a lapse of about two years and five months which 
were received in this office on 28.9.93. This absence 

was yet to be regularised by the competent authority. 

Shri Pannalal Paul neither resume duty on 26.10.93 after 

the period of absence which expired on 25.10.93 akoxgwith  

by dittalant Bagtozx VOIX diftexamt paxiads Astax 

BhOut - Um yu  =dative moxtkx Nkick waza nor 

applied for extension of leave beyond 26.10.93. Shri Paul 

was - difected teveral times by the D.A.G.(Admn.) to appear 

before the C,M.& H.O., N.C.Hills, Haflong to get himself 

examined physically and clthnically to determine whethere 

there was any likelihood or not of his resuming duty in 

the near future vide this office Memo Sr.DAG(A)/7/Con-C/ 

90-91/846, 859, 903 and 909 dated 14.2.94, 4.3.94, 7.4,94 and 

13.4.94 respectively.1 Simixiyç .Simaltaneously, the C.M. 

Contd. 
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& H.O,,'N.C. Hills, Haflong,Dr. k.C. Sharma and thereafter 

Dr.D.R.Téron were also reques€ed to conduct a physical 

and"cliñical examination of ShrI paul and to give specific 

comments as to whether the official would be fit to resume 

duty as is wke in the near future or not but Shri Paul d d 

not anpear before the Medical Officer as directed from 

time to time. 

The Joint Director of Health Services N.C.Hills. 

Haflong was áddressedin the matter who vide his D.M.No. 
G./42/2609 dated 19.4.94 informed the D.A.G(A),Meghalaya, 

etc., Shillong that Shri Paul was directed by him to appear 

bef ore the District Medical Board on.25.4.94 for medical 

check up. Shri Paul did not appear before the Medical Board 

as directed as intimated by te.Jt.D1rector of Health 

Services. N.C,Hills, Haflong vidé 'his letter No.G/42/2811 

dated 28.4094 addressed to he D.A.G.(4, Meghalaya with a 

copy to Shri Pa'l. 

ShriPannalal was charge sheeted by the Disciplinary 

hority vide his Memo No. Sr.DAG(A)/7/Con-C/90_91/84 dated 

.94 and following charges were levelled against him :- 

Article I 

That the said Shri Pannalal Pauol C/T was sanctioned 

leave as due and admissible tohim on Mediôal grounds (i.e. 

EL/HPL/EOL, onM) for the period from 3.12.89 to 9.5.91 by 

the leave sanctioning authority. He was due to resume his 

duties on i0..91 after expiry of leave. He, however, idid 

not do so but continued toremajn• absent unauthorisedly and 

afterwards, vide his leave appliation dated 20.9.93 

Contd ... 3/- 
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(received in this Office on 28.9.93) applying for EOL 

or the period frorui10.5.91 to 25.10.93, after a lapse 

of about two years and five months and thereafter continued 

to remain ab ent unauthorisedly till date without any leave 

application. 

Article II 

That the said Shri Parinalal Paul., C/i Was 

directed several times by his superior off cer i.e. 

Dy.Accountant General (Admn.)x to appear before the Chief 

Medical and Health Officer, N.C.Hills, Haflong (nearest 

to his place' of residence, i.e.Maibang) to get himself 

examined physically and clinically to determine whether 

there is any likelihood or not of his..res'ing duty in 

the near future in view of this continued absence from 

duty, but the said Shri Paul failed to carry out the 

orders of his superior officer. He was also directed by 

'the Ifoint Director .pf Health Services, N.C.Hills, Haflong 

vdehjs officeMemo Np.G/42/2608 dated 19.4.94 with a 

copy endorsed to the Deputy Accountant General (Admn) to 

appear before the District Medical Board on 25.4.94 for 

medical check-up. Again, Shrj Paul failed to apear before 

tW "  said Medical BOard on 25.4;94 as directed. 

Shri Paul was also directed to resume duty imthe-

diately vide. Memo dat.éd 7.4.94 and 134.94 alon with 

medical Mtness certjfjcae from the competent authority 
(i.e. CM, Ho, Haflong) but till date he has not done so. 

Shri Paul, C/i is therefore, ch arged with gross 

misconduct indulging in indiscipline, dereliction of duty, 

gross insubordination, violating the provisions of Rule 

3(j)(il)(ijj) of the CCS(Condut) Rules, 1964, by failing 

to comply and pay heed to the direction of his superiors. 

For his wilful absence from duty:he 'has also violated Rules 

25(2) of CCS(Leave) Rules, 1972. 

Contd,..4/- 
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in his written statement of defence dated 25.7.94 

Shri Pannalal Paul neither accepted the charges nor clearly 

denied them. 

As required under the rules an inquiry Officer was 

appointed to enquire into the charges. 

The Inquiry Officer fixed the hearing on 31 .8.94 at 

11.00 a.m. and charged officer was informed accordingly,' 

The hearing could not be taken up as the Presenting Officer 

Was absent on the date. The charged officer had also inti-

mated his inability to attend the hearing vide his letter 

dated 18.8.94. The, hearing was postponed and fixed on 

5.9.94 t 11.00 a.m. in Room No.38 of the M.S.Building. 

5.9.95 the preliminary inquiry was held by the 

InquiryOffjcer at 11.00 a.m. with the Presneing Officer 

In attece only. The charged officer did not aopear 

before he Inquiry Officer. The charged officer was inti-

mated v de Inquiry. Officer'sletter dated 12.8,94 that the 

inquiry would be held exparte if the charged officer did not 

appear before the Inquiry 0fficer. In absenceof the charged 

officer the inquiry was held exparté. 

TeInquirv Officer accodiniy submitted his report 

to the tisip1inary Authority' concluding that the charges 
framed gai.nst the charged officer were established. 

S ter the inqiury report Was submitted vide letter 

NO.I.O.JDepttl.Inqy./pLp/94_95j dated 16.9.1994, the same 
wassent to the_charged official. On careful consideration 

of the s, bsequènt reDresentation of the Charged Officer, 
it Was c nsidered by the Disciplinary, Authority that the 

obection of the Charged Officer as to 'the non-forwarding 
of the Presenting °fficer's brief was valid. Considering 

Contd...,5/_ 



-5- 

thjs the Disciplinary Authority vide his No.Sr3DAG(A)/ 

7/COfl-C/90..91/182 dated 18.10,94 passed an order that 

the inquiry will have to recommence from the stage of 

sending the copy of the written brief of the Presenting 

Officer. In pursuance to this order the Inquiry Officer 

sent the following documents to the Chared Officer vide 

his letter dated 19.10.94. 

A copy of Daily Order sheet dated 31.10.94 

and 5.9.94; 

A. copy of the written brief dated 5.9.94 

submitted by the Presenting Officer. 

A copy of the list of exhibits submitted by 

the Presenting Officer. 	. 

He also directed the Charged Off cer vide his 

letter dated 19.10.94 to appear before the Inquiry 

Authority with his written brief on 26.10.94 at 11.00 
A.M. in Room No.38 ( M.SBuilding where the inquiry 
will recommence, A €elegrams dated'21,10.94 Was also 

sent to this effect. The Charged 0fficer did not aøpear 

A') / before the Inquiry Officer. The Charged Officer Was given 
kP 	a last chanàe vide telegram dated 31.10.94 by the Inquiry 

Officer mentioning that due to thserice of Charged Officer 
the inquiry could not 'be held on 28 .10.94 and that a last 
opportunity to appear before the inquiry Authority was given 
for which the date fixed Was 7.11.94 at 11.00 A.M., the 
Charged 0fficer was also informed that failing which inquiry 
will be held ex-parte. The inquiry repoit Was submitted by 
the Inquiry Officer on 16.2.95 wherein again the chares 
levelled against Shri .Pannalaj. Paul were held to be proved. 

Contd....6/.... 



-6- 

The Disciplinary Authority after going through 

the Inquiry Report, the stàtements and the evidence 

proceedings before the Inquiry Officer, concluded that 

the Inquiry Officer's f±ndl.ngs were acceptable tn him 

and keeping In view the gravity of the charges and also 

the conduct of the charged officer passed the order of 

penalty of Removal from Service. 

Now Shri Pannalal Paul removed Clark/Typist 

has submitted the memorandum on the following grounds:- 

1) That he was appointed as a physically ha-

dicapped candidate. 

1. 2) That he was struck down with physical dis-

ability and ws forced to proceed on leave w.e.f.28.10.89 

to 5.12.89 and thereafter remained onunauthorised absence 

leading to initiation of disciplinary proceedings. The 

charges Were not established and he was sanctioned 1eae 

on medical grounds upto 20.5.91 and thereafter he was on 

unauthorised absence and disciplinary proceedings were 

'initiated against him leading to his removal from service 
vide l office order No.Sr.DAG(A)/7/Con/90-91/83 dated 

3) That he was ingnorant of the fact that in 
the event of exceeding of 5 years continuous leave, 

service of any employee could not be continued for which 

the blame lay at hisdoor. 

Aster: going through the entire case history, 

1 the evideces that were produced and the Inquiry Report 

I'.ain of the view that the Memo submitted by Shri Pannalal 

Paul and his appeal for••reinstatemént cannot be accepted 

due to the following reasons, 

Coñtd....7/- 
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A Government servant after entering service 

and having served for sometime cannot take recourse to 

ignorance of the rules,, as he is expected to know the 

service rules by 'them. He did not heed to the directions 

of the authorities from time to time and dId not follow 

the rules by.rernaiñing on unauth6rised ahence for years 

together. This was gross misbehaviour on his part and my 

condonation of such behaviour would affect the discipline 

of the ofice as P.  whole. .1 also find that the procedure 

for the disciplinary proceedings and inquIry s laid donw 

in CCS(CCA) Rules, 1965 have been fully followdd by the 

Disciplinary Mthority and the Inquiry officer. 

With all these in view I reject the appeal made 

by Shri PannalalPauJ. removed Clerk/Typist. 

-Sd/— Rochila Saiawi 

' 

	 I 
	

Accnuntant General(A&E) 

Dated,Shiilong 	 Appellate k'thority 

the 12th July,95. 	 Assam,Meghalaya, etc., 

Shillong. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATIc' h 
BENCH AT GUWAHAT-I 	 - 

IN THE MATTER OF :- 	 - 

O.A. NO. 249 of 1995 
Shri. Pannalal Paul. 

J 
- Versus - all 

%w ig 
1.Union of India - Rept by Comptroller &Auditor General of 

India. New Delhi. 

2.Accountant General (A&E) Assam, Meghalaya, Arünachal 
Pradesh &.Mizorarn, Shillong - 793001. 

3.Sr.Dy.Accountant General(Admn.), Office Of the Accountant 
General (A&E) Assam, Meghalaya etc. Shillong-793001. 

—AND - 

IN THE MATTER OF :- 

Written statement submitted 
by the Respondents No. 1 to 3. 

WRITTEN STATEMENTS 

The humble respondents ubmit 
their Written Statements 
as follows 

That with regard to the statements made in 
pat'agraphs 1,2,3,4, and 5 of the appliation, the 
Respondents, submit, that they have no comments on them, 
except statement made in para 1(iii) which,shou1d be. 
clerk/Typist, 0/0 the Accountant General (A&F Meghalaya, 
etc. Shillong. 

 

That with regard to the statement made in 
paragraph 6(1) of the application, the Respor'dents submit 
that Shri Pannalal Paul was selected for appointment from 
the physically •handicapped quota sponsored by the Staff 
Selection Commission and he Joined the 0/0 the Accountant 
General (A&E) Meghalaya etc. Shillong on 20.85 on 
production •of, a formal fitness certificate issued by the 
Civil Surgeon, East Khàsi Hills, Shillong on 20.5.85 
(Annexure - I) as required under rules. 

_S 
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The Respondents further submit that the Chief 
Medical and Health Officer, N..C.Hills, Haflong (before Shri 
Paul joined the office) in his medical report dated 14.1.84 
(Annexure -2) had stated that Shri Pannalal Paul was 
suffering from Ch.Rheumatoid Arthritis of wrist, elbow, 
shoulder joints of both upper limbs. The medical officer 
further stated that this disability was likely to interfere 
with typing and advised him 'medicine regularly for winter 
season for his pain in joints of both upper limbs. 

1 
That with regard to the statement made in 

paragraph 6(2) of the application, the Respondents submit 
that Shri Pannalal Paul joined the 0/0 the A.G. (A&E) 
Meghalaya etc. Shillongon 20.5.85 on production of a formal 
fitness certificate issued by the Civil Surgeon, East Khasi 
Hills, Shillong on 20.5.85. Considering his disability he 
was not engaged in tyi.ng work so long he was in the Office 
of the A.G(A&E) Meghalaya etc, Shillong. 

That with regard to the Statement made in para 
6(3) of the application, the Respondents submit as follows 

Shri Pannalal Paul while functioning in MC-3 
Section (0/0 The A.G. (A&E) Meghalaya etc Shillong ) was 
sanctioned Earned Leave for 34 days w.e.f 30.10.89 to 
2.12.89. On expiry of leave he did not join office on 
3.12.89 and continued, to remain absent unauthorisely (i.e 
without permission or leave application) w.e.f 3.12.89 
onwards. Inspite of several directions from the competent 
authority to resume duty as well as to submit leave 
application supported by medical certificate for the period 
from 3.12.89 onwards, officiai di.d not respond to it and 
continued to remain absent unauthorisely. A Charge-Sheet 
under Rule 14 of the Central Civil Sevices (Classification, 
control and Appeal ) Rules,1965 was issued to him under' this 
office Memo. No.Sr.DAG(A)/7/Con-c/90-91/248 dated 711.90 
(Annexure -3) . The inquiry was held but Shri Pannalal Paul 
did not participate in the inquiry from the beginning to end 
inspite of directions from the competent authorities. No 
assistance was also sought for by the official as advised by 
the Inquiry Officer, Shri S.Deb Biswas. The inquiry was held 
in his absence ex-parte; On conclusiOn of the disciplinary 
proceedings, the Disciplinary Authority after having gone 
through the report of inquiry and also after going through 
the facts and circumstances of his absence as stated in his 
representation submitted from time to time against the 
proceedings and also the medical examination report dated 
23.3.92 (Annexure -4) so obtained subsequently from the 
Chief Medical and Health Officer, N.C.Hills, 
Haflong,exonerated him from the charges levelled against him 

5 
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and the order to 	this effect was 	issued 	under 
No.Sr.DAG(A)/7/Cofl-C/90-9,1/211 dt.18.9.92 (Annexure. -5) and 
the period of his unauthorised absence w.e.f 3.12.89 to 
9.5.91 was regularised by the competent authority ex-post-
facto. 

1 The Respondents further submit that it was 
expected that the official viz.Shri Pannalal Pul would 
return back from Maibang (N.C.Hills) and resume his duties 
at Shilong on 10.5.91 following the order of exoneration and 
regularisation of leave of his absence w.e.f 3.12.89 to 
9.5.91. However, the official viz. Shri Pannalal Paul 
continued to be absent since 10.5.91 onwards without any 
intimation/permission from the competent authority. 

That with regard. to the statement made in para 
6(4) of the application, the Respondents submit as follows 

The official viz. Shri Pannalal Paul was directed 
by the competent authority to appear before the Chief 
Medical and Health Officer, N.C.Hills, Haflong to get 
himself examined physically and clinically to determine 
whether there was any likelihood or.not of his resuming duty 
in the near future in view of his prolonged absence from 
duty at Shillong which was issued under 
Memo.No.Sr.DAG(A)/7/Con-C/90-91/107 dated 30.7.92 (Annexure-
6). The medical 'report dt.23.3.92 (Annexure-4) for which the 
official appeared befOre the Chief Medical and Health 
Officer, N.C.Hilis, Haflong on .13.3.92 was received by the 
competent authority on 30.3.92 and the, same was considered 
by the Disciplinary Authority while finalising the 
disciplinary proceedings intiated against the official viz. 
Shri Pannalal Paul in Memo.No.Sr.DAG(A)/7/Con-C/90-91/248 
dated 7.11.90 .(Annexure -3). 

The official viz. . Shri Pannalal Paul in his letter 
dated 24.3.94 (Annexure -7) an response to the Memo. 
No.Sr.DAG(A)/7/Con-C/90-91/859 dated 4.3.94 (Annexure -8) 
informed the competent authority of the office that he did 
not appear before the Chief Medical and Health Officer, 
N.C.Hills, Haflong. However, he stated therein that he had 
appeared before the Chief. Medical and Health officer, 
Haflong on 1343.92 and before the District Medical Board, 
N.C.Hills,Haflong on 23.11.92. The medical report dated 
23.3.92(Annexure -4) for which he appeared before the Chief 

-  Medical and Health Officer on 13.3.92 was received by the 
office on 30.3.92 and was duly considered by the 
Disciplinary Authority at the time of finalisation of the 
disciplinary case initiated against him under Memo.No.. 
Sr.DAG(A)/7/Con-C/90-91/248 dated 7.11.90 (Annexure -3). 

LI 

. 	T1L I 



4 

That with regard to the statement made in 
paragraph 6(5) of the application the Respondents submit as 
folows :- 

That no medical report was received in the office 
from the Chief Medical and Health Officer, N.C.Hills Haflong 
for which the official viz. Shri Pannalal Paul stated to 
have been appeared before him on 23.11.92 as mentioned by 
the official in his letter dated 24.3.94 (Annexure-7) 
Therefore, the matter was taken up with the Chief Medical & 
Health Officer, Haflong (i.e. Dr.D.R.Terofl) demi-offially 
under office D.O.letter No. Sr.DAG(A)17!CoflC190911845 
dated 14.2.94 (Annexure -9) requesting him to conduct a 
physical and clinical examination of the official, viz. .Shri 
Panhalal Paul and giving his specific comment to determine 
whether there was likelihood of his being fit to resume duty 
in near future. 

Since no 
official viz. Shri 
before the Medical 
Memo . No . Sr . DAG (A) .17 
before the CM & 
(Annexure -lO). 

communication was received from the 
Pannalal Paul regarding his appearance 
Officer, he was again directed under 

fCon-C/90-91/846 dt.14.2.94 to appear 
H.O.Haflong for medical examination 

Similarly, 	as no reply. was received from 
Dr.D.R.Terofl, C.M.& H.O. Haflong, the Medical Officer was 
again requested under this office D.O.letter No.. Sr. 
DAG(A)I7ICofl-C190 - 911902 dt.7.4.94 (Annexure -11) to 
intimate the office whether the official viz. Shri Pannalal 
Paul appeared before him for medical examination as directed 
and, if so,the findings thereof be sent at the earliest 
possible date for further necessary action. 

That 	with 	regard to the statement made in 
paragraph-6(6)of the application, the Respondents submit as 
follows :- 

That the official viz. Shri Pannalal Paul was 
sanctioned leave, as due and admissible to him on medical 
ground for the period from 3.12.89 to 9.5.91 by the 1av 
sanctioning authority ex-post-facto in him absence on 
conclusion of the disciplinary case initiated against him by 
the Disciplinary Authority i%sued under Office 
Memo.No.Sr.DAG(A)I7ICon-C190-9i-1248 dated 7.11.90(Annexure3) 
It was expected that the official viz. Shri Pannalal Paul 
would come to Shillong from Maibang . (N.C.Hills) and there 
after resume his duties in the office on 10.5.91 following 
the order of exoneration passed by the Disciplinary 
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Authority (Annexure -5) and regularisation of the period of 
unauthorised absence w.e.f 3.12.89 to 9.5.91. The official, 
however, did not resume duties on 10.5.91 and continued to 
remain absent without any permission from the competent 
authority since then. No Application for further leave since 
10.5.91 onwards with or without medical certificate was 
received from the official viz. Shri Pannalal Paul and as a 
result he was directed'by the Establishment Officer, 0/0 the 
A.G. (A&E) Meghalaya etc. Shillong in his 
Memo.No.Estt(M)!PC/P,-14/489 dt.15.6.93 (Annexure -12) (issue 
date 17.6.93) to submit leave application duly supported by 
Medical certificate for the period from 10.5.91 as per 
prescribed forms which were also sent to him alonwith the 
above Memo. at his home address (i.e. C/O.Prabhat Chandra 
Paul, P.O.Maibang -788 831, Dist. N.C.Hils, Assam). 
Thereafter, the official. Viz. Shri Pannalal Paul in his 
letter dated 20.9.93 (Annexure - 13) sent leave application 
applyingfor Extra-ordinary, leave for 900 days 'w.e.f 10.5.91 
to 25.10.93 supported by medical certificates issued by 
different doctors at Silchar (Assam) for the different 
periods, after a lapse of about two years and five months on 
the and the same were received in the office on 28.9.93. 

The leave applied for by the official,viz. Shri 
Pannalal Paul was, however, not sanctioned by the competent 
authority as he failed to resume duty ,  on 26.10.93. No 
further leave application was received from the official 
since 26.10.93 till the date of his removal from service 
after following normal disciplinary procedure as prescribed 
under the CCS(CCA)'Rul'es. The official should submit 
application for extension of leave of absence with medical 
certificate on 10.5.91 after exiry, of sanctioned leave 
w.e.f 3.12.89 to 9.5.91. 

9. 	That with regard to the statement made in 
p4ragraph6(7) of the application, the Respondents submit as 
follows: - 

That the official viz. Shri Pananlal Paul was 
directed several times by his superior Officer to appear 
before the Chief Medical and Health Officer, N.C. Hills, 
Hafiong (nearest to his place of residence i.c. Maibang) to 
get himself examined physically and clinically to determine 
whether there was any likelihood or not of his resuming duty 
in the near future in view of his continued absence from 
duty, but the official viz Shri Pannalal Paul failed to do 
so. 

The official viz. Shri Pannalal Paul was also 
directed by the Joint Director of .  Health Services, N.C. 



Hills, Haflong in his office Memo. No G/42/2608 dated 
19/4/94(Annexure- 14) with copy endorsed to the Deputy 
AccountantGeneral (Adinn) to appear before the District 
Medical Board on 25.4.94 for thorough medical cheek-up. 
Thereafter, the Jt. Director of Health Services, Haflong was 
requested under office letter No Sr. DAG(A)/7/cofl-c/90-91126 
dated 5.5.94 (Annexure 15) to let the office know whether 
the official viz Shri Pa.nnalal Paul examined by him on 
25.4.94 as directed by him. The ,Medical officer was also 
requested to send the medical report of such examination. 
However, in reply the Jt. Director of Health Services, 
Haflong in his Letter No. G/42/2811 dated 28.4.94 dated 
28.4.94 (Annexure 16) informed the •Dy. Accountant General 
(Adinn), Meghalaya, Shillong that the official viz. Shri 
Pannalal Paul did not appear in the District Medical Board 
on 25.4.94 as was asked in his office letter No G/42/2608 
dt. 19.4.94 (Annexure 14) which was addressed to. the 
official viz. Shri Pannalàl Paul. 

On receipt of this communication from the Jt. 
Director of Health Services, Haflong, the official viz. 
Pannalal Paul was directed under the office Memo 
N0.Sr.DAG(A)/7/Con-C/90-.9l/39 dated 17.5.94 (Annexure 17) to 
let the office know whi he did not appear before the 
District Medical Board on 25.4..94 as directed by the Jt. 
Director Health Services, Haflong. In reply, the official 
viz Shri Pannalal Paul in his . letter dated 25.5.94 
(Annexure -18) (received the letter in the office on 3.6.94) 
furnished some grounds for not appearing.before the District 
Medical Board on 25.4.94 which were based on grounds that 
were difficult to evidence and be accepted by the competent 
authority. 

- 	 Further, from the Memo No G/42/5737 dated 22.7.94 
(Annexure 19) received from the Jt. Director of Health 
Seryices, Haflong addressed to the Sr. Deputy Accountant 
Gerieral(Adrnn.), Meghalaya, Shillong it came to the notice of 

• 

	

	 the competent authority that the official viz Sri Pannalal 
Paul appeared before him only on 20.5.94. It transpires from 

•  the said letter that the official viz Shri Pannala]. Paul did 
not appea.r before the District Medical Board on 25.4.94 as 
earlier directed by the Jt. Diz- ector Health Services, 

•  Haflong in his office Memo No. • G!42/2608 dated 14.4.94 
(Annexure 14) addressed. to the official. The official viz 
Shri Pannalal Paul actually appeared before the Joint 
Director of Health Services, Haflong on 20.5.94 and that was 

• 	on his own volition since the office neither issued any • • 	• fresh request letter to the medical authorities nor any 
fresh direction was given to the official, viz Shri Pannalal 

• 	 Paul in this, regard. No letter from the official addressed 
to the Sr. Deputy 'Accountant Genëral(Admn) 	Shillong 

• 	. 	regarding his appearance before the iedonstituted Medical 
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Board on 20.5.94 was received in the office. Similarly no 
letter from the Jt. Direction of Health Services, Haflong 
regarding reconsitution of Medical Board directing the 
official viz. Shri Pannalal Paul to appear before the same 
on 20.5.94 was received in the office except the office Memo 
No. G/42/5737 dt. 22.7.94 (Annexure 19). 

However, the Jt. Director of Health Services, 
Haflong in his office Memo. No. G/42°/5737 dt. 22.7.94 
(Annexure 19) referred to above had directed the official 
viz. Shri Pannalal Paul inter-alia to consult with the 
Orthopaedjc Surgeon for better investigation and treatment. 
Shri Pannalal Paul was asked by the office to intimate 
whether he appeared before the Orthopaedjc Surgeon. In reply 

the official viz Shri Pannalal Paul in his letter dated 
25.10.94 (Annexure 20) 	addressed to the Sr. 	Deputy 
Accountant General (Admn) intimated that he did not appear 
before any Orthopaedjc Surgeon. 

10. 	The Respondents submit that the official viz Shri 
Pannalál Paul neither resumed duty nor he submitted any 
application for his prolonged absence from duty w.e.f. 
26.10.93 onwards, hence the competent authority directed the 
official to resume duty immediately alongwith medical and 
fitness certificate from the CM& HO Haflong and the same 
were issued under office Memo No. Sr. DAG(A)/7/con-C/90-
91/903 and 908 dated 7.4.94 andl3.4.94 respectively 
(Annexure 21&22). In reply the official viz. Shri Pannalal 
Paul in his written statement of defence dated 25.7.94 
(Annexure 23) inter-alIa stated that "Peremptory 
commandments can be issued with hands down, but pangs are 
felt to the backbone while giving effect to such 
commandments. It may sound preposterous and incredible but 
to put it mildly, I am yet to get cut out for the resumption 
of my duties and yet to get out and about". 

The Respondents further submit that regarding the 
unauthorised absence w.e.f. 26.10.93 till the issue of 
charge-sheet on 6.7.94 (Annexure 24) the official in his 
written statement of defence dated 25.7.94 (Annexure-23) 
inter-alia stated that " there is no gainsaying on this 
score . But seeing that I am a holder of a post of sorts and 
I have not had yet any occasion to master service rules and 
leave rules and as such I am an ignoramus to my fingertips 
concerning such rules and as a matter of fact I did not 
know what sort of leave to be applied for leading to the 
unauthorjsed absence". 

The respondents submit that the arguments put 
forward above by the official viz. Shri Pannala]. Paul that 



1!J 

he violated the procedure because. of his ignorance as to 
what kind of leave he should apply for were not accepted by 
the competent authority. Rules and procedures are laid down 
in the interest of the Government servant whose 
respon,sibility is to follow them. The respondents further 
submit that every government servant , irrespective of his 
status,, should be aware ot rule position as to the 
entitlement of leave or other benefit and mere expressing 
his ignorance about the rule position is not tenable. 

That with regard to the statement made in 
paragraph 6(8) of the application the respondents submit 
that the official viz. 	Shri Pannalal Paul was on 
unauthorised absence from duty w.e.f.10.5.91 onwards. As 
directed by the Establishment Officer, 0/0 the A.G. (A&E) 
Meghalaya etc. Shillong (Annexure 12), the official viz. 
Shri PannalalPaul sent leave application alongwith his 
letter dated 20.9.93 (Annexure 13) (received in the office on 
28.9.93) applying for extra ordinary leave for 900 days 
w.e.f. 10.5.91 to 25.10.93 supported by redical certificates 
obtained from different doctors at Silchar,Assaifl for 
different periods after a lapse of about 2 years and five 
months. The leave applied for was, -however, not sanctioned 
by the competent aUthority as he failed to resume duty on 
26.10.93 on expiry of the above period of absence. No 
further leave application was received from the official 
beyond that date. 

The arguments pu.t forward by the official viz. 
Shri Pannalal Paul in ,  his written statement of defence dated 
25.7.94 (Annexure 23) are that (i)" the lapse on his part 
owing to unauthorised absence stretching from 10.5.91 to 
25.10.93 was dealt with virtual inexorability", (ii) that he 
was sent a communication. which was precious minatory in 
character vide Memo No. Sr.DAG(A)/7/COn-C/909l/59? dated 
5.2.92, therefore" he should not be further .carped at for 
this specific offencett and he has "nothing to do with the 
lapse of this period i.e. from 10.5.91 to 25.10.93" 

I 

* 

here that in Memo. No 
5.2.92 (Annexure 25) the 

13. 	The Respondents submit 
Sr.DAG(-A)/7lConC/9O9lIS 97  dated 
official viz. Shri Pannalal Paul was inter-alia directed by 
the competent authority to make necessary 
his appearance before the Chief medical and 
N.C. Hills, Haflong for mnedicalexamiflation 
other Medical Officer by 15.3.92 positively. 
submit here that the official viz. Pannala. 
before the Medical Officer on 13.3.92 and 
dated 23.3.92 (Annexure-4) so received 
consideration while finalising the earliE 
providings initiated against theofficial on 

arrangments for 
Health Officer, 
and not by any 
The Respondents 
1 Paul appeared 
medical report 

ias taken into 
3r disciplinary 
7.11.90. 

- 
11 1 	it 
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14. 	The Respondents subiTtit that the arguments put 
forward by the official viz. Shri Pannalal Paul as mentioned 
in paragraph (12) above were not accepted, by the competent 
authority since the official was duty bound to submit 
application for extension of leave of absence with medical 
certificate on 10.5.91 after expiry of sanctioned leave 
which expired on 9.5.91. 

In this connection the Respondents submit as 
follows: 

Sub-rule(2) of rule 25 of the Central Civil 
Ser>ices (Leave) Rules, 1972 provides that wilful absence 
from duty after expiry of leave renders a Government servant 
liable to disciplinary action. 

Govt., of India's decision No. (2) below Rule 
25 of the CCS(Leäve) Rules, 1972 provides that the 
disciplinary authority can take appropriate disciplinary 
action for any misconduct, unauthorised absence from duty or 
overstayal of leave even for one day and impose one of the 
penalties under the CCS(CCA)Rules, 1965. 

Govt. Of India's Instruction No. (5) below 
Rule 11 of the •CCS(CCA) Rules, 1965 provides that if a 
Government servant remains absent unauthorisely without 
proper permission, disciplinary proceedings may be initiated 
against him. 

	

15. 	The Respondents submit that the official viz. Shri 
Pannalal Paul did not appear before the District Medical 
Board on 25.4.94 (Annexure 16) as directed by the Jt. 
Director of Health Services, Haflong but appeared before him 
on 20.5.94 (Annexure-19)on his own volition since the office 
did not direct him afresh to do so nor the Medical Officer 
was requested by the office in this regard. The fact came to 
the notice of the competent authority of the office only 
when the Jt. Director of Health Services, Haflong in his 
office Memo No. G/42/5737 dated 22.7.94 (Annexure 19) 
intimated the fact to this office which was received in the 
office on 16.8.94. The charge Sheet (for the second time) 
under Rule 14 of the CCS(CCA) Rules, 1965 was issued to the 
official on 6.7.94 (Annexure 24) before receipt of office 
Memo. No. G/42/5737 dt. 22.7.94 from the Jt. Director of 
Health Services, Haflong. 

The Respondents submit that the reasons adduced by 
the official for his failure to appear before the District 
Medical Board on 25.4.94, Viz, paucity of transport 
facilities and arrangement of expenses within a brief period 
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i.e. between the receipt of the notice from the Jt. Director 
Health Services, Haflong and the date stipulated for 
appearance before the Medical Board were notr accepted by the 
competent authority. 

Further, in his written statement of defence dated 25.7.94 
(Annexure -23) the official viz. Shri PannaLal Paul stated 
that "There does exist Railway Communication Network but 
railway trains hardly run according to the time schedule. 
Further, railway communication is out and out trecherous in 
character. Conversely, presently I am not •hunky-dory enough 
to hop on to railway train and go through Railway journey 

• destitute of a suitable associate. Availability of 
transportation via road is very exiguous and the same is 
scantily available at very odd hours." This arguments put 
forward above by the official were also not accepted by the 
competent authority on the ground that at his own will he 

• 	could go to Silchar to obtain the medical certificate from 
• 	 there which is far from Haflong. 

The other reason put forward by the official was 
that "the joint Director of Health Services is on hop with 
official works and remains outstation on umpteen 
assignments" was not accepted by the competent authority as 
valid since the Jt. Director of Health Services, Haflong in 
his office letter No. G/42/2811 dated 28.4.94(Annexure -16) 
addressed to the Deputy Accountant General (Admn) Meghalaya 
with a copy to the official had reported that Shri Pannalal 
Paul did not appear before the Medical Board on 25.4.94. It 
is, therefore, clear that the Jt.Director of Health 
Services, Haflong was present on 25.4.94 in his office at 
Haflong. 

16. 	The Respondents submit that the official viz.Shri 
Pannalal Paul continued to remain absent unauthorisely from 
26.10.93 till the date of issue of orders removing him from 
service i.e. 31.5.95 (Annexure -26). Neither he submitted 
any leave application supported by medical certificate nor 
he resumed duty. His argument that he violated the procedure 
because of ignorance as to what kind of leave he should 
apply for. Rules and procedures are laid down in the 
interest of the Govt.servant whose responsibility is to 
follow them. 

174 	1 The Respondents submit that the official joined 
office on 20.5.85 and hence he should know the rules and 
procedure for submission of leave application which he 
failed to do. - 

18. 	The Respondents submit that keeping in view the 
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lapses committed by the official and also keeping in view 
the Govt. of India's Instruction/decision in this regard, 
the Disciplinary Authority initiated disciplinary 
proceedings under Rule 14 of the CCS(CCA) Rules,1965 against 
hri Pannalal Paul which was delivered to him at his home 
address i.e Maibong (N. C. Hills, Assam) under Memo No. 
Sr.DAG(A)!71CoflC19091/84, dt.6.7.94 (Anriexure - 24). 

That with regard to the statement made in 
paragraph 6(9) of the application, the official viz. Shri 
Pannalal Paul in his written statement of defence dated 
25.7.94 did neither accept the charges nor did he clearly 
deny the charges. Accordingly, the Disciplinary Authority 
o.rdered for an inquiry and in doing so appointed Shri 

• D.K.Nag, Sr.Aàcol2nts officer as the Inquiry Officer and Shri 
A.S.Bhattacharjee,. Sr.Accounts officer as the Presenting 
Officer under order No.Sr.'DAG(A)/7ICOflC/9091/118 and 119 
dated 11.8.94 (Annexure - 27 & 28) . Shri Pannalal Paul did 
not participate in the inquiry proceedings from beginning to 

• end-inspite of directions from the •authorities (as was done 
by him in the earlier disciplinary proceedings initiated on 
7.11.90) 

The Respondents submit, that the arqument of the 
official that he urged the Disciplinary Authority in his 
written statement of defence dated 25.7.94 (Annexure -23) 
not to inpute any conduct to his absence from duty in 
consideration of his permanent disability on account of 
illness was not convincing to the competent authority in 
view of his long absence from dutyas detailed below :- 

' from 30.10.89 to 2.12.89 (leave sanctioned) 

from 3.12.89 to 9.5.91 (leave sanctioned ex-post-factor in 
in his absence on conclusion of the 
disciplinary proceedings initiated 
against him on 7.11.90 for the 
first time) 

from 10.5.91 to 25.10.93 (Leave not sanctioned by the 
competent authority due to his 
failure to resume duty on 
26.10.93/delayed submission of 
leave application supported by 
medical certificates which were 
received in the office on 28.9.93 
after a lapse of about two years & 
five months) 

from 26.10.93 till the date of his removal from service 
i.e.31.5.95 - No application received from the official with 
or without medical certificate. 

__ -------- 
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21. 	The Respondents further. submit that 
permanent disability on accou 
the official the right t 
unauthorie1y . for 	years 
misbehaviour on his part sin 
to be on long spells of leave 
Mere expression of ignorance 
any relaxation to any Govt. 
position. 

the claim of 
nt of illness did not confer on 
) remain absent from duties 
together. This was gross 

ce no oiiciai can be expected 
without due sanction of leave. 
about the rules does not confer 
servant irrespective of his 

That with regard to the statement made in 
paragraph 6(10) of the application, the Respondents submit 
that the official viz. 	Shri Pannalal Paul did not 
participate in the inquiry either alone or accompanied by 
his Defence Assistant inspite of direction from the 
authorities(Annexure 29,30) (as was done by the official on 
the earlier occasion) .The inquiry was,therefore,held in his 
absence ex-parte. The Inquiry Officer Shri D.K.Nag submitted 
his report of inquiry dated 16.9.94 a copy of which was 
sent 	to 	the 	official 	for 	making 	any 
representation/submission to the Disciplinary Authority if 
he 	so 	desired. 	On 	careful 	consideration 	of 	the 
representation of the official dated 28.9.94, it was 
considered by the Disciplinary Authority that the objection 
of the offiial as to the non-forwarding of the Presenting 
officer's brief was a valid ground on which the . inquiry 
process will have to recommence. The order to this effect 
was passed by the Disciplinary Authority in his order 
no.Sr.DAG(A)/7/Con-C/90-91/182 dt. 18.10.94(Annexure -31) - 
a copy of which was forwarded to the Inquiry Officer, Shri 
D.K.Nag, Presenting officer Shri A.S.Bhattacharjee and the 
official viz. Shri Pannalal Paul. 

The Respondents submit that in pursuance of this 
order of the Disciplinary Authority, the Inquiry officer 
forwarded the following documents to the official viz. Shri 
Pannalal Paul in his letter No. I.0./Deptt.Enq/PLP/94-95/3 
dated 19.10.94 (Annexure - 32) to his home address at 
Maibang (N.C.Hills, Assam). 

(I) A copy of the Daily order Sheet dated 31.8.94 
and '5.9.94. 

(ii) A copy of the written •brief dated 5.9.94 
submitted.by the Presenting Officer, Shri 
A.S.Bhattacharjee. 

(iii)A copy of the list of exhibits submitted by 
the Presenting Officer. 
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24. 	The Respondents submit that the Inquiry officer, 
Shri D.K.Nag, directed the official Shri Pannalal Paul in 
his letter dated 19.10.94 (Annexure -32) to appear before 
the Inquiry officer at Shillong with his written brief if 
any, on 28.10.94 at 11.00 AM in Room No.38 (M.S.Building) 
where the inquiry will recommence. A telegram dated 21.10.94 
(Annexure -33) was also issued to the official to this 
effect. Inspite of this, the official did not appear before 
the Inquiry officer at Shillong. The official was given a 
last opportunity by issue of telegram on 31.10.94 
(Annexure-34) followed by sending of a copy of the Daily 
order Sheet dated 28.10.94 alongwith the post copy of the 
said telegram, directing him to appear before the Inquiry 
Authority for which the date was fixed on 7.11.94. The. 
official was also informed that if he fails to appear before 
the Inquiry Authority then the inquiry will be held ex-
parte. Inspite of this, the official did not anticipate in 
the inquiry proceedings held on 7.11.94 after coming to 
Shillong from Maibang, stating his inability to be present 
during the proceedings consequent upon his physical 
constrains without furnishing any medical certificate to the 
authorities in this regard(Annexure 34-A and Annexure-34B). 

25. 	The Respondents submit that the Inquiry officer 
viz. Shri D.K.Nag. forwarded to the official the following 
documents at his home address at Maibang under his letter-
No. I.0/Deptt. Enq/PLP/94-95/5 dt. 17.11.94 (Annexure -35) 

A copy of the Daily order Sheet dated 
7.11.94. 

A copy of the, written brief dated 7.11.94 
submitted bythe presenting officer. 

26. 	The Respondents submit that since the, official 
Shri Pannalal Paul did not appear •before the Inquiring 
Authority on 7.11.94 inspite of telegram No.1.0/4 dated 
28.10.94 (issue date 31-10-94) (Annexure -34) the inquiry 
was held with the Presenting officer, Shri A.S.Bhattacharjee 
and the hearing was closed. 

Ther-eafter the Inquiry officer, Shri D.K.Nag 
submitted his report of inquiry dated 16.2.95 (Annexure -37) 
to the Diciplinary Authority. 

27. 	That with regard- to the statement made in 
paragraph 6(u) of the application, the Respondents submit 
that after the Disciplinary Authority Officer going through 
the Inquiry Report dated 16.2.95(Annexure-37) submitted by 

5 
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the Inquiry Officer, the statements and the evidence 
proceedings before the Inquiry Officer, concluded that the 
inquiry'Officer's findings were acceptable to him and passed 
the order of Removal from service in his order 
No.Sr.DAG(A)/7/CofI9983 dated 31.5.95 (Annexure-2).. 

The Respondents submit that the fact that the 
official did not even applied for leave for his unauthoriSed 
absence since 26.10.93 till the date of removal from service 
on 31.5.95 was grossly in contravention and violation of 
CCS(Leave) Rules..1972. The Disciplinary Authority had made 
several attempts to set the matter right by requesting and 
directing the official to resume duty. considering the fact 
the official had during the long period of his absence from 
duty w.e.f. 	10.5.91 moved as 	

far as. Silchar(Assam) 

Delhi(Via -  Guwahati) the reasonS of his non-compliance to 
the directives of his superior to resume duty indicated 
noting but sheer indifference. 

The Respondents submit that the official though 
directed by his superior authority i.e. the Jt.Director of 
Health Services, Halflong to appear before the District 
Medical 	Board 	on 	the stipulated date on 25.4.94 
(Annexure-14) for thorough medical,check - Up did not turnup. 
The explanation for his failure to do so was not accepted by 
the competent authority, since the Jt.Diréctor. 	Health 
rvices,Haflaflg in his office letter No.G/42/2811 dated 

28.4.94 (Annexure-) addressed to the Deputy Accountant 
flera 1(Admfl)Meghalay with, a copy endorsed to the official 

informed the office that Shri Pannalal Paul did not appear 
before the Medical Board on 25.4.94. 

The Respondents submit that in view of the 
position stated above the official viz. Shri0 Pannalal Paul 
behaved in a manner most unbecoming of a Government Servant 
violating the prcvisioflS of Rule 3(1) (ii) (iii) of the 
CCS(Conduct)RU1e5,1964 and also Rule 25(2) of CCS(Leave) 
Rules ,l972. 

That with. regard to the statement made in 
paragraph 6(12) of the application the Respondent.S submit 
that on receipt of the Order of the Disciplinary Authority 
dated 31.5.95 (Annexure-26) removing the official from 
service, Shri Pannalal Paul could come to Shillong (after a 
gap of about 5 years & 7 months) and submitted his 
representation dated 15.6.95 (Annexure-36) addressed to the 
appellate authority i.e. the Accountant General(A&E) Assani, 
Meghalaya etc.,Shillong for reinstatement in service stating 
the following grounds (Annexure- ) . 



15 

"That he was appointed as Physically 
handicapped candidate. 

That he was struck down with physical 
disability and was forced to proceed on leave w.e.f. 
28.10.89 to 5.12.89 and thereafter remained absent on 
unauthorised absence leading to initiation of disciplinary 
proceedings. The charges were not established and he was 
sanctioned leave on medical grounds upto 20.5.91 and 
thereafter he was on unauthorised absence and disciplinary 
proceedings were initiated against •  him leading to his 
removal from service vide office order No.Sr.DAG(A)/7/Cofl 
CI90L91!83 dtd.31.5.95. 

That he was ignorant of the fact that in the 
event of exceeding of 5 years continuous leave, service of 
any employee could not be continued for which the blame lay 
at his door". 

After going through thle entire case history, the 
evidences that were produced and the 'Inquiry Report dated 
16.2.95 (Annexure-37) submitted by the InquiryOfficer, the 
Appellate Authority i.e. the Accountant General(A&E) Assam, 
Meghalaya etc.,Shillong rejected the appeal for 
reinstatement in service stating the following grounds: 

"A Government servant after entering service and 
having served for sometime cannot take recourse to ignorance 
of the rules as he is expected to know the service rules by 
then. He did not heed to the directions of the authority 
from time to time and dit not follow the rules. He did not 
heed to the directions, by remaining on unauthorised absence 
for years together. This was gross misbehaviour on his part 
and my condonation of such behaviour would affect the 
discipline of the office as a whole. I also find that the 
procedure for the disciplinarY proceedings and inquiry as 
laid down in CCS(CCA) Rules,1965 have been, fully followed by 
the Disciplinary Authority and the Inquiry Officer" 
(Annexure-38).. 

32. ' 	That with regard to the statement made in 
paragraph 13(A) of the application, the Respondents submit 
that the official Shri Pannalal Paul was appointed on 
physically handicapped quota sponsored by the Staff 
Selection Commission and the official joined the 0/0 the 
A.G.(A&E) Meghalaya etc.,Shillong on 20.5.85(FN) on 
production of a formal fitness certificate issued by the 
Civil Surgeon, East Khasi Hills, Shillong as required under 
rules. When a person is appointed under. the Central 
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• Government. he/she is guided by the Service Rules and 
Regulations such as CCS(CCA) Rules,1965, CCS(Conduct) Rules, 
1964 and CCS(Leave) Rules, 1972. The argument put forward by 
the official here does not hold good since the 
CCS(CCA)Rules, CCS(Conduct)Rules and CS(Leave) Rules do not 
provide special provisions for physically handicapped 
employees. 

The Respondents further submit that the Govt. of 
India's Instruction No.(5) below Rules 11 of the CCS(CCA) 
Rules, 1965 and sub-rule(2) of Rule 25 of CCS(Leave) Rules, 
1972 contemplate suitable disciplinary action for 
unauthorised and wilful absence from duty. 

That with regard to the statement made in 
paragraph 13(B) of the application,, the Respondents submit. 
that the official viz. Shri Pannalal Paul was served with a 
Memo No.Sr.DAG(A)/7/Con-C/90-9l/859 dated 4.3.94(Annexure-
8) 

In response, the official viz. Shri Pannalal Paul 
informed the office in his letter dated 24.3.94(Annexur6-7) 
that he did not appear before the CM&HO, Haflong. The 
official, however, informed that he had appeared on 13.3.92 
and 23.11.92. The medical report dated 23.3.92 for which the 
official appeared before the CM&HO,Haflong on 13.3.92 was 
received in the office and considered by the Disciplinary 
Authority while final'ising the earlier disciplinary case 
initiated against the official on 7.11.90 (Annexure - 3) for 
his unauthorised absence from duty from 3.12.89 onwards. 

As no medical report was received by the officer 
from the Chief Medical and Health Offtcer, Haflong for which 
the official appeared before him on 23.11.92, the matter was 
taken up with taken up with the Medical Officer demi-
officially. Ultimately, the Medical Officer in his office 
Memo No.G/42/2609 dated 19.4.94 (Annexure - 14) informed the 
office that he had directed the official to appear before 

P •  the District Medical Board on 25.4.94 for thorough medical 
check-up. Later, the Joint Director of Health Services, 
•Haflong in his letter No.G/42/2811 dated 28.4.94 
(Annexure-16) informed the office that the official viz.Shri 
Pannalal Paul did not appear before the District Medical 
Board on 25.4.94 as was asked by him. 

That with regard to the statement made in 
paragraph 13(C) of the application, the Respondents submit 
that every Central Govt. employee is required to submit 
medical fitness certificate as per rules at the time of 
resuming duty after availing leave on medical ground 
irrespective of his physical status since the CCS(Leave) 

, - 	 . 	 .----- 
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Rules,1972 do not 'provide special provisions foi' physically 
handicapped employees. During his long absence from duty 
since 10.5.91 till he was removed from service on 31.5.95, 
the official was found to .  move as far as Silchar\Delhi (via 
Guwahati), he could have easily come to Shillong (his duty 
place), participated in the inquiry proceedings and join 
office as per direction of the competent authority. But he 
did not approach the competent authority in this regard. 

35 	(i) That with regard to the statement made in 
paragraph 13(D) of the application, the Respondents submit 
that the 'okif'ical Shri Pannalal Paul was directed by the 
competent uthority to resume duty immediately in the 
letters issued to him .on 7.4.94-" (Annexure-21) and 13.4.94 
(Annexure-22). Neither he resumed duty nor submitted any 
application for his long absence from duty since 26.10.93 
till th date of his removal from service i.e. 31.5.95. 

(ii) The Respondents submit that Govt. of India's 
Instruction No.(5) below Rule 11 of the CCS(CCA) Rules, 1965 
and'sub-rule(2) of Rule 25 of the CCS(Leave) Rules,1972 both 
contemplate suitable disciplinary action for unauthorised 
and wilful absence from duty. 

(iii)The Respondents submit that the officiaL in 
his written brief dated 30.11.94(Annexure - 39) addressed to 
the Inquiry Officer, Shri D.K. Nag, the official explained 
his difficulties to resume duty owing to his physical 
disability and assured that he would resume duty written 48 
hours as soon as he is rendered fit. This explanation, 
however, did not cánfer him any right, to remain absent 
unauthorisedly. 

(iv) The Respondents further "submit that in his 
written brief dated "30.11.94 (Annexure-39) the official viz. 
Shri Pannalal Paul submitted 8(eight) Cash Memos, in support 
of purchase of medicines on different dates from M\s. NIRMAL 
ENTERPRISES, 'Guwahati, AYURVEDIC 'PHARMACY, Guwahati and 
ASSAM AYURVEDIC BHANDAR, Guwahati, Not a single Cash Memo 
bears the proof that the medicines were sold in the name of 
the official viz.Shri Pannalal Paul. Instead, some Cash 
Memos bear the name of purèhaser, one Dr.K.C. Rabha, 
Tamulpur' and some do not bear the name of the purchaser. 
Obviously, it does ' not provide any evidence that the 
medicines were sold to Shri Pannalal Paul for his treatment. 

36. 	That with regard , to the statement made •in 
paragraph' 13(E) the Respondents submit that the officials 
did 'not participate in the inquiry proceedings from the 

41 
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beginning to the end. The official was directed to 
participate in the inquiry proceedings several times by the 
authorities even telegraphically. The official was also 
informed that the inquiry will be held ex-parte if he fails 
to appear before the Inquiry Authority. Inspite of that he 
did not turn up nor he submitted any medical certificate in 
this regard. The inquiry, was therefore,held ex-parte in his 
absence with the presenting Officer, Shri A.S.Bhattacharjee. 
However, the official was kept informed of the proceeding by 
sending the 'Daily Order Sheet' by the Inquiry Officer. The 
inquiry,, therefore, held in accordance with the procedure as 
laid down in the CCS(CCA) Rules, 1965. The Inquiry authority 
did not fail to appreciate the facts of the case and 
submitted his report of inquiry dated 16.2.95(AnneXure7) 
to the Disciplinary Authority being an independent 
authority. 

That with regard to the statement made in 
paragraph 13(F) of the application1 the Respondents submit 
that Government of India's Instruction No.(6) below Rule 14 
of the CCS(CCA)Rules,1965, provides that whenever an 
official continues to remain absent from duty or overstayS 
leave without permission, the disciplinary authority may 
initiate action under Rule 14 of the CCS(CCA) Rules,1965. If 
the official does not appear in person before the Inquiry 
officer, or otherwise, fails or refuses to comply with the 
provisions of CCS(CCA)RUleS, the Inquiry Authority may hold 
an ex-parte inquiry. 	The competent authority may, 
thereafter, proceed to pass the final orders dismissing or 
removing the official from service after following the 
prescribed procedure. The above instruction further provides 
that the procedure can be observed in the case of a 

-

Government Servant whether permanent or temporary remaining 
absent without authority. 

That with regard to the statement made in 
paragraph 13(G) of the application1 the Respondents submit 
that the punishment of removal from service was awarded by 
the Disciplinary Authority on 31.5.95(AnneXUre26) after 
considering all aspects of the case and this was also 
accepted by the Appellate Authority. The official did not 
serve the Department from 30.10.89 to 31.5.95 due to his 
long absence from duty (with or without permission). On 
receipt of the orderof the Disciplinary Authority removing 
him from service, the official viz.Shri Pannalal Paul came 
to Shillong (after a gap of about 5 years and 7 months) and 
submitted his representation dated 15.6.95(AnneXure36) to 
the Appellate Authority for reinstatement in service which 
was turned down by the Authority. Had the official appeared 
in person before the inquiry officer as directed time and 
again and met the Administration stating his personal 
difficulties, the nature of punishment would have been 
different. 

10 
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39. 	That with regard to the statement made in 
paragraph 13(H) of the application, 'the Respondents submit 
that the official Shri Pannalal Paul was given ample 
opportunity to defend himself by the Disciplinary Authority 
and the Inquiry Officer. In his letter 
No.IO/Deptt.Eflq/PLP/94795/1 dated 12,.8.94(Annexure - 29) the 
Inquiry Officer, Shri D.K. Nag directed the official to 
attend the preliminary hearing either alone or accompanied 
by his Defence Assistant on the appointed day fixed on 
31.8.94 informing the official further that in case of his 
failure to attend the inquiry the same will be held ex- 
parte. 

The official viz.Shri Pannalal Paul in his letter 
dated 18.8.94(Annexure - 40) in response to the, letter of the 
Inquiry Officer quoted above int'er-alia stated that "In as 
much as I am having to suffer from disability of highly 
permanent nature and which is at the bottom of my prolonged 
absence from my duties and as such I shall not be able to 
get conspicuous by my presence during the preliminary 
hearing slated for.. August 31, 1994. As regards my would be 
defence assistant, I would like to say that methinks I have 
been reduced to nothing •short of an anathema and pariah for 
I am a handicapped person,and thus I 'ant in a fair wa to be 
cold shouldered. It is next to unlikely to find a defence 
assistant who will come to my 'succour and thus it is no less 
than crying for the moon in the light of this context. 
Albeit there is no goinsaying that I cannot 'call the shots 
but I am having to plough the lonely furrow willy nilly". 

Further, the official viz. Shri Pannalal Paul was 
directed to appear before the Inquiry Officer several times 
even by issue of telegrams(Annexure 32,3304). He did not 
heed to the directions of the authorities and participated 
in the inquiry by coming to Shillong from Maibang. The 
official viz. Shri Pannalal Paul came to Shillong on receipt 
of the order of, the Disciplinary Authority dated 31.5.95 
removing him from service alongwith his father stayed few 
days at Shillong in connection with submission of his 
representation before the authorities. The official could 
have done the same thing when the authorities directed him 
to attend the inquiry several times.. The' daily order sheets. 
of the inquiry' proceedings were sent to the official by the 
Inquiry Officer from time to time at his home address at 
Maibang(N.C. Hills) and also the briefs of the Presenting 
Officer when the inquiry recommenced (Annexure 32,34&35) as 
per order dated 18.10.94(Annexure-31) of the Disciplinary 
Authority. The procedure for the inquiry as laid down in the 
CCS(CCA)Rules, 1965 was, therefore, followed by the Inqufry 
Officer and the argument put forward in paragraph 13(H) of 
the application is therefore, not tenable. 
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That with regard to the statement made in 
paragraph 13(I) of the application, the Respondents submit 
that the argument put forward therein that the rules 
invariably hold good so far the Central Government employees 
are concerned and. handIcapped Central Government employees 
should not be equated with and treated on the same footing 
as the rest of the employees under the Central Government 
does not hold good since the CCS(Conduct) Rules, CCS(Leave) 
Rules and CCS(CCA)Rules do not provide special provisions 
for physically handicapped employees. The argument put 
forward in paragraph 13(I) of the application is not tenable 
so far rule position is concerned. The argument is 
consideted before selecting him for appointment to the post 
of C/T. However, thereafter he is to be guided by the normal 
rules and orders applicable to other Cehtral Govt. 
employees. 

That with regard to the statement made in 
paragraph 13(J) of the application, the Respondents submit 
that the Inquiry Officer being an independent authority gave 
his independent and rational judgement and the same is 
equally true in the case of the Appellate Authority. The 
argument put forward in paragraph 13(J) of the application 
is not tenable. 

That with regard to the statement made in 
paragraph 13(K) of the app1ication the Respondents submit 
that the case arose due to various lapses on the part of the 
official, viz.Shri Pannalal Paul and the office took action 
against him as per rules of the Central Government. The 
official did not serve the Department since 30.10.89 to 
31.5.95 by remaining absent from duty (with or without 
permission). On receipt of the order of the Disciplinary 
Authority dated 31.5.95(Annexure-26) the official caine to 
Shillong alongwih his father and stayed here for few days 
in connection with submission about his case to the higher 
authorities. Similarly the official càuld have come to 
Shillong during the time of inquiry held alongwith his 
father or any other person and could join office to make the 
matter easy, which the official avoided. The argument made 
in the paragraph in 13(K) of the application is not tenable. 

That with regard to the statement made in 
paragraph 13(L) of the application, the Respondents submit 
that the findings of the disciplinary/appellate authority 
are not biased, wrong and illegal as claimed. In the name of 
disability the official cannot remain absent from duty 
indefinitely vio.lating the provisions of Service Rules, 
viz.CCS(CCA) Rules, CCS(Conduct) Rules and CCs(Leave) Rules. 
As a Government servant the official had also some 
responsibility towards his office by giving service for 

a 



his 'behaviour, the Disciplinary Authority choose to show 
leniency and allowed him the advantage of being given the 
benefit of doubt, that, perhaps his physical ailments then 
inOapacitated the official, to resume, official duties. This 
leniency was exercised by the Disciplinary Authority with 
the sole motive and expectation that the official might pull 
h±mself together and resume his official ,,duties. The 
official, however,, did not mend his ways and continued to 
remain absent from dufie.s till 31.5.95 when the order was 
passed by the Dicipl'inary Authority removing him from 

• 	service. In view of this', the argunent put forward in the 
• 	• 	paragraph 13(N) of the application is not accepted. 

That' with regard to the statement made in 
paragraph 13(0) of the application, the Respondents ' submit 
that a Government Servant after entering 'service (the 

• official joined 'on 20.5.85) and having served for sometime 
cannot' take recourse, to ignorance of the rules as he is 
expected to know the service rul-es by then. The official did 

• not heed to the "directions of the authorities from time to 
time and did not follow the rules by remaining on' 
unauthorised absence for years together. This was gross 
misbehaviour on the part o 'the official and the condonation 
of such bëhviour by the 'authorities would affect the 
discipline of ,the office as, a 'whole. 

In view of 'this, the ' argument put forward in 
paragraph 13(0) of the application is not acc'epted. 

, 	That with regard to the statement made in 
paragraph '13(P) of the application,, the Respondents submit' 
that -the official was issued charge-sheet under Rule 14 of 
the 'CCS(CCA)Rules,1965 as decided by the Disciplinary 
Authority on the merit of the case. 

That with regard ' to -• the statement , riade in 
paragraph 13(Q) of the application, the Respondents • submit 
that for the period of unauthorised absence from 10.5.91 to 
25.10.93 (nearly 900 days). the official viz.Shri Pannalal 
Paul su'bmitted his application (Annexure-13) applying for 
Extra-Ordinary Leave supported by medical certificates 
issued , by different doctors from Silchar after a lapse of 
'about 2 ,years anid 5 months and that too after issue 'of 
reminder 	by 	the ', Establishment 	Officer 	of 	the 
office(Annexure-12). The leave applied for was, however, not 
sanctioned by the compete-ntauthority as,he failed to resume 
duty on 26.10.93 and also for overstayal of leave. 
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The Respo.nden,tsSUbmJ.t that Government of Indias 
Instruction No. (5) below Rule 11 9f the 'ccS(CCAY Rules; 1965 
and Sub-rUle (2) of Rule 25 of the C.CS(Leave) Rules, .1972 
contethplate: suitable dscipliiary action for. unauthorised 
and ,wilfui, absence frOm duty'.  

In vi'ew of the rule position, the argument put 
frward in paragraph 13(Q) of the application is not' 

- ..'accepted.. 	 - 

49. 	- That with regard to the statrnent made . in 
paragraph 13(R) of the- application, the Respondents 'submit 
that-th'e inquiry was hld asiier Rules of the CCS(CCA)RuleS, 
1965. The official was directed several times ,to' appear 
before' the, Inquiry , Offi.cer and also to resuine duty by the 
authorities. Neither the official appeared before the 
iiqjuiry aUthority-. (as ' was done by the official on the 
earlier 'occasion when the inquiry was held ex-parté in his 
absence). nor, he resumed duty. The official 'was directed to 
appear before the Inquiry Officer telegraphically (Anneure 
33 & 34) which he failed to do. The official also failed to 
send any mediáal certificate to the Inquiry Officer. The 
incuiry'wa5 therefore held exparte in his absence with the 

'Prethenting Offier, Shri A.,S. Bhattacharjee. Only on receipt 

of 	the 'order 	of 	the 	Disciplinary 	Authority 	dt. 

31.5.95,(AnneXUre -26) the official came to Shillong from 
Maibang . (N.C. Hills, Assain) alongwith his father, and 
submitted his representation 'dated 15.6.95 addres.ed to the 

• 	' 	Accountant Gene-ral(A&)' Assam, Meghàlaya 	e tc.,Shillong. for 

r-instatemeflt in,'sevice .whch Was, however not considered. 

- 	 4 

In- view: of this, the argument ,put forward in -  

- - ' 
	paragraph 13(R) of the, application-cannot be-accepted 	- 

50 	- - That with - reard to - the statement made in 
• . - ' paragraph 13(5)' of the applicatiOn, thé'RespOfldeflts submit 

that the' decision of the Discipl'inarY/APPel]ate authorities 
removing the of.fiáil yiz.Shri, Pannalal Paul frm service-
was quite justified on thé facts and circumstances of the 

• . 	. -, 	
• case and the same is not liable to be 'set aside as brayed 

- ' 	
- for by the official. 
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Relief(s) sought 

51. 	That with regard to the statement made in 
pai'agr.apfl 7(1) ofthe application, the Respondents submit 
that the impugned order of removal from service against the 
appellant passed: by the Disciplinary Jappellate authority 
Annexure-26 & 38)is. not to be set aside as prayed.for by 
the applicant, Shri Pannalal Paul. 

.52. 	That . with regard to .. the statement made in 
paragraph 7(2) of the application, the Respondents submit 
that the applicant is not to be reinstated in service. The 
official did not heed to the directions of the authorities 
from time to time and didnot follow the rules by remaining 
absent for years together in the name of physical 
constralnts. This was gross misbehaviour on the part.bf the 
official violating 'the Govt. of India's Instruction No. (5) 
below Rule 11 o'fthe.CCS(CCA) Rules,l965 and Sub-rule(2) of 
Ru1e25 of the CCS(Leave)Rules, 1972 which conterrplate 
disciplinary action and the condonation of such lapse would 
affect the discipline of the office as a whole. In fact the 
aplication has no' merit and as such the same is liable to he 
dismissed. . . 

In view of the above, the Respondents submit that 
admission of all the consequential benefits does not arise. 
It is further submitted if such application is accepted it 
is afraid.that this may lead to •further rise of similar 
cases in future. . 

• 53. 	That with regard to the statement made in para 
7(3) of the application, the Respondents submit that the • • 

• disciplinary case arose due to the lapses on the part of the 
official and the Disciplinary Authority took action as per 
Rules. ' ' • • 

54. 	That • with regard to the statements made in 
paragraphs 8,9,10,11,12 & 13, the Respondents submit that 
they have no comments to offer. 	- 
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Armexure 'C' 

• 	GOVERNI€NT OF INDIA' 
STAFFSELECTION COUSSION 

I 

This is un certify that 	 - 

Shrij c 	 son/ 4 
dghter/we of Shri 	

-. 

is tsufferingg from 	 et 

e tt 	g'JtLt4 	mI: 	•:• 
(Clinical diagn,sis), as a result j 
rf which he/e has the follcwing 	''••' 	...... 
disabilities. (BrIef description of 
his/4 	disabilities) 

Fhotograph of candi- 

4 n 	dat e clearly showing 
.. 	jp 	. 	,.. - 	jface with affected 

'— 	-'----(- 'portion of the body 

LQt>. vs 
* Tnis is a permanent disability and 	/ 

the extent of his/her disability 

works to No of disability)__________________________ 
-. This disability is likely 

tm interfere with 	 _M 
• 	 11 cjt- ç 	 4.  

ft' 4 • 	 . 	

V 

Signature of candidate 

Signature of Civil Surgeon 
Namo: '- £N.—AocL. 

• Meeloal Supdt.' 	 Office 	1edica1&ReathOftr 
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Regd./D 

SVDABJ '2I1 OF CHAB034EI 

( 

 

11ule 11+ of the .C..(C.(;.A.)Rules,1965 ) 

NOV 99O 
Date * 

OFFICE OF THE ACCOUNTANT GENERAL (A&E). 
MEGHALAYA ETC., SHILL0NG — 793 0010 

MORANbUN 

The undersigned proposes to held an inquiry against Shri Parmalal 
Peul,Clerk/Typistunder Rule 14 of the Central Civil Services (C.C.A) 
Rules 1965. The substance of the imputations of -  misconduct or mis. 
behavLour in respect of which the inquiry is proposed to be held i 
set out in the enclosed statement of article af'charge (.Annexure I),' 

• 	A statement of the imputations of misconduct or misbehaviour in 
• 	support of each article of charge is enclosed .(Annexure II).A list 

• 	of documents by which , and a list of witnesses by whom, the article 
• 	 of ebarje are proposed to be sustained are klae ènclaed (Annexuro 

Lu & IV). 

Shri kannalai Paul,LLerk/Typist is directed to submitwithin 
10(teu) days of the receipt of this Iemrandwc a written statement of 
his cielence and also to state whether hedesix'es to be neard in 
persan. 

lb is informed that an inquiry will be held only in respect of 
those articles .1 carge as are not admitted. lie.sheuld, therefore, 
specifically admit or deny each article of charge. 

Shri PannalaJ. Pul, Clerk/Typist is further informed that if he 
does not submit his written statement of defence on or before the date 
specified in para 2 above, or does net appear in person before the 
inquiring authority or otherwise fails or refuses to comply with the 
provisions of RuJ.e 1 1'•, of the Central Civil Services(Classificatien, 
Control and Appeal) Rules, 1965 or the arders/dirctisns issued in 
pursu2nce of the said Rule, the inquiring authority may heid,. the 
inquiry against him ex-iprte. 

Attention of Shri PannaJ.aJ.. Paul, Clerk/Typist is invited to 
• 	 Rule 20 of the CCS(Conduct)Rules,196 1+ under-which no Government 

servant shall bring or attempt to bring any political or outside 
influence to bear upon any superior authority to further his interest 
in respect of matters pertaining to his service under the Government. 
if anyrepresentation is received en his behalf ironi another person 
in pespect of any matter dealt with in these proceedings, it will 

• be presumed tuat Shri Pannaial kal,Clerk/YPiSt is aware of'. such 
a representation and that it has been zade at his instance and - - 
action will be taken against him for violation of Rule 2Oe-Lhe 
e.u.b.(Conduct) kles,164. 

(.opies ol the UOC4iefltS listed in Annexure-LLi are emclosed. 

To 

ihe x'oeJ4t of this siemorandum may be akziowlodged. 

dM 

Qsahbtl 

tnVt S ciIu 
LÀ U 

• 	 - 

t,al 

hri Fannatai PauiC/T 
C/o Shri r-rabhat Charidra 1aul, 

.i. Maibang 
1.L.1iiiIs, (Assam) 

I'm 	-. 78B31. 

• 	\• 

Name & designation of'competent 
authority. 

f' 	5q-11q 	(1t9) 
r, Ipnty Accountant GenvriI (Admn 

rn'- 	if ft'tq 
HahaInyft ct., 	'!nn 

\/ 



MNEXtJPE..I 

Statement Of article Of charge framed against Shrj Pannalal Pau1C1erk/Typjg 	O/o the Accoujitant Genera1(A&E)Moghy etc., Sbillong. 

* * * * * * * * * * * * * * * * 

That tcie said Sftrj Pannalaj. Paul,U/T while fanctjjg as ClerIc/ 
'J1ypist in I'iC-3 Section was sanctioned E.L. 1'.r 31F days w.e.f. 
J 0 11.0 to  2.12.89. he has been absenting hiniseif unauth3rised,y 
w.e.1. 3.12.89* he was directed to report for duties an or befere 
15.7.90 and thereafter latest by 10.8.90 positively failing which 
necessary disciplinary action wtI be initiat 	against hirp, Ylde 
this Office telegram I1o. istt(M)/pQ/p_11j/983 dt. 2.7.90 and Memo 
Ijo. stt(M)/pC/p1/1485 dt. 31.7.90. Inspitc of the abeve,Shrj. 
Paul has not yet reported back for duties till 'date nor has he 
submitted any formaj leave application and Medical Certificate if 
any, in support of his illness. He has als9 net given any definite 
indication so.r as bv when h is ging. to reprt for duty 0  

By his above acts, Shri Pannalal Paul,C/T. has sailed to maintain 
devotion to duty and' also has behaved in a manner unbecoming of 
a Government servant violating provisions of Rule 3(i(i1)(1ii)of 
the Central Civil Services (nduct) ules,1964. 

(J.a..f.olornon) 
ir.Dy.Accountant '-'eneral(A) 

Jk4. 	
SI, Depny AcoI,,,t,) tI   

cTI3t 

Liy 	c.:.• 

OO StBfl6 	•tt)U 
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ANNFxuRE-II 

Statement of imputat.ion of misconduct on misbehaviour 
in support of the article of charge framed against 
Shri Pannalal Paul,Clerk/TYPiSt. 

* * * * * * * * * * * * * * * * * * * * * * * * * * 

That the said Shri Pannalal Paul,C/T was sanctioned LL. for 34 

days in twO spells i.e. for 19 days w.e.f. 30.1.89 to 17.11.89 

and extenti-on of 15 days leave w.e.f. 18.11.89 to 2.12.89. His leave 

expired on '2,12.89. He tias been absenting himself unauthorisedlY 

w.e.1'. 3.12.69 till uate. he was intimated vide this office telegram 

io. stt('i)/PC-14/89/2962 dt. 12.2.90 that his leave expired on 

2.12.89 and he should join duty immeulately. however, Shri Paul in 

response to the above telegrani has submitted one representation 

dt. 5.5.90 stating Interalia that he was not in a position to resume 

duty due to his prolonged physical constraints and that relative 

documents e.g. J4edical Certificate will be put in all in good time. 

But till to-day no medical certificate alongwith formal leave 

• 	application for the period of his unauthorised absence has been 

• 	 received in tbis office. His telegram No. 1322  dt. 20.2.90 which 

was stated to have been sent to this office has not beew received. 

Shri. Pannalal Paul,C/T was.directod to report for duties on or 

• 	before 15.7.90 vide this office telegram No. Estt(4)PC/P-1+/983 dt. 

• 	2.7.90. he was again directed to resume duty latest by 10.9.90 

positively vide this office 	 dt. 31.7.90 

• 	 railing which necessary disciplinary action wO\4 be initiated against 

him. 	
. 

inspite of the above mentioned telegram/Memo. Siri Paul has 
failed to rejort for duties till to-day. in MenD No. 

-1f/14b5 dt. 31 .7.90 and hemo No. stt(M)/PC/P_1Lf/568 dt.25.5.90 

•iri Pannalal k'aul,e/T was inloriiied that in terms of G..L. decision 

xo.3(iii) of hule 25 of CCS(Leave) Hules 1972, if a Govt. sevant 

Labruptly absents himselfLfr]T1 duty, he should face the consequences viz., 

that the entire period of absence would be treated as unauthorised 

to absent entailing loss of pay for the period in question under Proviso to 

himself F.R.17 thereby resulting in break in service. 

Earlier, Shri Paul was also directed to positively resume duty 

by 28th May,1990 vide this office telegram No.Estt(M)/PC-1/555 

dt. 23.5.90 and Memo io. Estt(M)/PC/Pt.-1 14-/568 dt 25.5.9 0 . 

• 

	

	 Para 195 of the Establishment I4inual intorall-a lays down that 

any members of the office who absents himself from duty without 

definLte appi'val of his superior officer does so at his own risk. 

he canot assune that leave will be sanctioned to cover his absence 

as t rLt'ter of course. 	. 



-3i- - 

-2- 

ti 
1UrLuCI', itulo 7 of CCS(Luve) hubs, 1972 provides that leave 

cannot be c.Laiuied as a matter of. right. 

1 • . 	 - 

L&tLnrs at. 16.6.iO, 6.8.90, 29.6.90 of Shri Pannalal Paul,C/T 

in response t this office tolegram io. Estt(M)/'9-l 1+/55 dt. / 

23.5.90,I'eilio 11o . 1stt(M)/PC/P-1't/568 dt. 25..90 (date of issue), 

e1rau 	. 1stt(h)/PC/P-1 4-/9838 dt. 2.7.90 and Flemo 1o.Estt(M)/ 

pc/v-1+/14-85 dt. 31.7.90 are not c1er, rumbling and not convincing 

and give the irrtpressin that the writer is wilfully playing fr 

time cnd thus disobeying ardors of the superior authority. 

By his above acts, Shri Pannalcl Pnul,C/T has failed to maintain 
devotion to duty, has shown gross insubordination and has also 

behaved in a manner unbecoming of a government servant violating 

the ui-ovisiorls of Rule 3 (I) (ii) (iii) of the Central Civil Services 

(t.an(juct) Jiules, 196+. 

1 
r.Dy.AccouX1taflt General(A). 

Ir, Ouplul)' flc(Io(,ut G. 	ri odimij 

II) : 	1 	I:i •t:i 
MIi;dnyi 

P iz 

0' 
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List df documents by which the article of oargo framed 
against Shri Pannalal Paul C/T are propesed to be sustained 

• 	 I 	••. ., 	L.y 	' 	 J.Lj o 	Cfl. A. 	. 	. J1a1 Pu., 	ic/fpi4 • 	 ********$**********t*71$****************** 

•Telegri N.Estt(M)/PC_1/89/2982 	dt. 12.2.90.'-.• 

	

1i• - 	 . 	 H Memo N*. Estt(1)/pC-1i./221tdt, 26
.
. 4.90, 

Telegram No. Estt(N)/PC_1 1i./555 dt.23.5490. 
Nemo 	. stt(l)/Pc/p-1/568 dt. 25.5.90.  

	

. Telegram 1o. .stt(1)/JC/B-1l.e./983 dt. 2.7.90, 	 r. 
• •. 	 6. Ieizo o. .stt(N)/Pc/p_1 1i/1 1i.85 dt. 31.7.90. 	

. 
( 7. Letters at. .5.90 1 16.6.90 2  6.8.90 & 29.8.90 of lPanna1al - 	

... 	au1, C/T 
. 	

(...... • 	

-S 	 ; 	. 	••. 

I 	 I 

• 	•- . 	. 	• • 	
•. 	

y 	 • 

• 	 . 	• 	 ; 

Sr.Dy. Accountant GeneralCA), 
• 1 	 . 

I 	 £r, Depnty Ac*iit,ajit G'--r..I 

I51 	ffiz ft 	 •- 

oL 

SUM

.ç.  

Or 

I' .  

/1 • 	 . 	/i 
•• 
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List of w1tne5805 	by wbon  the 
framed against 	 article of. charge b'hri 	Pannalaj. Paul, Clerk/Typist are proposed to be .sustaifled, 	. . 	 . 
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/ 	
CON IDETL 

• 	 E OF THE CHIEF MEDICAL & HEALTH OFFICER ::: N.ç.HILLS 
HAFLON.G 

No. G42/89/92J 2-. / çt1 	 JDtd0Haflong,the 3 th Mrch/92 

To,, 

Deputy Accountant General (A&B), 
Meghala'a etc.Shillong - 793 001. 

Sub. 	:- 	Medical examination of Shri Pannalal Paul, 
• 	•. 	 c/To 

s-Ref. 	- 	Your letter No.Sr.DG/(A)/7/COfl-C/ 

90-91/596 dt. 5.2.92. 	0 

-' 	Sir, 

With reference to the above, I have the honour to 

state that Shri Pannelel Paul, CIT appeared before me on 13.392 

• 	.• 	 On physical and clinical examination of Shri Pannalal 

• 	Paul I am of the opinion that he is suffering from Ankylosed 

• 	lumbo—sacral region, Hypertension (160/110mm of Hg), Albuminuria 

• 	(albumin in urine -t) and unsoundedness of mind. 

• 	 I do not consider him fit to resume his duties in 

• • 	any capacity in an office at the present moment. 

• 	• 	 Yours faithfully, 

POP 

ONS 

• 	 / t'4• \ 
• 	 jJ',.• 	

)'• 

/ 

ec 	 0 
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4 	0i'P1E O.V THE 1ACCOUNTANT aIEJuL(A&E)M. 6HALAYA ETC., • ) - 
Br.DAG(4)/7/çonc l9o..9j,/fl 

Dated, Shjflong th 18 SE 

ORDE 

WHEREAS 	

p 	
/ 

• 	 :' ' 

__•; 

disciplinary proceedings Under male 1 14 of the 
Central Civil Services (C1ao8ifjcatjo1,Cl and /ppeai) 

Rule, 1965 were instituted 'against Shi?annala]. 'au1 0  

Clerk/Typist vide this offico Memo No. Sr.DACA)/7/Co..c/ 
• •• 	

90-91/248 dated 7.11.90 on the following article of charge i. • 	 .• 	 -'.. --. 	 .•., 	

••. • 

1 "That the said Shrj Pennala3. Paul,C/ while functioning' 
.as Clerk/Typist, in MC-3 Section wao s  anctioned,'Z4i , for 

34 days w.e.f. 30,10.89 to 2.12,89. He has been absentj 

himfelf.unauthorisedjy .e.f, 3.12.89. He was'dire cted to 

report for dti on or'before 	 letet 
• by 10.8.90 positively failing' which neceasayciiscjp1jary 

action would be initiatàd againgt hirn vide this  fice  
• 	telecrajn No. Estt(N)/Pc/.iQ9s,3 'ded 2;790 and Memo No. 

E8tt(M)/pC/p....14/145 dtèd 3 i7.90.n8 tof - the Obovo, 

Shri Paul has not yet reported back for dutió till date 

nor has he submitted any formal leave apl'jca'tjbn and 
• 	Mediàaj Certificate, if any in support of his illness. He 

has also not given any definite incLtcatjos 'far as to 
when he i5..90irzg to report for duty. 

• 	P)y his above eats, Shri Pennelal paui,c/ Eéi 
to maintain 	devotion to dutv and also hs behvd in 

a manner Unbecoming of a Covt, cervant 1 jietthg prcvjsjon 
• 	of Rule 3(I) (ii) (iii) of the C.C.s;(coa_ud') 	1eai964" 

• 	
r 	

• : 	 ' f , . 

A• statement of inputation of misconduct in eupport of 

the *rticle of charge together with a list of docurnent 

by which and a list of witnesses by whom the charge woe 

propo3ed to be sustained were alio forwarded to him alog.. 

with the above said Memorandum dated 7.11.906 

Contd,. .P/2.. 
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2 • 	s his written statement of defee datGd  

riot convincinc 

S.L)eh Biswas, Welf are OficeX ai1 	 C, 

A.A.O were appointed nciry Of ficer a 

respe.ctively vtde OrdorNo. Sc. Dag(A)/7/COflC/909V627& - 

628 dated 15.3.91. 

3 • The charged officer dd not partipte nthe 4  

from the beginning to -ead 	zsiatanqe 

by the chQrged officer. The &nquiry 	as held n ais 

absence e-pa.rte. The charged otficor was kpt informed 

about the progress of the inquiry bysending 'Daily Order 

Sheet' of the proceedings to his address by.the nquiry 

officer. 	 t 	 - 

. 21D WEE2$ the Inquiry Officer dehi 	otf. 

	

• .••• 	. 
inquiry dated 6.8.91 held " that the ctjarqea brcught ageinst 

Shri Paxl Clerk/Typist are not established beyond doubt. .-t 

There is reasonable cround to believe that Shri. Paxinalal: 	:--• 

Paul, who was appointed as a physically handicapped 	. 
? 

candidate was suffering from Chr.nic h eumatiodL Anthriti?, 

as certified by his attending Phyiciai msk cithii icapabio 
- 	

0 

to rcsume his duty , 

'5 9 • NOW THEREFORE, after havina carefully exami'nd the. 	.• 

inquiry report rurnisied by the Inquiry OCficer in his 
--. 	.•• 	- \\ 

letter dated 6th August 1991 and also fter going .throth -- - 
: 	,.. 

• 	the facts and.circumstance$ of his absenceas stated in 

• 	the representations - submitted from time to tiie by the 	- 

charged official against the proceedings and with reference . 

• 

	

	to the medical examination report so obtained subsequently 

freni the Chief Medical & liealth Officer, North Cachar h.tlls,ro 

-. I. I am of the opinion that th charges framed against 8hri. ' --

Pnr -alal Paul,C/T ha't.not been established beyond all 

!. reasonable 	zind hence under the porer vested upon me 

Contth...P/3- 

1•' 
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as Diciplinary Authority i hereby cnerate said 8hri 

Pannalal Paul,C/T from the charges framed against hita. 

	

- 	 - 	 - 	 -  

S. The leave of absence beond 2nd December 1 89 may be 

regulated as.per the Bules in force and on receipt of leave 

application from the official. 

6. 	hripannála1 Pau],C/T is a10 ditectèd to report to 

the Chief I'lcdioa3. & Health Off icezi, Nrth Cachar Hills, 

	

• -II 	I 	 -- 	 - 	
- 	 • 	 , 

	

J. 	 Haf long immediately s &Lrected ix this âff ice Memo No. 

Sr.DA(A)/7/con_C/9o91/1o7dtea3oçJtj,y;92. 

• 	(L.TOCHHAWNG - ) 

\ Dy. Accountant Genera). (Jt). riPannal:lPaul.C/T 	
Iisi,inery Authority. 

P.O. Matbang-788 831 	 -. 
Dt. N.C.Hills,Asea. 	- -. 	••- 	•• 	•• 	4 

Copy to :- 	 / ':2 	.;• 

i) Estt. Officer % the A.G.(A&E)Meghalayaetc.shj11ong for 
information and further necessary action. Copies of th 
Medical Certificates as available with this Cell are 
enclosed. 

	

ii)CR file of Shri Pannal PaulC/T. 	- 
-- 

• 	-.- 

çbO 

f 
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I 	- 	 - 

j. 	
": 	 •- 

No, Sr.DAG(A),7/ 	

Dated : 30 
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With refenc to 
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D Cover) ShrL 
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RECISTERED 

RICE OF ThE ICOUNTNT CENERALA&E) flEGW%LAYA ETC., SHILIONG. 

.4,  
Memo flo. Sr.DAG(A)/7/Con-C/90-.91/ 8S'9 	Dt. 	4 MAR 	1 7 

Shri Pannalal Paul,C/T is hereby directed to intimate 

the undersigned whether he has appeared before, the. Chief 

tdical &.}iealth Officer, Haflong to get himself examined 

physically and clitiiCallY to determine 4ether there is any 

likelihood or not of his resuming duty in the near future 

as directed in this office memo !o. Sr. DAG()/7/Con-C/ 

90-91/846 dt. 14.2.94. 

2 • If. not, he is once again directed to appear before the 

said medical officer fo medical examination and may 

produce a, copy of this Memo to him as and when required. 

3. The receipt of this Memo may be acknowledged by him 

urgently..1  .' 

Dyaccoufltant ceneral(Admfl). 

.11. 
Shri'i'annalal Paul,C/T 	

: C/o,hri Prabhat Ch. Paul 	, 
P.O. Maibang-788 e31 	. 
'Dt. N.C.HillS (Assam). 	 h 

/ 
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Confidential 7 

(i 

11 

• LTochhag 	 - 	- I 	Dy'.Accountant General(A) 	* 

- 	'- 

I '.''. 	-, 	
• 	 •:' 	 ' S .  

	

Sr.DAG(A)/7/Con-C/90-91/ ,11 5 
	 14 FF 1?' 

Dear Dr. Teon. 	. 	. 

• ;• 	. . 	Kindly refer to your letter No.G42/92/7401 dt. 1.9.9 

regarding thefindirigs on medical examination of Shri Pannalal 

• Paul,a Clerk/Typist of this office. 

2. 	You were requested to conduct a,physical' and clinical 

examjn?ton of said Shri Paul, vide my ConfidentIal d.o.letter 

No. Sr.DAG(A)/7/Con-C/90-91/232 dt. 21.10.92. From the record 

• 	ofthis office (photo copy of the money receipt dt. 23.11.92 

• 	is enclosed) it' appears that the of ficiel appeared before you 

(as directed by this'off ice) for the above medical examination, 

but the medical report of the said examination is still awaited 

,'. from you. This may kindly' be expedited. 
4 

' 3. . , 	Shri Paul is on leave since 30.10.99. As per Leave Rules 

no official shall be granted leave oE any kind for a continucus 

eriod exceedinç five years. • 	 ' 

•4. 	In view of the position, I shall be thankful if you 

H could kindly conduct a physical & clinical examinaticn of said 
£- 

Shri Paul once acain and furnihLspecific comment as to whether 

the official' is now fit to resume his 'duties, if not wether there 

is likelihood of his being fit to resume duty in near future. 
This may please be treatedp as most urgent. 

• 	5. 	Shri 1-aul is beina directed to appear before you for 
the above examination. 	. 

60 	 The nedical report may kindly be sent tome at the 

. earliest possible: date please. 

Enclo : As stated above. 	' 	• . 	• 

To Dr.D.R.Tercn 
Chief Medic1 & ' Ijlth Cfficer 	 Yours sincerely, 
N.C.Hills,Haflcnq (Assam). 



" 	k-k . 

vo

L.  

/ 	To, 

Shri Pannalal Pati
.•*
l,C/T 

C/c Shri Prabhat Ch. Paul 
P.O. Maibang-788 831 
Dist : 	N.C.Hilis, (Assarn) 

Dy. ACCoun 1A) 

—b 
REGISTERED 

(j) 

9 
OFFICE OF THE ACCCUNTJT CENERAL(J&E)MECHjAyA ETC., 

SHILLac:793 001. 

9 

Memo No. Sr.DAG(A)/7/Con...C/90...91/ 

LI 

Shrj Pannelal Paul, is hereby directed to appear before 
the Chief Medical and Health °fflcer'N.c.H1115, Haflong to 

get himself examined physically and clinically to determine 

whether there is any likelihood or not of his resuming duty 
• in the near future. 

The C.N. & H.O. Hafloñg is bing informed accordinc1y. 

He may produce a copy of this Memo to the said Medical 
• 	Officer as and when required. 

He is informed that he has been on continuous leave 
since 30.10.89. As per Leave Rules, no official shall be 
granted leave of any kind f or a continuous period 
exceeding five years. 

40 	The receipt of this Memo may be acknowledaed by him. 



I 
.1 

L.Tochhawng 	
REGISISRE 

Dy.Accountarit Ceneral(ldmn) IL 

-- 

1-2 

:Sr.DAG(A)/7/Con/9091/ 	 7.4.94. 

Dear Dr.Teron, - 

Ktndly refex to my D.C. letter No.Sr.DAG(A/7/Con-c/ 
90-91/845 dt. 14.2.94 regarding the findlnçs on medical exine-
tion of Shri Pamialal Paul, a Clerk/Typist of this office. 

20 	• I shall be thankful Lf you would kindly intimate 

whether the said Shri Paul did appearc before you for medical 

wxamination as directed and if so kindly Send your findings at 

the eariest possible date for further necessary action in this 

office. 

310 	 Shri Paul is on leave since 30.10.09 and has not yet 

resumed his duties in this office. As per leave Rules, no official 

shall be granted leave of any kind for a continuous period 

exceeding five years. 

4. 	This may kindly he trotec1 as MotUrent. 

C 

- 

To Your 	Icerely, 

Dr.D.'RoW, 
Chief Medical & Health Off jeer, 
N.C.11ills,Haflong(A3sam) 	 Dy.Accounttenerl(Admn). 

REGISTERED 
Memo No.Sr.DAG(A)/7/Con-c/90-91/ 13 	dt. 7.4.941. 

Copy forwarded to Shri Pannalal Paul,C/T. He is directed to 
refer to this office Memo No. Sr.DAG(A)/7/Con-C/90-91/846 and 
859dt. 14.2.94 & 4.3.94 respectively and to intimate whether 
he appeared before the C.M.& H.O.,I-Iaf long, for medical 
examination as directed. He is also directed to report for 
duties immediately, alongwith medical and fitness certificate from 
'tiompeEé authority. 

Dy0Accountin1: Gener1 

e 
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Despatcher:- 
Pannalal Paul, 	I" 

do Shri.Prabhat Chandra Paui 
P.O. Maibang, 

Dist. N.C.Hills, (Assam) 
' PIN:- 788 831 

To  

• L 	1.3 
(7i4 r.. 

6 
S t 	

/ /

2CO 1993 

REGISTED WITH A/D 

The Establishment Officer, 
Meghalaya, 

Office of the Accountant General, 
(Accounts & Enttlement), 

Meghalaya Etc., 
SHILLONc3-793 001. 

References:- Memo No. Estt (1)/PC/p-14/439 Dated 15-06-1993 
AND 

My communications: (1) 

(3) 

Respected Sir, 
In compliance with the directive incorporated in the 

foregoing Memo,I herewith submit the Leave Application form on having 
been duly filled-in in conjunction with the material medical certifi-
-cates detailed hereunder.Kindly note that I have applied for EXPRAO-
-PDINAPY LEAVE i.e. LEAVE WITHOUT PAY.-As such I should be given pay 
onln myresumptjon of mydujs and against service put in by me 
to the Department which may kindly be noted. 

With esteemed regards.I remain. 

C4 	,L 	01 

 too  

e t 

- 	ONN  no 

/ 
Dated 26-06-1 993,Postal Pegistr- 

(2) -ation No. 3950 Dated 26-06-1993 Dated 1 9-07- 1993,Postal Registr-
-ation No. 4144 Dated 1 9-07-1993 My Telegram No. 3313 Dated 02-09-1993. 

Yours faithfully, 

/L414pJ L4V( 

(Continued) 

I 



-2- 

Ei.osures:- () Medical Certificate issued y Dr. T. Das, A.H. 
Medical & Health Officer I,Silchar Civil Hospital 
with effect from 10-05-1991 Dated 10-05-1990 

(2)'Medical Certificate issued by Dr. B. Mandal, Deputy 
Superintendent, Silchar Medical College Hospital, Si-
-ichar with effect from 08-08-1991 Dated 03-09-1991. 

Medical Certificate issued by Dr. B. Mandal,DepUty 
Superintendent,SilChar Medical College Hospital, 
Silchar with effect from 06-11-1991 Dated 14-11-1991 

Medical Certificate is6ued by Dr. B. Mandal, Deputy 
Superintendent,Silchar Medical College Hospitai,Sil-
-char with effect from 04-02-1992 Dated 08-02-1992. 

Medical Certificate issued by Dr. A. Suklabaidya,M.S. 
Registrar of Surgery,Silchar Medical College & Hosp-
-ital,Silchar with effect from 04-05 - 1992 Dated 7th 
June, .1 992. 

Medical Certificate issued by Dr. A. Suklabaidya,M.S. 
Pegistrar of Surgery,Silchar Medical College & Hosp-, 
-ital,Siichar with effect from 02-08-1992 Dated 7th 
August,1992. 

Medical Certificate issued by Dr. S. Pal Choudhury, 
Sr. Medical & Health Officer,Silchar Civil Hospital 
with effect from 31-10-1992 Dated 31-10-1992. 

Medical Certificate issued by Dr. S. Pal Chôudhury, 
Sr. Medical & Health Of ficer,Silchar CivilE Hospital, 
with effect from 29-01 - 1993 Dated  29-01-1993. - 

Medical Certificate issued by Dr. S. Pal Choudhury, 
Sr. Medical & Ho•spi-t-a-1 Health Officer,Silchar Civil: 
Hospital with effect from 29-04-1993 Dated 29-04- 1993. 

j 



\

Enc]ures:- (10) Medical Certificate issuedby D • A.
Registrar of Surgery,Si].char Medical 	College
Hospital,Silchar with effect from 28-07 - 1993 dae 
16081993. 

• 	(11) Money Receipt for Ps. 30/- Dated 13-03199 obta- 
-med against payment of Medical Examinatin Fees 
Tth to the Chief Medical & Health 0fficer,N.C.Hil1s 
Haflong. 	 I: 

(12) Money Receipt for Ps. 90/- Dated 23-11-1992.0btained 
against payment of Medical Examination Fees to the 
District Medical Board,Haflong. 

10 -i  



FORM OF APPLICATT._FCLAV 

;r 	i c  

:31•, :e LIKTYPt.ST. 	._ 

	

•:4 °ff ice & .3ecti n 	-k 	 4L4i E) 
4tLLONG1 ..t a ( . L.. 	fld.Or;. 

1 in the 	_24 

e and period of lea EXTRAORDINARY LEAVE 1.Q. LEAVE Wirj. 
datepy 	

jic 
7. sunay andHodidays, if an, 

'proposed to be prefixed/sf -
fixed, 

G:ound on which leave is 
	Mti. 	flc4 

. Date of return from Last 1ave 
and the nature and period of 
that leave.  

2J), I proposed/ do not proposed 
to avail myself of L.T,C. 
for the block Year  

-- 

-- 	
i 	cfo 

I I. Adress during Leave:  

	

Cw

____ • 	 . 

O . O9• / 3 
• 	 . .. 

I 	 iC the ato1 i hO1 F. 

• 	 Signature with date : 
Desiqnaei.on 

	

3. certified that .L./H.PL/COmm.LeT2 for 	days from 

Tto 	±: dmis ibl under Rule_______ 
OF C.C.S.(LedVo) 	 - 

- 	 1gndtur:_______________ 

- 	 Designation:_____________ 
e 

r N'Of the sanctioning 	- 

tc apicant is drawing 	crip r-- 	1wnCo,it sfl -Dui 
• I 

	

	be indicated in the orders whether o i:• expiry of icrva, 
:nrnent Sciant is ikelv t r•urn tutb same post or o flC-- 

I • 	• . •' n.m e. 	 - 	4 	 1 - 	 - 



• 	 0 

:. 

• • 	
V 

VT 

lit

• 	
- LL 

0 	 0 

. 	.Lk1Q. HUo. kffioucj. 

tj  

ve 



Received a sum a f Rupees 90'OO(Nietyl) only n  

frem:Sri Pannalal Paul being Medical Examination f eee. 

'Chairman, 	. 

District Medical BQard, 
Haflo 22 

Chief M'tIfraF & 
/ô- / 
	. 	 Jkalih Offlir, 

N.C. Hills, 	 . 
00 

.. 011 	 . 	 . 

IN 



ig  na t Lire oYncumbe nt 	. 	

L( 
9~* 0

1 ~ 
• ..• (Mdj.cl certificate recomrended for leave or extob 	leave ore' b  

/ commutation of leave). 	 / 
Vt o,f India Finance Deptt. N0.173-,kL dt.16th March 193 1 ) 

I Dr. TDas,M&}I.O .1. A.H... af'ter careful examination of 
the case hereby certify that, 

,.........,.. whose .signature I s given above.Is/suffering.from,.' . 

. , U- '~L(P.A~k 
; and I consider that a periodof abse 

firorn duty 

is/'s absolUtely necessax'y ( for the restoration of his/13/ health. 

- 	 nd -±•s f-rt 

hi/h du4io, 

- 	 Govrinjent Medical tt\1dent. 7* 	.G 	
& 

Silcbar Qivil Host,u,1 



• 	 PRESCRIBED FORM UNDER S.P.22 
oo 

Signature of te Applicant 	---------------- 

cter careful persoal 

;.ji 	the case hereby Certify that 

whose signature is given above,is suffering from 

and I consider that a period of 

absense from duty 	 ---------- with 

effect from 	-----------------------------------is absolut- 

-ely ncssary. for the restoration of his/ 	health. • 	/ 

Dated the 52 -- 1991 	
Government eitAttendaflt 

Other Registered: Practitioner 

ell

t''• •''  ..'.." 



1•1 
••-7•  • 	PRESCPIBED F0T?'i UNI)ER S.R. 220  

Signature of the Applicant  

i 	 ifter careful personal earninstion 

of the case hereby certify that 

signature Is given above, issuffering fror4 	 • 

and I consider that 	period of absncë from duty 

of 	days with effect from  

is absolutely necessary for the restoration of his/r health. 

7 

•(• 	.t 

Dated: .' ILt' t 	1991 
	

ther PPegi sti led 

24 
 Aj.  

6w, •te 

çW 

• 



- - 

 

-=- 

PRESCRIBED FORI'j UNDER S.P. 220 

• 	 /%f( 

F&AJttkkØX 6x Signature of the kppllcant  

I after careful personal ieaminat1on 

of the casehereby certify that 	 Whoe 

signature is given above, is suffering from 

-- and I consider that a period of abseL:e from duty 

of, - 	 days with effect from 	2 V 

is absolutely necessary for the restoration, of his/'4' health. 

j4/ 	 • I 
t•, 	 ,.- 

CJ9 

	

I.4 ,P 	••cfr 
•4,,\)•) 

Q 	 civ ernrnent Fie 
Dated: 	• ' 2 .92_ 1.99 	Other Regis 

• 

_.4% 	.c 
Soo ' 

On er 



PIESCPIBED FOM UNDEPS.R. .220 

3: 
Signature of the Applicant 	 I4 

I•• NS after careful personal eLination 

of the case hereby certify that 	 VP 	whQse 

signature is given abov, is suffering from -k 

and I consider that a period of .'bsence fr 

of 	days with effect frorri - 

is absolutely' necessary for the restoration of his/1j'r h 

duty 

/ 

th. 

ti 

Governrnen ti''ed±l i ttehdàflt 
Dated: 	199. 	Other Pegistered Pr 	oner 

- 	 a1 

,.o 



PPESCRIJ3ED F01M U1WER Z.1. 220 

Signature of the Applicant 

I /j J\' 	 after careful personal exmination 

of the case hereby certify that Sk 	coi9- 	 hose 

signature is given above, is siiiffering from  

C 	 4iTk\e and I consider that a period of absence from duty 

of 	days with effect from O 	5: 	H 

is absolutely necessary for the restoration of his/r health. / 

Dated: j 	 199 - 	Other egistere LOflOr 



• 	 • 	 JL. 	 •• 	:.•i 	—• 

/1 
	

—- 

	

q 

,. 

	

PPESCPIBEj) FOR!4UN1)F1Rs.R. 220 

- * 

c - 	 -' 	 —. 	 •! - - 
J.L5LL 	 UI 1.i1t 	9p.L.LC;).flt 	I VJ%/ 	

c; 

I 9' 	 car&ful 'ersonaO. exainin- 

-tion of the case hereby certify that '  

whose signature is given, is suffering from 	. 

t 'A 	and I consider that a period of absence from 

duty os 	 dys with effct from  

is absolutely necessary for the restorition of his/alth. 

Dated 	199'L, 	 j 
• 

• 	• 	 • 

elt 'SiblIC ON  

• 	 • 

i' 

• 	 •• 	 •.• 



-1
7  

= 8 

j 

. O~ 
/ 

pl,  
eo t 

c . 

1, 

1Cflhj3ED 1!QPM tji 20  
7,*~qv 

 
• 	 Signature of the Applicant 

 

I2~-~-- Llfter croul  personal exintion 

of the cae hereby certify that 	whose 

signature is given above, is uffer±ng from 

and I consider that a period of absence from duty 

of 	days with effect from 	 • 

is absolUtely necessary for the restoration of his/jie1ieith. 

Dated: 	199 
Governjiir Medical Attendant 
Other1iegisted PractiticneF 

1 



I, 
I. 

/ 	b 

- 	 -.4 	 -.---- 	 --------- 

PRD FORM UNDER S 4R. 2O 

Si 	 A4ALO1( gnature of the Applicant 	 - 

I 	
fter careful personal le xamina tio n  

of the case hereby certify that 	W 
Whose 

signaturj5 given, is suffering from 

- 	

and I consider that a period of absene from 

duty of, 	
days with effect from 

is - absolutely necessary for thd restoration of 

Da ted: 	 1 9 	
0  v  e r  i e - T, ~Fli (e 

 Other 

•ii€ (LI 

2'. 
o1j,L 	

- 

60qt 

I 

•. •i 

I' ' '1 



- 	 - 

I. . - ... 	 - 

q9 PRESCRIBED F0R UNDER S R. 220 	T 
.-----: 	

S 

Signature of the t'pplicant Pe 	? 

• I __________ after careful personal lexamination 

of the case hereby certify that 	 whose 

signature is given above, is suffering from. 	 ____ 	• 

nd I consider that a period of absenpe from 

duty of 	days with effect from 

is absolutely necessary for the restoration of his/r health. V 

Dated: 	 - 1993 	 Other 

	

.- 	 •. 

zi cvLJxt_ 
6' '_ . 

9 	 - 

4 . 



. 	 A 	 ' 

.OFIICE OF THE JOINT DIRECTOR OF HAL1H 

60  
• 	 •. 

- 

::° 	

Utd.I1&aflcng this 	f' th April/94. 

Sri Pannalal 

• 	., . • 	C/C Sri Prabhat chqnr2 paul. 

P.0.Ilaiba.ng788831 

iat..C.Hil1s, 

i6trict 1sciical 8oard is going to sit on!25,4.94 at 

• 	 lO'.ri.in the Of f ice Chamber of Ot.Director Of Health Srvics, 

You ar& .cJirctad tu.appsar in th 11rdical Board on- 25 

4.94 for through1adiCai ch h-up alonguith ati documsnt,a,aiabl1 

frCL 
• 	• 	 Jt0Oimctor of hsal'th Srvica3, 

	

. 	N.C.Hills Haflpq, 

to 

• 	
• 

t/42/ 2. c7 	Dtd. I1flong the /7 th April/94c 

.. . ... Cyt.o, 	• 

• 	 . 	i'- The Uaputy Accountant Gwnaral (Adrnn)fqhalaya 

inPormation & nc&uary action this has a rfifetab  

• 	. • • 	. 	nceto his lattar no. 	o MG(t) 7/COn-C 9O-91/902 

• 	 • 	

• 

\\A 	 7 • 	\ 
'I 	 • 	

\ 	
. I 

jt Oirect or t 	 ce69 
NC.Hll,H100 

• 	
• 	 . 

• 	 . 

- 	 . 	

/ 



.SeedP:ost 

OPFICZ OPS THE ACCCUNTINT GEMERAL(P&)MECHALAYA ETC.,Shillong'1. \/ 

No. Sr.DAG( A) f7/Con-C/90-9 1/26 
	

at. 5.5.96. 	/( 

To 

The Jt. Director of Health Services 
N.C.Hills,Hafloflg. 

Subject : Medical Examination of Shri I'ennala]. Paul. 

Sfr, 

I am to invite a reference to your. office Mr1 No. 0/42/ 
2609 dated the 19th pril'94 and to request you te kIndly 

Nntimate whether Shri Pannalal. Paul has appeared before the 

District Medical Board on 5.4.94 as directed by you. If so, 

.the.rnedical report of such examination may kindly be sent 

to m,e urgently to take luther necessary action. 

Shri Paul has been absentinq himself from duty continuously 

3fr1e'i0lO.89 and will complete 5 years on 29.10.94. As per 

Rules, no official shall be cranted leave of ay.kind for 

cntinuousperiod exceeding five years. 

This may kindly be treated as Most Ure. 

Ge 

p.  

Dy.Accountant eneraI(Mrnn). 
dr 

S. 



i  
4/ 

• OFFICE OF' THE JOINT DIRECTOR OF HEALTH 5ERUXCES.::N.C.HitL.:

j)

;. 
• 	. 	 • 	 HA F L 0 NG • .. / 

Otd.Hatlong the -8 th April/94. 

• 	 The Osputy Accountant General (Aam 

• 	 1wghalaya, Shilong I. 

Sub 	Medical Soêd, 	 . 

Ref; 	Your letter No.Sr. DAG (A)/7/44 onc/90- 

91/909 dt. 13.4.94, (Regci). 

:sir, 

With reference to the abovi, I have the honour to intot 

that Sri Pannalal Paul did not appear in the District medi 

•-6a1 Board on 25.4.94'as was asked t'ie this Of cletter No. g/ 

.G/42/2608 dt. 19.4.94. 
0 

3t.birector Of ee!lth  Services, 
N.C.Hills, H.f1.ona. 

Memo.No. G/42/ 	 Utd. gaflong . the 	'h April/94, 

Copyto; 

• 	 1. Sri Pannalal Peel C/O Sri Prabhat Chandrapaul, 
i 	• 	P.O.Meibang-788831 01st, N.C.Hille, (Aaaam) for 

information, 

e" •o' .... ' 0 

• .•• 	cc9 

JT.Ulractor of Fiea'lthService8, 
N.C.Hilla, Haflong. 

U: 	 :::::::::: 

II 



Le 	?d A/D 	) 

% the Accountant General (A&C)Meghalaya 	 'I 
No. Sr.DAG(A.)/7/Con-C/90-91/1 	 at. 17.5.940 

Shri Pannalal Paul,C/T was directed to appear before the 

Chief Medical & Health Officer,Haflong to get himself examIned 

Physically and Clinically to determine whether there is any 

liklihood oy not of his resuming duty in the near futute 

under this office Memo No, r.DAG(7)/7/90-91/846 dt. 14.2.94 

and L'emo Nos Sr.DiG(A)/7/90-91/859 and 903 dt. 4.3.94 and 

7.4.94 respectively. But it is seen that Shri Paul had not\ 

appeared before the C.M.& H.O.,N.C.Vills.Haflong as directea. 

Thus he has violated the directions of the Competent AuthorA.ty. 

Again, Shri Paulwas directed by the Jt. Director of Hea'th 

Services, N.C.Hills,Haflong under Memo No.G/42/2608 dt. 19.4\94 

to appear in the Medical Board on 25.4.94 for thorough Mediak 

check-up alongwith all documeflts avaIlable. The Jt. Director o\€ 

Health Services,N.C.Hills,Haflong intimated vide letterNö. 

G/42/2811 dt. 28.4.94 that Shri Paul did not appear in the 

District Medical Board on 25.4.94. 	 , 

He is hereby asked to explain the reasons as to hy he did 

not, appear before the said authority. His explanation should 	- 

reach the undersigned within 5(five) days of the reopt bf this 

Memo failing which disciplinary action will he initiated against 

him as per rule. 

c 	 - 
'?M I 

_44 c' 

• 	 : 

To, 

Shri Pannalal Paul,C/T 
C/o Shri Prabhat Ch. Paul 
P.O. Maibang.-788831 
Dis : N,C.Hills(As3am) 

Dy.Pccountant General (idryth). 



• 	

(4)/f4/ 7( 
(.v / 

Dspatcher: - 
• 	•Pannalai Paul, 

C/a 	i'rabhat Chandra Paul, 
PMàibang788 831, 

Diet. N.C.Hills. (Assam) 

çt 

May 25, 1 99  
REGISTETED WITU A/D 

- 	 • 

To 
The Senior Deputy Aceountat General,(Administration), 
Office of The. Accountamt General,(Accounts & Entitlements), 
Meghalaya Etc., SHILLONG-793 001. 

Reference:- Memo NO. Sr. DAG(A)/7/Con-C/90-91/39  Dated 17-05-19941 

Respected Sir, 
I hereby acknowledge the receipt of the foregoing 

communication together with an empty envelope with postage stamp 
worth Rs.8/- affixed thereon. 

I hereunder furnish expianation7rny failure of n 
appearance before the District Medical Board in conformity with the 
Memo No.G/42/2608 Dated 19-04-1994  emanated from the Joint Director 
of Health Services,N.C.Hills,Haflong for favour of your kind perusal. 

I was delivered the aforesaid communication 
of the Joint Director of Health Servlces,N.C.Hills,Haflong iery 
belatedly on 23-04-1991+  at 2-15 P.M. and thus I was caught on the 
wrong foot. ---- --------- 

Inasmuch as I am not a self-contained ierson 
and yet to'get out ant about and thus no one was at my bkjandcail 
highly sought after in such a state of affairs. 

Unlike Shillong.Gauhati,Silchar,Haflong and the 
like,here at Maibang,no conveyance arrangement can be madb imprompto 
and no conveyance can be procured for the asking. 

/ 	(k) At such a short notice which I received extem- 
-pore and fgIrtuitously,I could riot mobilise the requisite Iways and 
means to be'l entailed on9 this score. 

L Wth re js j I remain. 

LA P" 
- 	

e " 

qe~ 

Yours faithfully, 

L\ lUAJOJ P'AVçç9i 



OFFICE OF THE JOINT D1REC1OR OF HEALTH SERVICES::. N.C.HILLS 
::: HAFLONG : 

Memo No. G/42/ 3737- 	 /Dtd. Hf g, re 22nd July/94. 
To, 

H 
The Sr.Deputy Accountant General(A&B), 
Meghalaya etc. Shilling - 793001 

I 

Sub:-' 	Medical Examinati.n Sri Pannalalj' Paul 

With reference to the subject matter, I have the 
honour to state that Sri Pannalal Paul, C/T appeared bef.re me in 
20..94. 

On physical and clinical examination if Sri Pannalal 
Paul, I am of the •pinis•n that he is suffering from Ankylosed lümbo-
sacral region. He is now mentally sound & examintj.n of urine is 

1) 

found to be BP120/80. 
I' 

At present he is net fit to resu4ie his duties. Furth 
he has, been directed to c.nsult with the •rthopaêdic surgeon for his 
better investigation and treatment. 

) ' 	 Yours faithfully, 

' 

'1Direct.r if Health Services, 
,1t 	 N.C,i-iills, Haflong. 

JV11  

Dw 
-- 

'I- 

- 

L 



\\_ 
Despatcher - % October 25, 1994 
Pannalal Paul, 

CIoghri Prabhat Chandra Paul, 	 RkGISTEPED 
P.O. Maibang-788 83 1 , ftj 	 j 
Dist. N.C.Hhlls. (Assam) '' \ 

To 
The Senior Deputy Accountant General, (Adminitration), 

Office of the Accountant General, (Accounts & Entitlements), 

Meghalaya Etc., S H I L L 0 N G - 793_001. 

Subject :- My appearance before the Inquiry Officer Shri D.K. 

Nag,Senior Accounts Officer on 28-10-1991+  in the 
matter of recommencernent of Departmental Inuiry 

under Rule 14 of the Central Civil Service (Cia- 

-ssification,Control & Appeal) Rules,19650 

Reference :- Express Telegram No. Sr. DAGW/V 188 and the 

relative Post copy No. Sr. DAG(A)/7/Con-C/90- 

91/189-92 Dated 21-10-1991+. 	 : 

PespeE ed Sir, 

Apropos of the foregoing particulars this 

is for your kind Information that the telegram in question 
has not been received today i.e. on 25-10-1991+  until 11-00 
A.M.Nevertheless, the post copy of the telegram hsbéen r-

-eceived yesterday i.e. on 24-10-1994. 

.... . .. .... . . 	 . 



With regard to my appearance before the In-

-quiry Officer Shri D.K.Nag on the stipulated date i.e. on 28-
10-94 at 11-00 A.M. in his office Room No. 38 (N.S.Buiiding) 
I cannot help begging your forgiveness for my being .tnable to 
ro].l up in the wake of my protracted physical co nstraint and 
consequently I am having to beseech quite reluctantly .my ex-
-emption in this behalf.I,in dead earnest,hope that ny posit-
-tion will be kindly appreciated and borne with. 

As regards my appearance before the Orth-
-opaedic Surgeon this is to inform you that I did appear be-
-fore the Orthopaedlc Surgeon of my own volition at the All 

India Institute of Medical Sciences in New Delhi on 09- 11 -94. 
Jlowever,in deference with the advice of the Joint Director of 
Health Services,N.C.Hi].ls,Haflong I _have 	before 

surgeon.This is for your kind information.I 
have intimated this in deference to the directive contained 

in the post copy of the above telegram. 

With regards,I remain. 

Yours faithfully, 

(PANNALAL PAUL)ol/S110 ,91  

c \  0w 



" 	REGISTERED • 	 L.Tochhatmg  
Dyaccountant Cenezal(mn)  

- 

-t 
Sr.D1G(A)/7/Con-'C/90-91/ 	2- 7494 

Dear Dr.eron, 	 - 

Kindly refer to my D.C. letter No.Sr.DAG(A)/7/Con-C/ 

90-91/845 dt. 14.2.94 regarding the findinçs on medical examina-

tion of Shri Pannalal Paul, a Clerk/Typist of this office. 
V., 	 V. 	 ,• 	 . 

20 	 shall be thankful if you would kindly iñtrnate 	V  
whether the said Shri Paul did appearC before you 'for medical 

irxaminatlon as directed and if so kindly send 'yourfindings at 

the earliest possible date for further necessary action in this 

office. ) - 

3. 	. 	Shri Paul is on leave since 30910.89 and has not yet 

resumed his duties in this office. As per leave Rules,' no official 

shall be granted leave of any kind for a continuus period 

'exceeding, five years. 	 V  

4 	' . 	This may kindly be treated as Most Urqent. 

To, 	 Yours i cere].y, 

Dr.D..'R.Teron, 	 , 
Chi6t Medical & Health Officer, 

 

N.Cills,Iaflong(Assam) 	 Dy.Accountant eneral(Mmn). 

	

V 	 - 

. .RGXSTERED . . 	- 	•' 	. 	, 	 . . . 	- 	- 
Memo No.Sr.DAG(A)/7/Con-c/90-91/ 'te3 	dt. 749 

I 	'k 	/Copfórwarded to Shri Pannalal Paul,/T. He is directed to 
refek to this office MemG No. Sr.DAG(A)/7/Con-C/90-91/846 and 
%59dt. 14.2.94 & 4.3.94 respectively and to intimate whether 

- 	yçi 	appeared before the C.M.& H.0.,Haf long, for'mdica1 
, o'è aflhination as directed. He is also directed to report for 
" .4utiés immediately, a.longwith medical and fithess certificate from 

Smpe. authority.  

Dy0 Accountant General (Admn) 



'; 

C?ICE O T} 	C0UNTNT GE L(E)MEIYA EW.,5flILONG-'1. 

)f I,  
Sr.DAG(I4)/'/ConC/90.91/908 	dL. 13 .4 .94. 

- 	Shri Paxnelal Paul.C/T was directed tc 'ppear before the 

Chief Medical. & Health Off icer,Haflong to çet himself examined 

4hY5iCallynd.C1ifliCelly to determine whether there is any 

likelihood or not of his resuming duty in- the near futhre unde? 

'• 

 

this -.-office Memo Noip Sr.DA((?)/7/Con-C/90-'91/646 dt.14.2.94. 
Memo No. Sr.D1G(14)/7/Con-C/90.u.91/859 dt. 4.3.94 and Memo No 
Sr.zwc(A)/7/Con-.C/90-9 1/903 dt. 7.4.94. 

• .2. In the aforesaid Memoi. dated 
70

4.94,Shri Paul was also 	( 
• 	directed to report fot duties immediately alongwith meicel 

and fitness Certificate from the said Comptent authority. 

• However.fromhis letter dated 24.3.94,it is seen that Shri 

Paul has not yet eppeared before the C.M.& H.N.C.Hills, 

- flif long asdirectod. Thus he has violated the drectionSof the 
• • competent authority.. 

30 Shri Paul i. once aaain directed to appear before the 

C.M.&1hO,N..C.Hills,Haflong to get himself exarnind;as -. 

mentioned above within 3 (three) days of receipt of this ?euo. 

filing w4ph disci1.inry action will be initiated girst 

him as per rules. 

• : 4, Ts receipt of;this Memo may be acknowledged by-him 

: .jn!snediately on its receipt. 

0 1 

• 	 •. 	 -: 

AA 

D.PccouttCenerzl(4mn) 

-4pnnalal Peul,C/T 	 - 
ëshri Prabhat Ch. Paul 

40 	4.0.Maibong-788831 
.. Dt. N.C.Hills(Jssem). 

• 	Memo No. Sr.DAG(A)t7 /Con-C/90-9 1/909  dt. 13.4.94. 

• Copy forwarded to DrR.Teron,Chief Medical & Health Officer, 
\. 

	

	. ••• N.C.Hills,Haf long for information. In this connection, d.o. 
letters No. Sr.DAG(A)/7/Con-C/90-91/845 and 902 dt. 14.2E94 & 
7.404 may kindly be referred to. 	 . . 

L. 
Dy.Accourt;-tt/ôeflerci. (/dmn). 
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0 	 Despatcher:- 
• 	 Pannalal Paul, 

• C/o 'fli PrabhatChandra 
P.O. Maibang, 

• 	A July 25.1994/,// . 

Paul, 	/T Lr 	RE0,ISTEPE10ftj/ . / 

Diet. N.C,Hills. (Assam) 
PIN:- 788 831 

To 
The Senior Deputy Accountant General,(Adrninistratlon), 
Office of The Accountait General,(Accounts & Entitlements), 
Meghal&ya Etc., SHILLONG-793 001. 

Subject:- Submission of written statement of defence. 

Reference:0 Charge sheet Memorandum No. Sr. DAG(A)/7/Con-C/90 -9 1 /8 14 

- 	 Dated 06-07-1994. 
( ( C 	r 

• / espected Sir, 
In the first instance I would line call upon the 

prospective inquiry officer to the effect that prior to setting the 
proceedings in motion the report -of the forter in4uiry of f'icer 
Mr. S. Deb Biswas,Welfare Officer of this augustóffice,vide No. 
Sr. DAG(A)/7/,) COfl- C/9O-9 1 /211  Dated 18-09-1992 be kindly dipped in 
with a view to having the entire gamut of the knotty and delicate 
case. 

This is for kind information that I shall not be 
able to be physicall present in the course of the proceedings. 

Inasmuch as I am having vice of the constitution 
having got embedded abidingly by way of disability which is as good 
as a thorn in my flesh and rankling me cease1essJy,I did not have 
any other choice but to proceed on leave with effect from 30_10_198 
to 02-12-1989 with my going downhill physically further.As I was ha 
-ving to grapple with this intractable and hydra-headed irritant an 
which was holding out resistance unremittingly to my resumption of 
my duties and whereas my reporting back to duties not being in the 
pipeline,my period of leave had had to be prolonged until 09-05-199 
albeit during this period I was served with quite a few minatory an 



admonitory communications periodically.The lapse on my par Vowng 
- 	- to tinauthorised absence stretching from 10-05-1991 to 25 -10-1 993 was 

with virtual inexorability.AlthôUgh I ate humble pie and apology 
emanated from me -tines without number,highly draconian measures were 
invoked against me.Disciplinary proceedings were initited and I was 
constxained to tread on the corns of my amour propre ir self-defence. 
So much so that I had had to settle for the punishment of my own acco-
-rd by waiving the payfqr ethically I cannot stake dlaim to pay 
sans putting in service to the Departmeñt.But I was senit a communica- 
-tion which was precIous minatory in character vide Mernb No. Sr. DAG(A) 
7/Con-C/90-91/597 Dated 5-2-92.1 toed the line of my suerior officer 
although I had had to pay a very heavy price in transl.ating the said 
directive 	e44-et into effect,in the face of my protracted pecuniary 
crosses.ConsequefltlY my failing during the period from 0-05-1991 to 

• 	25- 1 0-1 993 stand dissolved and it is highly baffling an convoluted 
that this. deluency has sprung up in the Articl. I of Ithe current 
charge sheet and it has been raked up.Thus it is poignant and to my 
mind,itis uncalled for.TherefOre,I should not be further carped at 
for this specific offence and I have nothing to do with the lapse of 
this period i.e. from 10-05-1991 to 25-10-1993.AS such it is wide of 
the mark to harp on this period. 

Although it is neither here nor there,the plaguing 
disability that is holding out and eating into my very t,itals, the 
chagge sheet issued for the second time has made matters worse.As 
a prelude to the issuance of the formal charge sheet,I was issued a 
mini charge sheet vide Office Memo No. Sr. DAG(A)/7/COfl-C/9091/89 
Dated 17-05-199 1+ and I carried out the directive contaiied in this 
memo hook,line and sinker but it is out of my depth tha I have been 
issued charge sheet for all that. 

This time I have been issued charge shet for the 
offence of my failure to appear before the District Medl.cal Board 
constituted by The Joint Director of Health Ser*ices,N..HillS, 
iaf1ong on 25-04-1994 and afterwards. . 

The disability has come to stay and had.I been immune 
from uch-stumbl1flg block,I can avouch and make out that I would not 
have been issued the charge sheet once again for this disability pro-. 
-per,to all intents and purposes,iS a chip on my shoulder.With the 
issuance of charge sheet de novo and with another inquiry and the 
relative disciplinary proceedings in the offing,I have been put on 
the defensive and been compelled to take up the cudgel&Ofl my own 
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behalf and stand up for myself and thus I am being forced to (ouch 
myself on. the raw.1?Rt 	Furthermore,in doing so,I am.having to ex- 
-plot my Acheels Heel willy niily,be'ing highly touchy and hyper 
vulnerable to it notwithstanding.The disability has come to such a 
pass that I am having had.qe. bso 
	

the short hai of my super- 
-lore gratuitously and/\the 'ae&.utely imoervibu to my extre-
-mity.The discomfiture staring me in the face may bega' gloated over 
but in sooth,the very core of my psyche is getting trampled. 

It deserves to be subscribed to the veracity withOut 
reservation and there should not be any iota of dubitation.that I 
went through medical check-up on two occasions in rerospect in co-
-nformity with the directions of my superior officer.Firstly,ofl 13 -
03-1992 before the Chief Medical & Health Officer,N.C.Hilis,FlaflOng 
and secondly,on 23-11-1992 before the District Medical Board,N.C..Hi-. 
-lls,Haflong with the Chief Medical & Health 0ffi.cer,N.C.Hil1S,Hafl 
-ong as the Chairman of the Board vide the enclsure of my comrun-
-ication Dated 20-09-1993 addressed to the Establishment Officer, 
Meghalaya.But I.was taken ababk and my bewilderment 1new no bound 
to have received the Office memos No. Sr. DAG(A)/7/Ccfl -C/90 9 1 /846,  

859,903 and 909 dated 12_02_199,0031994,07-01994 and 13-04-
199.respectiVelY with having been incorporated the professional 
direction of my appearance before the Chief Medical & Health Officer 
(now the Joint Director of Health5ervices),N.C.ilill,Haf10ng which 
upon prolonged reflection appeared to me to have lef't something to 
be desired.Though I apprised of my earlier appearances but in the 
subsequent office memos my previous appearances were,9n the face ,ø 
of it,discounted ap,I could not 'help taking umbrage at the 
insouciance havingaintaifled on this score.It behove 1s to mention 
here that on the eve of my first 'appearance bei'ore the Chief Medical 
& Health Officer,I was directed to make necessary conveyance arran-
-gement vide Memo No. Sr. DAG(A)/7/Con-C/90-91/597 Dated 05-02-992 
for my appearance before the Chief Medical & Health 0fficer,N.,C.Ui11S 
Haflong.I was further admonished to the effect that un the event of 
my failure to appear accordingly, the Disciplinary Authori ty would 
decide the. case i.e, the reportofthe inquiry officer vie-a-vie 
charge sheet No. Sr. DAG(A)/7/Cofl- C/90-9 1 /2k8  Dated 07011-1990 ex-
parte.I was rattled to such an extent that I had had to go out of 
my way, and subject myself to highly precarious and d&sperate circu-
-mstances to conform to 'my superior ofuicer.But ruefully enough,in 
the 'current charge sheet I have been charged with having flown: in 
the face of the commandment of my superior authority which on rep-
-eated .cogitatiofl could not be fathomed out. 
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P 	 Preceding the issuance of The current c/aarrlpe.sheet 
and initiation of disciplinary action against me for the putative 
faul. and failure on my part to appear before the Medical Board co-
-nstituted.by  the Joint. Director of Health Services,N.C.Hiiis,Hafl-
-ong for my medical check-up on 25-04-1994,1  was hauled up to accou-
• -nt for my failure vide Office Memo No. Sr. DAG(A)./7/Con.C/90-91/39 
Dated 17-05-1994.1  was issued this memo on the pain of initiation of 
disciplinary action should I fail to send in the reply embodying the 
explanation thereof within 5 (five) days of receipt of the said memo. 
So much so that I was sent an empty envelope with pdstage stamp worth 
Rs. 8/- affixed thereon in the light of my protractediy being on my 
uppers,in order to facilitate sharp receipt of the explaiiation from 
me.I lost no time and sent the explanation pronto pinpointing four 
reasons on that score vide my communication Dated 2W 25-05-1994. 

While the explanation No. 3 viz. paucily of transp-
-ortation facilities has been impugned and virtüally been dubbed 
apocryphal but without any rationale, the concrete poition of the 
same can be had from the District Transport Of fi.cer or by paying a 
visit to the spot.It is worth while to mention that there does exi-. 
-St Railway Communication Network but railway trains hardly run acc-
-ordinW to th tiieschdiIFtiFthë 
and out 
-ddt3 èkióüh ....tO hoif tO railway train and go through railway jour-
-ney destitute of a suitable a.ssociate.Availablity of transportation 
viaroad is very exiguous and the same is scantily aailable at very 
odd hours.Last but not the least,whereas I am badly on my beam ends, 
it outstrips.all the confines of my affordablity to undertake a halt 
at HaflOng. 

The rest 3 explanations incorporated in my above 
communication have been accorded very nonchalant and cursory trea-
-tment and therefore attentioXi is riveted to the observation deta-
-iled hereunder for getting mulled over. 

While dwellIng on the explanation No. 1,1 wou1d like 
to arrest attention that since the sa notice issued by theJoint Di-
-rector of Health Services,N.ç...HIiis,Haflong vide No. G/42/2608 Da6- 
-ed 19-04-1994 for ny appearance beforOthflëdfà]TBoard5-0k-
1994 was sent to th bfO±dih 	dt,hëhce theexplanation adthied 
by me.... de.med Wiëe teoabi togodwirWith my superior au thori ty 
under "the benefit of the doubt". • 



As  regards explanation No. 2 1 1 am to say that mf 
.. arm chair imperators from ivory tower may take the disability in 

their stride for they are not having to get down to such impediment 
and all along having a good time.But the person with having been 
placed this onus which is no less 'thaii a millstone bound his neck,t). 
who is having to come to the grips relentlessly can savour it up to. 
the hilt.And whereas this explanation has not been touched on and 
called in question,the explanation being epitome of verity and.the-
-refore holds good indubitably.To bear out this contention and to 
bear testimony to it comprehensively,réport of the inquiry officer,  
mentioned at the outset,may kindly be looked through. 

Regarding explanation No. Lf,this is to state that 
my superior officers are dependent in toto on their salaries for 
their decent living and other incidental qutodian needs.It is. irr-
-ecusablebeyond any contradiction whatsoever that a to-and-fro 
journey between Maibang and Haflong by making conveance arrangeme-
-nt is a highly expensive affair.Whereas I am away from my duties 
and the lingering disability is precluding my resumption of duties, 
thus I am being deprived of my incomings by way of non-receipt of my 
salaries over the years and thl(s the explanation put fb 	dfl'e 
stand afidñàtic.Thë prlönged deprival of my earnings has since put 
paid to my. scanty savings,emanated from my strenuous earnings and 
thereby taking its toll .irretrevably.Thus in such a brief pe-riod i.e. 
between the receipt of the notice from the joint Director of Health 
Services,N.C.Hlls,Haflong for appearing before the Medical Board 
and the date stipulated for my appearance,I could not weigh the re- 
-quisite wherewithal, for the purpose.But my superior officer has 
shortcircuited the explanation and gross apathy has been maintaind 
on this score'.Far be it,I am apprehensive of the fate.of my superior 
officers had they too sailed with me in the same boat both pecunia-
-rily and physically.This should not be misconstrued and I do have 
the aplomb that I shall not be on the wrong side of my superior 
officer.Upon sustained musing I have not mate  the grade to figur.e 
this out.Ther.efore,this explanation hardly needs substantiation 
from me. 

In the Office Memo No. DiG(A)/7/Cofl-C/90'9 1 /39 Da-
-ted .1

V
7-05- 1994 I was directed to furnish my explanation of my fail-

-ure to appear before the Medical Board on 25 -04- 1994 'within 5 days 
of the receipt of the memo and I was further warned i that. in the 
event of my failure i.e. submission of explanation disciplinary act-
-ion would' be initiated against me.I toed the line and sent.. in the 
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z. 	explanatio.n forthwith on 25 -05-1 994 but for all that Ihave been iss- 
-uod the charge.sheet and disciplinary action against me is round the 
corner.This action on the part of my superior officer is arcane and 
abstruse.This is glaringly incongruous and unwarranted.. 

I have further been charged with not having appeared 
before the Medical Officer i.e. the Joint Director of Health Servic-
-es,N.C.Hills,Haflong afterwards i.e. after the expirY of the stip-
-ulated date for my appearance before the Medical Bo4rd on 25-Q4- 1994. 
In this contet. I would like to inform that I have aIrady explained 
the reasons of my failure to appear before the Medicdl Board on 25-04--
-1994.Since the medical officer i.e. Joint Director of Health servi-
-ces is on the hop with official works and remains oitstatiofl on urn-
-pteen ássignments,I 'after sustained endeavours,managed to get into 
touch with the medical officer after 25-04-1994 and new date for 
my 	appearance before the Medical Board for my 4edical check-up 
was Viet prefixed accordingly and it was slated for 20-05-1994.As I 
am already in the red and have started feeling the pinch badly,I had 
to run from pitt a pillar to post for mobilising the required fund 
to' meet the outgoings to be incurred.Accordingly I made the requisite 
conveyance arrangement and showed up before the Medidal Board at the 
ppthinted time On 20-05- 1994 with the Joint Director of Health Serv- 

Chairman of the t4edicl Board.Thou.gh 
I turned up before the Medical Board against such heavy odds and pa-
-ssed through untold privation and st strenuOus circumstances,I have 
been issued the charge sheetabd and disciplinary action is in the 
• wind against me.A photostat (Xerox) copy of the money. receipt obtai- 
-ned against payment of9L 	pee 	yQpnd_.Pa4._to 
the Medical öãd oiids my medical iiamination fee is enclosed here- 
-with for perusal and for examining the authenticity of appearance 
before the Medical Board.The original money receipt v41i be furnished 
all in good time and my claim of having appeared before the medical 
board can be verified from the photo copy.Thus the issuance of the 
charge sheet and undertaking of disciplinary action against me do not 
conform to and not being of a piece with the very chargés framed ag-
-ainst me in the Article II of the charge sheet memorandurn.This blat-
-ant discrepancy is beyond my intelligiblity. 

The 	&re Office Memos No. Sr. DAG(A)/?/COflC/ 
90-91/903 and 980 Dated 07-04- 1994 and 13-04-1994 respectively mc-
-orporating the directive to resume my duties with having been equ- 
-ipped with the relevant Medicala and fitness certificates from 
the competent authority but I failed to resume duties perforce in 
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conformity with the directive.Peremptory commandments can be issued 
with hands down,but pangs are felt to the backbone while giving effe-
-ct CO such cornniandments.It may sound preposterous and incredible 
but to put it mildly,I am yet to get cut out for the resumption of 
my duti?s..and yet. to get ou_aj 	j.To corroborate the content- 
-ion,I am sparing no pain and in order to get wedded to my duties 
ere long,I made a beeline for te All India Institulte of Medical 
Sciences in New Delhi and saw a well as held cbhülthtidri with the. 
Medical Expert thex'éOi 07-1 1-1993.As I was badly strapped and at 
the receiving end of tremendous mOnetary constraint, with no better 
than puttinup in Queer Street,my straitened circumstances did not 
let me follow the medical treatment through in New peihi and conse-
-quently I had had to back out of the treatment leading to my depa-
-rturefrom New Delhi without_avail.The original Hopital Pegistrat-
4nCid o1 AJITdia IhitiTute of Medical Sciences and the or-
-iginal to-and-fro railway tickets between Gauhati and Delhi and vi-
-Ce versa are annexed herewith for kind perusal of the competent 
authority.The journey to New Delhi undertaken by me goza long way 
towards speaking volumes of the fact that I do mean bsiness so far 
as my resumption of duties is concerned. 

I have been denouneed of having been on unauthorised 
absence with effect from 26-10-1993 without any leave application 
been submitted till date and there is no gainsaying on this score. 
ut seeing that I am a holder of a post of sorts andT I have not had 
yet any occasiontönaster se±Ie rulëC áhd1éavè'üies.As such I 
am an ignoramus to my fingertips concerning such rules and as a ma-
-tter of fact.I did not know what sort of leave to be applied for 
leadir,g to the resultant unaüthoi'iséd ábsénce.It is worth mentioning 

here that I lost no time to carry out the directives of my superior 
officer at all times and acted rigorously at the behest of my supe- 
-nor officers. 

At close,I have been charged with "gross misconduct 
indulging in indiscipline,derelictiOfl of duty,gross insubordination" 
reputedIy.But the actions taken by me coupled with and vindicated by 
documentary evidences teify conversely.Over and above,the very ch-
-arges framed against meat flagrant variance with and out of keep-
-ing with the positive punctilious actions and responses emanated 
from me in deference to the. directions of my superior officers.Fur-
-thermore,had my superior officers been landed with the cumbersome 
and the thorny onus by way of disability of an abiding and pervica-
-cious character)  taking after the one pestering me,there would have 

lk 
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been a change of heart and the, approach to my case would 	e. en 
poles apart from the current one.Thus my superior officer would ha-
-ye ad seond thought before foisting on me such terrible deroga-
-tory andc?es.Therefore these charges are unmistakably and sp-
-ontaneously retractable beyohd any dispute whatsoever.The stateni-
-ents furnished ut supra will bear ample testimony to 'the recanta-4 
-4.-on of the said charges and accentuate as well as protest just 
the 1opposite. 

I.have also been charged with having: violated the 
provisions of Rule 3 (i) (jI) (iii) of the Central CLvil Service. 
(Conduct) Rules, 1964 and the Rule 2 (2) of the Central Civi 
Service (Leave) Rules,. 1972.In this connection I am to'say that. I 
am not a walking encyclopaedia of Rules and the same being beyond 
my ken,it will hold 	water and may sound ludicrous and outland- 
-ish to' make any comment on it.However,the authors and formulators 
of these Rules and the past masters of such Rules are the only pe-
-rsons who can make observation keeping in view of thepreternatur-
-al circumstances resulting in the culmination of th6 case.It will 
not be apt to cut a sorry figure and inept handling of :  the case.' 
may project me no less than a bull in the china shop 1.Tiis aside, 
whereas Ihave yet to attain the age of discretion,I had becter le-
-ave it, to the good offices and at the discretion of mellowedpeo-
-pie for the precise and consummate comment and adjudication in the 
matter.Thus I am having to give wide berth to the matter. 

With regards.I remain. 	 I 

Yours faithfully, r 	I 	
i 

UnIv L. 
(PANNALAL PAUL) 

EnclosUres:- (1) The original Registration Card of the All India 
Institute of Medical Sciences,flew' Delhi. 

Two original Railway tickets as above. 

A photo copy'of money receipt of medical examination 
fee as above. 	 ' 
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Received a sum of Rupees 90 1 00 (Ninety) only 

Sri Pannalal Paul being Medical Examination 

fees. 

jp eCVf 
- 	 Chairman, 

- District Medical Board 
' Baflon. 

ciIf!tl 	
& 	

0

10,1111, 

Joint Director of 	 0 

Halth Services, - 	
N,C.}{ills,Eaflong 

lotai Dfrt&r Reaft$ Siv.i 

MiMe. Hamne 
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• 	 STMDABD PORM OP CHARGE SET 
(Rule 14 oCO&.)PU1e5.;965) 

: . 	 ( 	t92 
NOSr.DAG(A)/7/Con_C/90_91/84 	' 	 Date  

OPPICE OFTHEACCOUNTMIT GENERAL,,MEGHA)AYA, 
HILLONG-793,00,1 

IM0i 

The undersigned 	 i prdposes to, hold n iflqu17 against 
s,1Panna1a1-.Paul.C1ërVTyp13t 	-• 	 under 

rule 14 of the Central .Cjvj1jrviceS -.(Olassifiatiofl,Cofltr0l 

and appeal) Rules,1965. The substance of the imputations of 

miSCOndUct or' mis-behaviour in respect'of which the inquiry 

: 
is proposed toThé hld is set out in the enclosed statement 

• 

	

	of articieso,charge(kr1neXUre I). A. : statemtht,Of the 
imputations of mis-conduct o±' mis-behaviour -in :aupport of 

( 	each article of charge is enclosed (AnnexUre II). A list of 
documents by which, and a list of witnessed by whom the 
articles of charge are proposed tobe sustained are also 
enclosed (Annexure III & IV). 	 •-. . 

Shri Pana1al Paul,Clirk/Typist :. 	 __is  djreted 

to submit within 10(ten) days of the cIpt_ of this Memorandum 

a written statement of his 'defence PInd also to state whether 

he desires to be heard in person. 	 :'. -• 

He is info±'med that an inqu±ry will be held :only in 

respect of those articles of chage'aS are.'not admitted. 
He should, therefore,PecifiC4lY admit or deny each article 
of charge. . 	 ' 	 • 

Shri Pannalal .Pau1C1erkflypiBt is 	d1(T 
informed that ifhe does not submit his written statement of 	4 

defence on or before the date specified in para 2 above, o' 

does not appear in person before trhe,  inquiring authority or 

otierwiSe fails or refuses to cbmPiy :wlth the provisions of 

Rule 14 of the 0erital Clyil Services (Classificatiofl,00fltrol 
& Appeal) Rules, 1965 or the order.s/dirôtiOnS issued in 
pursuance of the said Rule, the inclu 

 ' 

iring authority rna; hold 

• the inquiry a "ainst him ex-pai. 
'- 

5. - Attention of Shri Pann a lal Paul C1erk/Tvott 	is 

invited to Rule 20 of the Central Civil ServicescGon 
Rules, 1964 under which no Government serant shall bring or 

attempttO bring any political o±' outside influence to bear 

upon any superior authority to further his interest in respec 
of matters pertaining to his sericeundr the Government. 

If any representation is received on Lis behalf from another 

person in respeót of any matter dealt with in these proceed- 
• irigs, - it:will be presumed that Shriania1Pau1~clrVpi,t- 

• 	 • jS aware of such -a 	 aria 
ãt it has been at his jnstancc A.n a aciori will be taken 

• aaint him for violaion of RUIC 20 of tt 	S.(ConUuCt) 

Rüles,19640. 	 - 	 • 

.1. • -  



. 1  
I.. 

6. Th.e receipt of this Memorandum may be a&cno%J1edged. 

- 	 - 	

/ 

(L.Tochhawng 
Sr.Dy.A ceountant enerel(A) 

	

rame & Desigration of 	t 

Competent Authority, 

I 

To :- 

Shri. Pannalal Paul,C1erc/Typist - 

C/o Shri Prabhat Chandra Paul 

P.O. Maibang, 788 831 

* 

.Dist .N.c.Hills(A 6Sam) 

Enclo5ures s Co/lee of documents listed in Anrzexure..III 

• 	 * 	 • 	 • 

• 

- 	
•.' 	 I 

• 	 - 	- 	 - 	- 

* 	 • 	 • 	 .- 	 * 
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ANNEXURE I 

Statement of article of charge framed against Shri Pannalal Das, 
C/T, Office of the Accountant General(A&E), Meghalaya etc. 

Shi.11OI19 

- 
- 	ARTICLE I 

That the said Shri Pannalal Paul. C/T was sanctioned 
leave as due and admissible to him on Medical ground; (i.e. 
EL/HPL/EOL on MC) for the period from 3.12.89 to 9.5.91 by the 
leave sanctioning authority. He was due to resume his duties on 
10.5.91 after e<p-iry of leave. He, however, did not do so but 
continuedto remain absent unauthorisedly and afterwards, vide 
his leave application dated 20.9.93 (received in this Office on 
28.9.93) applying for EOL for the period from 10.5.91 to 
25.10.93, after a lapse of about two and five months and 
thereafter continued to remain absent unauthorisedly till date 
without any leave application. 

ARTICLE II 

That the said Shri Pannalal Pad.,  CIT was directed 
several times by his superior officer i.e. Dy.Account.ant 
General (Admn) to appear before the Chief Medica3. and Health 
Officer, NC Hills, Haflong (nearest to his place of residence, 
i.e. Maibang) to get himself examined physicall' and clinically 
to determine whether there is any likelihood or not of his 
resuming duty in the near future in view of his continued absence 
from duty, but the said Shri Paul failed to carry out the orders 
of his superior Officer. He was also directed by the Joint 
Director of Health Services, NC Hills, Haflong vide his Office 
Metro No. S/42,'2608 dated 19,4,94 with a copy endorsed to the Dy. 
cccuntant General. (Admn) to appear, before the District Medical 
Board on 25.4.94 for medical check-up0 Again, Shri Paul failed to 
appear before the said Medical Board on 25,4.94 as directed. 

• Shri Paul was also directed to resume ditty immediately 
i.e. an 7,4.94 and 13.4.94 alongwith medical fitness certificate 
from the competent authority (i.e. CMHO, Haflonci) but till date 
he has not done so. I 

Shri Pannalal Paul. C/T is therefor, charcted with gross 
niacointct indulqno in indicoine derelctior of outs, uros 
insubordination, violating the provisions of Rule  
of the CCS(Conduct) Rules, 1964, by failing to comply and pay 
heed to the direction of his superiors. For his willful absence 
from duty he has also violated Rules 25(2) of CCS(Leave) Rules, 
1972. 	

C 
(L.Tochhawng) 

Sr.Dy.Accountant General(Admn) 
Disciplinary Authority 

I 
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ANNEXURE_II 

Statement of imputation of ficônduct ormisbehavior in support 
of article of charge framed -against Shri Pannalal Paul, CIT, 
Office of the Accountant General(A&E), Meghalaya etc Shillang 

That the said Shri Pannalal Paul, CIT was sanctioned 
leave (EL/HPL/EOL on MC) by the leave sanctioning authority for 
the period from 3.12.89 to 9.5.91. No applicaticn for furthe.r 
leave beyond this period was received in this Office from him by 
14.6.93 and as result he was directed by the Establishment 
Officer (N) vidé his Memo No. Estt(M)IPCIP-14/489 dated 15.6.93 
(issue date 17.6.93) to submit leave application duly supdrted 
by medical certificate for the period from 10.5.91 as per 
prescribed forms which were also sent to him alongwith that Memo.. 
in his leave address (i.e. C/O. Shri. Prabhat Ch. Paul.: P.O.- 
Maibang, NC Hills (Assam). Shri Paul vide his letter, dated 
20.9.93, in response to the above memo of• the Establishment 
Officer,  (N) sent leave application applying foe EOL for 900 days 
w.e,f 10.5.91 to 25.1.0.93 alongwith medical certif.icate issued by 
different doctors for the different period after a lapse of about 
two years and five moiths which were received in this Office on 
28.9.93. 

The period of leave applied for by Shri Paul wè.f. 
10.5.91 to 25.10.93 after a lapse of about two years a d five 
months which he has sent all at a time vide his letter dated 
20.9.93 is yet to be regularised by the competent authority. 

-Shri 	Panna1.al 	Paul ,C/T 	did 	not 	resume 	duty 	as 	on 

26.10.93 after 	the 	expiry of 	the 	eriod of 	absence which 	expired 

an 	25.10. 93, 	nor 	he 	has 	applied 	for 	extensi.op 	of 	leave 	beyond 

26. 10.93 	ij 11 	date 	and 	thus he has been 	an unauthorised 	absence 

since 	26,10.93 till 	date. 

Shri 	Paul 	was 	directed 	several 	times 	by 	his 	superior,  

officer 	(i.e. 	DG(Admn) 	to 	appear 	before 	the 	Chief 	Medial 	
and 

Health 	Officer, 	NC 	Hills, 	Haflong 	to 	get 	himself 	
eamined 

physically 	and 	clinically 	to 	determine 	whether 	there 	is 	
any 

likiihood 	or' 	not 	at 	his 	resuming 	duty 	in 	the 	
near, 	futLtPe 	vide 
859,903 and 90 this Office Memo No. 	Sr,D 	3(A)/7/Coc-C/909i/46, 

dated 	14.2.94, 	4.3.94, 	7.4.94 	and 	13.4.94. 	SimultaneouslY, 	
the 

CMHO, 	NC 	Hills, 	Haflong, 	Dr. 	K,C. 	Sarma 	and 	thereafter 	
Dr. 

D.RTeran were 	also requested 	to conduct 	a physical and clinical 

examination 	of 	Shri 	Paul 	and 	to 	give 	specific 	comments 	
as 	to 

whether 	the 	official 	would 	he 	fit 	to 	resume 	duty 	ih 	the 	
near,  

future 	or 	not. 	But 	Shri. 	Paul 	did 	not 	appear 	before 	the 	
medical 

V  

officer as 	directed 	in 	this Office 	Memo Na..Sr.DAG()/7/COrC/90 

91/846 dated 	14.2.94 and afterwards. 

However, with reference to this Office D.O. leter No. 

Sr,D6()/7/Cofl-c/9O9i/902 dated 7,4.94, the Joint Director of 
Health Services, NC -Uils, Haflong vide his Offic Memo 
No.8/42/2609 dated 19,4.94 addressed to the Dy,Accountant 
Seneral(difln>, Mehalay etc. Shiliong :inimated that the said 
Shri Paul was directed by him to appear he -fore the Dstrict 
Medical Board on 25,4.94 for medical check-up. Here acain he 

• 

	

	 failed to appear before the Medical Board as directed vid Joint 
Director,2 Health Services, NC. Hills, Haflorg letter No. G/42/2811 

'I 



NNEXURE III 

List of dOcuments by which the article of charqe framed aQainst 
Shri Pannalal Paul, Clerk Typist are proposed tobe sustained. 

I Memo No. Sr.D(G()/7/Con-C/9Q-91/26 datedf 5.5,94 addressed to 
the 3oint Director of Health Service, NC Hills, Haflon. 

2 	 Memo No, Sr.DAG()/7/Con-C/9O-9l/39 datedf 17.5.94 
addressed to Shri Pannalal Paul, C/T 

Letter No. 6/42/21i dated 28.494 from the Joint DIrector of 
Health Service,NC Hi].ls, Haflon addressed to the Dy. ccountant. 
General (.dmn), MeQhalay etc. Shillong. 

Memo No, 8/42/2609 dated 19.4.94 from the JointDiretor of 
Hea].th Services, NC Hills, Haf]ono addressed to the Dy.4.ccountant 
General (,dmn), Meghalay etc. Shillono. 

Letter dated 25.5.94 from Shri Pannalal Paul, C/T in response 
to Memo No, Sr.DG(A)/7/Cor-C/90-91/39 dated. 17.5.94, 

Memo No.Sr,DG()/7/Con-C/90-91/908 dated 13.4,94 addressed to 
Shri Pannalal Paul, C/T and cooy to CM&HO, Hafiono. 
7, Letter No. 0-1- . DG(/7/Con-C/90-91/902 dated 7.4,94 addressed 
to Dr. D.R. Teron, CK.HO, Hafionc with a copy to Shri Paul. 

 Memo No.3r,DG()/7/Con-C/9n-91/959 dated 	4.3,94 addressed 	to 
Shri 	Pannalal 	Paul, 	C/T. 

 Letter ,  dated 	29,4,94 	from Shri 	Pannalal Paul, 	CIT. in 	resoonse 
to Memo 	Nc.Sr.DG()/7/Cofl-C/9Q-91/903 	and 908 dated 	7.4.94 	and 
13.4.94, 

10, Memo 	No, 	Estt(M)/PC/P-1.4/489 	dated 15.6.93 (issue 	date 
17.6,93) addressed to Shri Pannalal Paul. 	CIT. 

11. Letter dated 20.9.93 from Shri. 	Pannalal Paul, 	C/T in response 
to Memo 	No.Estt(M)/PC/p-14/439 	dated 15.6.93 (issue 	date 
17.6.53), 

12 Memo No. Sr.DG()/7/Con-C/9O-91/946 dated 14,2.94 addressed 
to Shri PannaiaL Paul,, L/1, 

Letter 	No. 	Sr.DG(A)I7ICon-C/9(-,,-91/845 	dated 	14.2.94 
addressed to Dr. D.R. Teron, CMHO, Haflonc. 

Letter dated 25.2.94 from Shri Pannalal Paul, C/T addressed 
to Sr.DAS(drnn), Meohalava etc. Shiilonrj in resoonse toMemo No.. 

.5r,D3(A)I7If'on-rI 90-.91'86 dated 14.2.94. 	
. 	(. 

• 	

. 

(L.T,6chawno) 
Sr.Dy.ccountant Geldrn) 

Disciplinary Authority 



PW 

-- 

d.atcj 284.94 addres:j to the Dv, 	ccountant Bern -aL (4dthn) Mohal ay etc. Sh ii long with a copy,  ehdorsed to E;hri Paul 

Sr 	Pr] 	F: 	thus fle 	- app 	etc 
District N1edicai Board constjtut-i by the Joint Diredtor: Healt- h Services NC Hi]. is, Haflonp for his medical check—up, Shri 
Pannalal Paul has forwarded some QPounds in his letter dated 
255 94 for not appearjnc be fore the Meojcal Board which are 
based on orounds that are difficult to evidence and be acceoted 
viz, constraints of t.ransport faclitjes etc 

Further, Shrj Paul was also directed to resume duties 
irrLe-e1V alJ-lywLlh medical and fitness certfic from the 
comoetent authority. (i e, CMHO, Haflonc) vide this Offde Memo 
No, Sr.DAG(A)/7/ron—fl/9ñ_i/9( - r.  and 980 dated 7,494 and 13,4,94 
respectively'. He has hwever, neither reported for duties ror has 
sumitt'd any leave apol icat ion for the period cf his •  raL1' or sd eb nc 	trn d 1 is 	26 lu 	till da 

Said Shri Panralal Faul CIT is, therefor, charoed with 
gross misconduc induiping in inthscipi inc derel icton of duty, 
cross insuh.ordjnaion vIolat- nn the provisions of Rule 

(iii) of the CCS(Conducl;) Rules. 194 by failing to 
comoly and payheca to the direction of hs superior officers. For 
his wi 1 iLtl absence from duty he has also viol ated Rule 25(2) of 
Cc.S(Leave) Rules, 1972, 

IP ( 

(L.Tochha.,ng) 
Sr.DyAccountant General (Adrnn) 

Disciplinary Authority 
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OPPICE OP TUE ACCOUNTANT GENERL(&E) ASSAX1,SHILLCtG-4.  

-•--.----- 

M -  No. Sr.DPQ(A)/7/Con-C/90-91/- 	 Dt. 5.2.929 

With reference to his letter dated 10..1.92, Shri Pannalel 
Paul,C/T ishereby again directed to make necessary arrangements 
for his appearance before the C.M.& H.O, Haf long for medical. 
examination end not by any other Medical Officer. He should 

appear bafore the C.N.& 1-1.0, 11sf long by 15.3.92 positively 

failing whichthe undersigned will deide the case ex-parte. 

The C.M & 1-1.0, Haf long is being intimated' seperetely. 

The receipt of this Meme. may be acknowledged. 

• 	 S.cotGeneral(A). 

Shri Pannolal Paui,C/T 
C/o Shri Prnbhet Ch. Paul, 
P.O. Maibong-788 831, 
Dt : N.C.Hi11s,?ssarn. 

• 	

• 
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OFFIfl OF 
'THE ACCOUNTAT $NtRA1 (&IEAS1A! ,  

M6H&1ATA. AUMCMA. PRADESH& IILORAM 

SiIUONG- itOO1 

fitii fkt 1 
Dated Shullon$.. 

0 RI) ER 

Whereas the 	
jscjolinarY oroceeding under Rule 14 

of the CCS(CCA) Rules was initiatd against Shri Pannalal 

Paul. 	C/T 	of 	Office 	of 	the 	Accountant 	General(AtiE), 

MegihaIaY 	etc. 	Shillong 	(currentlY 	under 	unauthorised 

absence) vide this Office Memo No.Sr. DAG(A)/7/Con
- '' 90  

91.84 dated 6.7.94 on the following articles of ch3rges - 

ARTICLE I 

That 	the 	said 	Shri 	Pannalal 	Paul. 	C/T 	was 

sanc€içned leave as due and admissible to him on Medical 

grounds Ii.e. EL/HPL/EOL on MC) for the period frOm 3.12.89 

to 9.5e91 by the leave sanctioning authoritY. H:e was due to 

es on 10.5.91 after expiry of leave. He, 
resume his duti  

hJwever, d i d not do so hut continued to remain absent 

urauthorisedtY and afterwards. vide his leave application 

dated 20.9.93 (received in this Office on 28.9.93) applying 

for EOL for the period from 10.5.91 to 25. 10.93. after a 

lpse of about two years and five months and thereafter 

continued to remain absent unauthorisedlY tilldate without 

any leave application. 

llcL!fl. 

That the said Shri Pannalal Paul. C/1 was directed 

everal times by his superior officer i.e. Dv.ACCOUnt.ant 

erieral (Adnin) to )ppear before the Chief lied icl and lIel th 
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( 

Officer. 	NC 	Hills. 	Haf long 	(nearest 	to 	h i s 	place 	of 

residence, i.e. tlaihang) to get himself examined physically 

and clinically to determine whether there is any likelihood 

or not of his resuming duty in the near future in view of 

his contjiterJ ahsene from duty, but the said Shri Paul 

failed to carry out the orders of his suDerior Officer. He 

was also 'Jjre':teij b\' the .Jojnt DirecttDr of Health Services, 

NC Hills. Haflong vide his Office Memo No. (3/42/2608 dated 

19. 4.94 with a copy endorsed to the Dy. Accountant General 

(Admn) to, appea.r before the D i s t r i c t Medical Board on 

25.4.94 for medical check-up. Again, Shri Paul failed to 

appear before the said Medical Board on 25.4.94 as directed. 

Shri Paul 	was also directed 	to 	resume duty 

immediately i.e. on 7.4.94 and 13.4.94 alongwith medical 

fitness oertificate from the competent authority (i.e. 

CM&HO. Haf long) but till date he has not done so. 

Shri Pannalal Paul, C/I is therefore. charged with 

gross misconduct indulging in indiscipline. dereliction of 

duty, gross insubordination, violating the provisions of 

Rule 3(1)ji)(iii) of the CCS(Conduct) Rules, 1964, by 

failing to commly and pay heed to t h e direction of his 

superiors. For his wilful absence from duty he has also 

violated Ryle25(2) of CCS(Leave) Rules. 1972' 

A 	statement 	of 	imputation 	of 	misconduct 	or 

misbehaviour in respect of t h e Articles of charge fraçned 

against Shri Pannalal Paul as well as a list of documents by 

which, and a list of witness by whom, the charges w e r e 

proposed to he sustained were also forwarded to him along 

with the aforesaid Memo No.Sr.DAG(A)/7/Con.c/9091/84 dated 

6.7.94. 

In his written statement of defence dated 25.7.94, 

the Charged Off icial did neither accept the charges •nor did 

he clearly den' the charges. Accordingly, the Disciplinary 



(-) 

Author i tv ordered for an inquiry and in doing so appointed 

Shri D.K. Nag. Sr. Accounts Officer as Inquiry Officer vide 

letter No.Sr.DAG(A)/7/Coc-C/90-91/118 dated 11.08.94. The 

Charged Official did not participate in the inquiry from the 

beg i nil i nq to e n d inspite of directions from the Inquiry 

Officer and the Disciplinary Authority (as was done by the 

Charged Official on the earlier occasion). The inquiry was. 

therefore, held in h i s absence ex- parte. The official was, 

however kCDt informed about the progress of the nqui by 

sending Daily Order Sheet of the proceedings to hs hom 

address by the Inquiry Officer. 

After the initial 	inquiry report was su6rnitted 

vide letter No. l.O.IDeptt-Enq/PLP/94-95/2 dated 16.09.1994. 

the same was sent to the Charged OfficersL. On careful 

consideration of the subsequent representation of the 

Charged Officer, 	it was considered by the Disciplinary 

Authorit that the objection of the Officer as to the non 

forwarding of the Presenting Officer's brief was p vl1d 

ground an which the inquiry process will have to recrnrnence. 

The order to this effect was passed by the 	Disciplinary 

Authority vide h i s Order No. 	Sr.DAG(A)/7JCon-c/90-1/182 

dated 18. 10. 94. A cony of which was endorsed to Sri •D.K. 

Nag, 1.0., Shri A.S. Bhattacherjee, P.O. and Shri Pannalal 

Paul. the Charged Official. 

And whereas th en inouir' Officer vide his report 

No.l.O./De ptt.I n q./PLP/94_95/7 dated.16.02.95 concNided h i s 

findings as under 

1)n the basis of documenta rv evidence adiuced in 

the case before me and in view of the reasons givenabove I 

hold that, all the two charges against Shri Pannaljal Paul. 

C/I are 1  ro.'ed. 

And whereas a copy of the report of the inquiry 

was s e n t to Shri Pannalal Paul vide Ieiter No. 

£r.DAG(A)/7/Coc-C/90-ql/326 c-Jated.24.02.95 providirg him an 
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opportunity to represent against the report of t h e Inquiry 

Officer. His representation on the Inquiry Officer's report 

was received on.24.03.95. On careful perusal of the 

representation dated 18.03.1995 of the Charged Official., the 

Disciplinary Authority out - right rejects his plea that he 

would submit his final representation on the inquiry report 

on receipt of comment, admission, refutation, rebuttal etc. 

of his representation dated 30. 11. 1994 to the Inquiry 

Officer. It was also held by the Disciplinary Authority tha.t 

the charged official's request of making an interim 

representation to be followed by a final representation, 

while not only being unacceptable was also NOT the 

prerogative of the chargeri official. Further, the plea that 

leniency ought to be meted out to him being a. physicallY 

handicapped employee, does not hold ground and is not 

acceptable to the Disciplinary Authority. It must also be 

recorded here that the present Disciplinary Authority had 

exercised outmost leniency on an earlier occasion to the 

Charged Official. It may he noted that this is not the first 

occasion when the disciplinary proceedings have been 

initiated against the Charged Official. As mentioned above, 

the first disciplinary proceedings against Shri Fannalal 

Paul were initiated on 07. 11. 1990 on the ground of 

unauthorised absence f o r the period from 03.12.89 to 

07.11.90 (date of issue of Charge sheet). Considering the 

fact tha.t the Officia.l was a physically handicapped category 

and also with the hope and intention to give him opportunity 

to correct his behaviour, the Disciplinary Authority chose 

to expre5 ieniency and allowed him the advantage of being 

givefl t.h bwef it of doubt_ that perhaps h i s physical 

ailments then incapacitated him to resume official dutie. 

This leniency was exercised with the sole motive and 

expectation that the official might pull himself together 

and resume his official duties. However, that was not done. 

And Whereas in respect 0 f the current Inquiry 
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Report ann 	the s u b m i s s ion of the representa t ion hy the 

Charged Official, the Disciplinary Authority has made an in-

depth study of the contents of the representa t ion as wel I as 

the observations made by the inquiry Officer on the 

representation of the Charged Official. The undersigned 

finds that the objection of the Charged Official that the 

substance of t h e case that prompted the initiatioç of 

disciplinary proceedings against the Charged Officialthen 

and now, was essentially the same is not relevant nor is it 

comparable. On this account, the Disciplinary Authhrity 

agrees in toto with the inquiry Officer's observation. 

Keeping all the above in view, the undersged 

accepts the findings dated 16.02.95 of the Inquiry Officer 

in respect of the Articles of charge mentioned above. 

Now. therefore 	after considering the repot of 

the inquiry and the facts and circumstances of the case the 

undersigned holds that Shri Pannalal Paul has behaved In a 

manner most unbecoming of a. Government servant violating the 

provisions of Rules 3 (lHii)(iii) of CCS (Conduct) Rules 

1964 and, also Rule 25 (2) of CCS(Lea.ve) Rules, 1972. 

Further. the fact 'that he has not even applied for I eav6 for 

h i s absence f o r the oeriod from 26.10.93 till date is 

grossly in contravention and violation of CCS(Leave) Rules, 

1972. Moreover, the undersigned had made several attem1ts to 

set the matter right by requesting and directing him to 

join duties in a number of occasions. Considering the f:act 

that the Off icial had during this period had moved as far as 

Delhi and Silchar (Assam) the reasons for his non compIiance 

to the directives of his superior to resume duty indica:'tes 

nothing but sheer indifference. 

The above facts amoly indicate the positiv 	'and 

fair intent of the Administration to persuade him to loin 

normal duties. it also clearly belies the contentions of the 

Charged Off icri. that the fate of the inquiry was already 



pre-orciained as suggested by the Charged Official. 

In view of all 	t h e above, 	t h e undersigned as 

Disciplinary Authority finds that there are sufficient and 

valid grounds for imposing a rna5or penalty as per Rule 11 

(viii) of CCS(CCA) Rules. 1965 in as much as gross 

insubordination and indifference to the directions of his 

Superiors, violation of Rule 25 (2) of CCS (Leave) Rules: by 

unauthorised and wilful absence from duty as displayed by 

the Official cannot be countenanced else it would create an 

undesirable, precedence which may adversely affect the work 

environment of the office as a whole, and considerirg the 

gravity of the charges as has been established againt him 

is such as to render h i s further retention in s r v i c e 

undesirable. The undersigned is, therefore. of the expi-essed 

view that the ends of justice would he met by imposig the 

penalty of REMOVAL FROM SERVICE. Accordingly, the aboffesald 

penalty is hereby imposed on Shri Pannalal Paul. C/T with 

immedie effect. It is further ordered that the perod of 

absence w.e.f. 10.0. 91 till date be treated as non-duty 

since the official has not resumed his duties. 

A copy of t h i s order may be add9T'\ the 

Confidential Rolls of Shri Pannalal Paijl, C/T.. 

(LAra wng) 

Sr. Dv. Accountant G dmn) 
Disciplina rity 

C.r.. 	r;:., 

Sh.r 	! r h t ':.j,dr 

.0. 

Copy t :- 

1.. Establishment Officer, 
% the ACCOUNTANT GENERAL(A&E) MEGHALAYA etc. for information 
& necessaryaction. 

2. C.R. of Shri Pannalal Paul, Clerk/Typist. 
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% the Aceuntaflt eeral(A&E)Megha1aYa etc. 
Shillong-793 001. 

pLe.of Issue s ShiUong 	 Dated 	~UN4, 

OFUDER 

WHEREAS an inquiry under Rule 14 of the Central Civil 

Services (Classification ,Ccntrol and Appeal) RUles,1965 is 

being held against Shri pannalal Paul,C/T % the A.G.(A&E) 

Meghalaya etc. Shillong. 

AND WHEREAS the undersigned considers that 
an  Inquiring 

AuthoritY should be appointed to inquire into the charges 

framed against the said ShrI PannalalPaulp C/T % the A . G. 

(A&E)Meghalaya etc.,shillong. 	 . 

NOW,THEREFORE, the unde'rsigned in exercise of the powers 

conferred by Sub-rule (2) of the said rule, hereby appoints 

Shri D.K.Nag Sr.AccoUrltS Offcer, % the A.G. (A&E)flsghalaYa 

• . . etc.,Shilloflg as the Inquiring Authority to inquire into 

the charges framed against the said Shri pannalal paul. 

VVI 

Sr.Dy.ACCOUflttt eneral(Adrflfl) 
Disciplinary 'AuthQity 

• CopytO:-   
ered A/ t Shri Pannalal Paul,C/T C/o Shri Prabbat 

Chandra Paul, P.O. Maibang, Dist z N.C.Hill$ 
AssarrL. 

CopytO  - 

Shri D.K.Nag,sr.Accounts Officer, % the 	
.(A&E)Meghalaya etc. 

shiliong. 



/ 	 oaGSr.DAc(A)/7/Con.s.C/90u..91/ &-< 
the Accountant General (A&E)Meghalaya 

etc. Shillong793 001. 

IIAUG 
P1ce of Issue z Shillong 	 ated 	Aug'94. 

ORDER 

WHEREAS an inçjuiry  Under Rule 14 of the Central Civil 
Services (Classjfjàatjon Control and Appeal) Rules,1965 is 

being held against Shri Pannalal Paui,C/T of the % the A.G. 

(A&E)Meghalaya etc..Shillong. 
P 

AND WHERETS the undersigned considers that a Presenting 

officer should be appointed to present on behalf of the 

undersigned the case in support of the articles of charge. 

NOW, Th!REFORE, the undersigned in exercise of the powers 

conferred by sub-rule(5) (c) of Rule 14 of the said rules, 

hereby appoints Shri A.S.hattacharjee,Sr.ACcoUnts Officer, 

% the P.G.(&E)Assa,Shillong as the Presenting Off icer. 

Sr.Dy.Accountantae eral(Adtnn) 
Disciplinary Authority 

r 

Copy to : 

1. shri A.6.Bhattacharjee,Sr.Accounts Officer % the A.G. (A&) 
Assarn,ShiilOng. 

21 	 t Shri Pannalat Paul, 
do Shri Peabhat Chandra Paul 
P.0.Maibong,Distz N.c.Hil ls,Assarn 

3, Shri D.I(.Nag,Sr.Accounts Officer, % the A.G. CN&E)Meghalaya etc 
3hiUong. 

/ 
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No.:X.O,'Deptt, Eflq/PLP/94.95/ 

TO 
Shrj. Pannalal Paul, Clerk/Typist 
/O Shrj Prabhat Chandra Paul 

P.O. Maibong,Djat * 
Assam.78$831. 

dt, 12.8,94 
	c 

Subject s Departental Enquiry under.tule 14 of the C.C.S(C.C.A) 
Rules#  1965 against Shri Pann]aj Raut,C/T. 

/ 

I 

Under his Orders No. Sr.DAG(A)/7/Con_C/90..91/84 dt. 9 ,  7 '74 
a copy of which was endorsed to youj the Senior Deputy Accountant 
General (Admn) has appointed me as the Inquiring Authority to 
inquire into the chargee framed against you under his order 
No. Sr.DAG(A)/7/Con..c/90_91/11$ dt. 11.8.94. 

I shall hold the preliminary hearing on Wednesday, the 
31st August,1994 in my office room No. 38 (Fourth Floor,M.S. 
Building) at 11.A.M. You are'therefore, required to attend 
the proceedings either alone or accompanied by your Defence 
Assistant on the appointed day, time and place failing which 
the proceedings will be held ex-parte, 

Instructions for getting your Defence Assistant will be 
issd if his particulars and willingness to work as such 
along with the particulars of his Controlling authority are 
received by me before 25th August, l994 

while nominating a Govt,, servant as Defence Asejstant, 
the instructions on the subject should be kept in view .  

/ 	( D. 
( INQUIRING AUTHORITY ) 

Memo No. I.O./Deptt.Inq/pLp/94.95/_3 	at. 12.8.94 
Copy forwarded to :- 

thri A.S.Bhattacharjee,Sr.A.OO% the A.G.(?&E)Assam Shillong  is requested to attend the Preliminary hearing along with 
all the listed documents and copies of the statements of 
listed witness, if any, recorded during Preliminary investi-• 	,gations on the above mentioned date. 
The Sr.Dy.Accountant General(Admn)Assam Meghalaya etc.,Shillong He is requested to direct the charged Official and the • 	Presenting Officer to attend the hearing on the date,time 	- • 	
and place. 

( D.K.NAG 
INQUIIING AUTHORITY ) 
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WFICE OF THE ACCO:JNTANT GENERAL (A&),MEGHAAyA ETC., SHXLLONG-1. 

•T 9091T 
	

/ 	dt. 16.8.94. 

TO  
Shri PannalalPaul 
Clerk/Typist 
C/o Shri Prabhat Chandra Paul 
P.O. Iwlaiborzgi.788831 
Dit : N.C.Hills (;ssam) 

Subject : Departmental Enquiry under Rule 14 of the C.C.S(CCA) 
Rules 1965 against Shri Panalal Paul. CIT. 

The Inquiring Authority ,  Shri 1).(.Nag has fixed the PreIiminar' 
hearing of the case on wednesday the 31st August.I994 in his office 
Room No38 (Fourth loor, 4..Building) at 11.A.ti. You are hereby 
directed to attnd the Prelirainny hearing on the aforesaid d9te, 
time and place without fail. 

IM 

£r.Dy.Accourta'\t General (Adrnn) 
DisciplinaryAuthority. 

0 

MemoNo. Sr.D7G:(A)/7/COnC/90.91/124...125 	dt. 1:6,8.4. 

c)byto: 

. hri A.S.i3hattacharjee.Sr.A.O. and Presenting Officer. He ±5 
• 	requested to attend. the Preliminy hearing on the apoiated date. 

time and place, fie is also request'd to co1lct the orijinal. 
"- docurnents from the Confidential Cell for sunission to the 

1.0. 

2, Shri D,KNag Sr.k.O. and Inquiring Authority for information. 

S 
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OJEICE Of THE ACCOUNTANT GRERAL(A&E)MEGHALAYA ETC., SHI1IjLOG-1L. 

i 	.DAG(/\)/7/Con-C/90-91/182 	 Dt. 

ORDER 

After careful consiceration of the representation of the 

chavged Officer, Ohri Pannalal Paul,C/T dated 28.9.94 and the 

facts and records available with us, the undersigned has ordered 

that the Inquiry will have to recommence from the stage of 

sending the Copy of the written brief of the Presenting Officer, 

Shri A.S.Bhattacharjee,Sr.A.O. Thus, the case may proceed as though 

we have resumed from the stage of presentation of the copy of the 

written brief to the charged official and henceforth. 

(L.Tochhawng 	) 
r.Dy .Accountant General C 

DiGiplinary Authority 

Copy to :- 

10 Shri D.K.Nag,Sr.ACcOUfltS Officer & the Inquiry Adibority, He 
is requested to take immediate action in this case under C.C3 
(C.C.A) Rules,1965 under intimation to the undersigned. 

20 Shri A.S.l3hattacharjee,Sr.A.0. & the Presenting Officer for 
inforrnationnd further necessary action as per 
Rules, 1965. 

3. Shri Pannalal Paul.C/T c/ Shri Prabhat Chandra Pul, 
P.O. Malbang,N.C.HillS (Assam) for information 0A : COPY of the 
order appointing the presenting officer,viz, Shri A03.3hattac.hr . 
Sr.A.O. has already been sent. The documents, viz, the original 
Registration Card of the All India Institute of Ndical ScienceS 
two original Railway Tickets between Gauhati and eihi and 
vice-versa and his written statement of defence d. 25.7.94 
have been received and were sent to the Inquiry Officer. 

Sr0Dy .Accountant General (A) 
Disciplinary Authority. 
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TM! ACCOUNTANT S!NPRAI AU)1A1$AM 

MfNALATA, AUNACP4M P*AD!$II A MIZORAM 
3P1ILLON- T901 

1',,1g fitti I 
Dated Shilling s /7. / 

To 

Shri Pannal al Paul, Clerk/Typist 
C/U.. Shri Prahhat Chandra Paul, 
P.O.. Mai.bong, Dist.. N.C. Hills, 
Assam 
Pin - 788 831 

Sub. 	Departmental Enquiry under Rule 14 of the CCS(CCA) 
Rules, 1965 against Shri Pannalal Paul, C/T 

A 	reference 	is 	invited 	to 	Memo 	No.. 
Sr.DAU(A)/7/Con—c/90--91/182 dated 18.10.94. The following 
documents are forwarded herewith: 

A copy of Daily Order Sheet dated 31.08.94 and 5.9.94. 

A copy of the written brief dated 5.9,94 submitted by the 
Presenting Officer, Shri A.S. Bhattacherjee. 

A c:opy of the list of exhibits submitted by the 
Presenting Officer.. 

Shri Pannalal Paul, C/T is further directed to 
appear before the Inquiry Authority with his written brief, 
if any, on 28.10.94 at 11:00 am in my Office at Room No.. 38 
(M..S. Building) on which date inquiry will reU

(Shrice.  .K.Nag) 
Inquiry Authority) 



rleTJ N-D 	10/Dot t 1no'PLF/-c5/4 	
J 

Cc•D 	for,ard d to 

Sr. DG(omn) 	o:1 

•1 
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Daily Order Shee 

eedin 9fPreUmirhearipg 

Received Order No.Sr.D.A.(3.(Admfl)/7/Con..C/90gl/118 dated, - 
11.8.94 from 5r.DA(Adrnn) appointing me as iixjuixing authority 
under R],e 14 of the C.C.s,(C.C.A) Rtzles,1965 in the inquiry being 
held against Shri Pannalal Paul. The charge sheet documents have 
been receivede Preliminary hearing has been fixed in my office 

- chamber at Ii A .J, on 31.8.94, Both the charged off icsr and the ji eeti.ng Officer have been informed through a letter to attend 
the Preliminary hearing, 

2) Preceedings could not be taken up due to absence of Preseing 
Officer, charged Officer in his letter dated 18 9 8 9 94 has intimated 
his inability to be present in the Preliminary hearing. 

Next data of Preliminary hearing has been fixed on 0.9.94 
at 11 A.M. in Room No.38, N.S.Building. 

:.. 14AO.) 

INCURIIG AUTHORI'!?, 

Memo No. lO/Deptt. Enq./PLP/94..95/2 	 Dt, '31-8-1994. 

Copyforwarded to s 
_- 1) Sr. D.A.G.(Admrt). Office of the.G,(A&) Assam,Meghaiaya etc. 

Shi]long. 

Sri A.S.shattacharjee, Sr.Accouras Officer and r.ee44ti'g Office 
He is requested to atterjd the irelimjnarv hearfr i1twi .il44 i.11 -- ---- 	--.- 	.....,-.. 
tne listed documents and copies of the Statements of listed 
witness if any recorded during preliminary investigation on the 
abovi mentto e 	th time and place. 

at 

C 
ZUIRIwG AUTHORflY. 

0/00 the A.G.(A&E) Maghalaye 
etc. Shillong. 
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509.94 

prelirdnery hearing held cn'509.94 at 11 A.M0 

The presenting Officer has presented the ease.and 

handed over the liste& d.cumentso 

21 	Charged Officer ,Shri Pannalal Paul 9CIerk Typist 

did net appear before the inquiry In zs1! my )ettcr NO0 

dated 12..94 the 9harged Officer 

paAm intimated that the pr.oeedings would be 	1d.ex—p;rte 

on his failure to appear bef.re the inquiry.In reply, th 	hr'd 

Officer in his letter dated 18.8.94 expressed his inability to 

appear bef.re the tnquiry.Proceedings 1  therefore1  held exparte. 

31 	Enauirv hid with the Presenting Officer 9 Shri ASS. 

Bhattacharya o  Sr. Accounts Officer, 

4. 	peering closed. (9; C4 

PIESENTING OF}lCER 	 1NQIJI 	AZJTHORITY 

• 	 / S 
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11 A.M. 	Pzrnnalai Paul0 C1_ 

Preliminary 

'-''fr 	'•- 	 'S- I 	- 

Sri Pannalal Paul 0  Clerk Typist originally applied 

'fört $. - iràn 31.289 O9S9i' hich Was sanctioned0 He was 

6ue io joinon 1.0 9 5. ci but unfortunately did not and continued 

to remain absent unauthoriaedly i0e. without any intimation. 

On 20993 he applied for B.O.L. for the period from 105.91 to 

25.1093 On M.C. t&c.tng certificates frcn..Different Medtcal 

Officers as would be evident from listed documents0 

It may kindly be noted in this context that he applied 
for leave after absence of 2 Yrs. 5 months. This leave has not 
yet been sanction 

Now He was aga±n due to join on 26. 1-0.93 on the expiry 
of aforesaid leave applied for but till to date he has neither 
resumed duty or appLied for any kind of leave with effect from 
26. 10.93. 

It will be clear from the listed documents that he was 
directed several times to appear before the C.M. H.0. Haflong 

nearer to the place of his redidence at Maibong to get himself 
examined, physically and clin5.cally to ascertain whether there 
was any likely hoed of his resumption of dutiosneár future 
but Sri Parmalel Paul failed to do so. I!e was directed by the 
Joint Director H.S. to appear before the Iledical Board on 25.4.94 

for thorough medical check up but Sri. Paul did not appear before 
t( ce41  

the said Board. The reasons ..addXced by him for not beina able to 
-appear before the Medical Board do not appear to be convincing as 

will be evident from the replies furnithed by him in this regard. 

He was also directed to resui duty immediately on tw occasions 

viz on 7.4.4 and 13.4.94 aloncj with the medical firnass certifi-
cate from the competent authority but Ull to day he has not 
resumed his duty He has also expressed his inability to appear 
before the I. 0. by his written statene nt of difte:: dated 
250 ) 94. It will appear from the entire history of the case that, 
Sri Paul is neither interest nor willing to resume duties. He is 

also not helping the Mmlnistration to take appropriate decision 

in his case and as such the Administration 	left with no alter- 

native but to issue charge-sheet against Sri Paul under Rule 14 
of C.c.s(cCA) Rules for violating rule 3(i)(ii) (11.1) of C.C.S. 
(Conduct) Rules. 

1.T.O. 	Contd...02/- 
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I do,here.,jth handover all 'the listed documents and 
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.connected papers l for' the consideratIon of '  the honourable' 
Inquiry Officer. 
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(a) 	List of exhibIts produced by the Presentizg Officer, 

1 Memo No0 Sr.DAG(2)/7/Con-C/90-91/048 cit. 14.2.4 

2. Confidential letter No. Sr. DG (A )/7/Con-C/90-9/845 cit. 140 2. 94, 

Regdo letter cit. 252.94 from Shri Pannalal Paul,, Clerk Typist. 

Registered Memo No. Sr.DAG(A)/7/Con-C/9()-91/859 cit. 4,3.94 

Registered letter No. Sr 0 DAG(A)/7/COn-C/90'-93/902 dt.X3.4. 94  

Registered Memo No. Sr.DAG(A)/7/ConC/901.91/908 cit. 13.4.94. 

Memo G/42/2609 cit. 19.4.94 from Joint Director of Health 
Services Haflong. N.C.Hills, 

Letter No. 0/42/2811 cit. 28.4,94 from Joint i)rector of Health 
Services, Haflong, I'J.C.ILills, 

Registered letter cit. 29,4.94 from Sri Panna1l Paul, Clerk 
Typist, 

10, Letter No. Sr.L)AG(A)/7/Con-C/90-91/26 cit. 5.594 

Memo No. Sr.DAG(A)/7/Con-C/90-91/39 cit. 17,5.94 

Registered letter cit. 25.5.94 from Shri Pannalal Paul Clerk 
Typist. 

13, Memo No. Sr,D(A)/7/Con-C./90-91/84 cit. i..94 containing 
statem€nt of Article of Charge and Statement 6f imputation of 
rt.tsconduct and m.thbohaviour in support of article of charge. 

14. Registered letter cit. 14.7.94 from Shri Pannalal Paul, C/T. 

15, SubmIssion of written statement of Iefence dt. 257.94 from 
Shri Pannalal Paul, Clerk Typist. 	 I 

16. Meqlical Oertificates ( 10 Nos.) 

17, 	ave applicatIon cit. 20.9.93 

18. Registered letter cit. 20,9.93.fromPannalal Pul Clerk Typist.. 

( 
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STATE 

.; 	

rom 

*CCOUNTS 

MEGHALAYA, SHILLONG 

IL'tL' 

TCLGRAM 	 EXPthSS 

TO 
Shri Pannalal Paul 
Care Prabhat Chandra Paul 
P.O. Maibang 
Dist : N.C.Hills (Assarn) 

No. Sr.DAG(A)/185' (.) APPEAR BEFORE THE INQUIRY OFFICER 

SHRI D.X.NAG OtZ 28,10.94 POSITIVELY (.) 

ACCOUNTS 

Not to be Telegraphed :- 

Memo No. Sr.DAG(A)/7/Con-c/90-91/199-92 	dtd 21.10.94. 

Post copy for confirm3tion forwarded to :- 

REGI) AID toshrj. Pannala]. Paul,C/T do Shri Prabhat Chandra Paul, 
P.O. Maibang, JDist t U.C.Hills (Ascarn). He is directed 
to appear before the Inquiry Officer, Shri D.K.flag, 
on 28.10,94 at 11.00 a.rn. in his office Room No-38 
(M!S.Buildinq1on which date inquiry will re-commence, 
with his written brief if any. Shri Paul.also directed 
to intimate the undersigned whether he appeared before 
the Orthopaedlc Surgeon as advised by the Jt. Diector. 
Health Services, Haflong where he had appared before 
him on 20.5.94 on his own volition. 

Shri D..Nag,Sr.A.o. & Inquiry Authority w.r.t. his letter 
No. I.0/Deptt e  ng/PLP/94-95/3 dtd 19.10.94. 

3., 	Shri A.S.Bhattacharjee,sr,A..o. & Presi1ng Officer. He is 
requested to be present during the inquiry to held on 
28.10.94 tt 11.A.M. in the Room No. 38 (M.S.Building) of 
Shri D.K.Nag, 

• 	

. 

Sr.Dy.tccountan General (A) 
% the A.G.(A&)Meghalaya etcr 
Shillong. 
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A MAI2ON 1r4 	D. 

SEJ\IOR DEPUTY ACCOUNTANT GENERAL 

ADt1INISTRATiOP CARE ACCOUNTANT 

/ 

r- pç 	ç rr)\ 	MEGHALFYA S 1LL)NC 
; 	 S  / 

).. / 

/ \ 0 

IPROPOS OF IELEGAMS DID 21ST AND 31ST OCTOBER EXEMPTION FROvI, MY 

APPEPRING BEFORE ENOU1RY AUTORI1Y ON 71—i NOVEMBER RELUC1E'.iTY 

	

HEREBY HUMBLY 	SOLICITED CONSE(UENT Pc',N PROTRACTET A'J) 

I 
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0 • 	 001 

PANNALAL PAUL 	
0 	 1 
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Despatcher:- 	. 	. 	/November 05, 1994 
Pannalal Paul, 	 ' 

c/o /hri Prabhat Chandra Paul, 	 P E GI S T E P E D 

P.O. Maibang-788 83 1 , 
Dist. N.C.Hulls. (Assam) 

To 	
The Senior Deputy Accountant General (Administration), 

Office of the Accountant General, (Accounts & ititlements) 

Meghalaya Etc., 	SHILLONG-793 001. 

Peferences :- (1) Express Telegram No. Sr. DAG(A)/188 Dated 

october 21,1994. 

Express Telegram No. 10/11 (illegible) Dated 

October 31, 1994 	AND 

My reply to the above telegrams via EXPPESS 

TELEGRAN vide No. 3868 Dated 04- 1 1 -1 994. 

Pespected Sir, 
apropos of the foregoing particulars this is 

to inform you that the express tlegram No.(1) i.e. Dated 21-

10-1994 was delivered to me on 27-10-199 1+ at 14-25 Hours.Non-

-etheless,the post copy thereof was received on 24-10 -1 994 a-

-nd the reply to the post copy was sent on 25-10 - 1994 under RE-

-GISTEPED Post vide Postal Registration No.2899 Dated 25-10-1991+ 



The Express Telegram No. (2) i.e. Dated Octob-
-er 31,1994 was received on 02-11-1994 at 15-20 Hours.The follow-
-inday i.e. on 03-1 1 -1 994 being holthday observed in the local 
Post Office the reply to this telegram was sent through EXPRESS 

TELEGRAM and it was booked at 10-15 Hours,which has cost me Re. 

7 40/-. (Rupees forty),on 04-11-1994, telegram No. being 3868. 

Seeing that currently I am overly in poor cir-

-cumstances and the cost of the Express Telegram has added to t-
-the pecuniary privation plaguing me. 

I cannot but regret for my failure to turn up 

before the Inquiry Authority Mr. D.K.Nag,Senior Accounts Officer 
on the revised date i.e. 07-1 1 - 1994,owjng to my physical constra, 
-mt already apprised at length which be kindly aDpreciated and 
borneo with. 

With regards.I remain. 

Yours faithfully, 

L u&LJ 
(PANNALAL PAUL) 

() 

I. 
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!ILY 07PSER SIRST  

2.11 .f 

Inquiry reeC?enCe41. Q.t 11 AM tay. The }resnting 

OfIle,r bi 	reerit 	the case arid haridtd ever the listed 

iCUeit9. 

2. Gtiare Officer, qhri Pannalal Paul, Cirk Typist 

did net appe.r befra the inquiry. In iy telegran dat. 

28.16.9 1f and the ?ost copy issued unr 4e 	N..1.0/Deptt. 

EnaJ?L?/.-5/ 1+(A) dated 21.10. 1+ ts his address, Stri 

pannala3. Paul 'wu intieated that, inquiry wou3.d be held 

- ex-?arte in the went of his failure to appear Vefore the 

Inquiry Autherity On the stipulated late. Inquiry, therefer, 

held sx-parte. 

3, Inquiry held zith the Preeiiting fuicer, 

Shri. A .3 . attctrjE, SenirJ.ccunts Officer. 

if. nf.%avinz cL,sd. 

rrcSNTING CFFLQ' 	(D 	HAG) 

	

1q__r_ 111 	I 

ThQIRy AITh-?1IflY 



$ubrnission of the presenting cfficer on 7.11.94,on the D15- 

cplinarycae .againt Shri Pansialal Pau1,Clerk/1ypist with 

special reference to'3ul,'s tatm'nt4efenCe kate 25.7.94. 

1. 	.ihzi 	nnli Pau1,Clerk/1'ypif3t w 	1rct 	'tm ap- 

.peflr befre the CM & HO }talong. in H!mo  

90-91/346, dt414.2e94 to get himself ex&minP6 phys1c11y. 

and c1ni.i1y t. r, fAiLermir 	h•ther thh was any 1ik1th 

E hie rnsumiptiom of duty in th ner future, in view 4 of 

his cGntinuue unauthrise aberLce f rem duty since 10.5.91. 

As there was io jnermdtin received in this rspril fxem 

Shri Paul.hWis served with a Memo No Sr,DAG(A)/7/Cerl-C/90-91/ 

959s  AnteA 4.3.94,In rea,ense to this Shri PQUI Intirit.ate.'s in 

his letter 4atecF, 24.3.94 that he diel nt appr befre th. 

CM & HO HafI*ng,Ha o  1iWvet. atte that he h4 ppeare on 

.13.3.92 and 23.11.9,.The meáical report for which Shri Paul, 

appeartd befere the CM & 130 ,7.C.Mi1lt,Hf1flg en 13.3.92 was 

received and consiAeradby the Amirtistraticfl in cnection 

with the finalitit ef the alier Disciplin3rj c*seinitia-

ted a a1.nt hia for his unauthorisAA absence frGrn )jy:f,r the 

çeried fr.i3.129 tz 9.5.1. 

Nr medical report wez . receiveO in thie Office from CM & 

HO,C.HiUs,HaflOfl fei. which Shri MAI 4ppeared bef ore him 

on 23.11.92.Accerdin 	 the rratter wai takea up with 

the CM & HO,Haflong.dem-ffiCiliY. ir  thin, 	1C DO.ietter 

NO.Sr.DAG(A)/7/COflu1C/9091/845. dated 1442.94 'cith subsequent 

reminder N0.Sr DAO(A)/7/Con-W90-91/9021 date 7.4.94.aleng 

with a copy to Shri Paul.in this office Mem.tQ. Sr,D.;G(A)/ 

7/Con.-C/90-.91/903 date&7.4.94.Ehri Paul was inter-a1ia re-

quested through this Memo.to report for duty. inunediately. 

Ultimately, h M.C.Hills,Haflog in hjs 4r'ejIO.G/42/ 

2609 d3tej19.4.94 intirnted this office that Shri.Pannalal 

Paul was directed t o appear before the Dis irict 1eica1 

!3eard nn 25.4.94 f*r thorgh medicl check-up.Later. the 

Jt.D}i.S. Haflng in hit! letter NO./42/211 T.tJ 29.4.94 infr-

me this office that Shri Paul did not apea befer District 

Medictl 8or4 on 25.4.94 as was asked in h.i officd letter NO. 
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(• ) 

/42/2608, ate19.4.94. 

It is c1cr that the J't. L).}1.S. N.C.Ui11LMafieig(Am) 

was vcry much preent tfl his of f.*ce 011 2.4.94 anti : th'! eip1i-

natie £ta.tr1..he1 by Shri Paul About the 	r.avd1ili1.tty Of 

the Jt.D.HS. Hf'.em rt 2!4.94 is ntt tnthleJuthtnr, it 

'may be m-tationed that from .Maiban 	f1ig there is di1y 

l3us service and 1iiw.y service an ae such his explinatien 

that due t trecheruS Railway s.ervicc h cild nt appear 

beforo the Medical 	r is net acceptable. 

Hcwever, it. is 	that witflut ny irUucti'n from 

this r,ffice,Shri Pwl avneArel befre thn Jt. D.H.S. .C.HiIl, 

IIalfy(lr) on 20.5.)4(a.11 n*t the t1elical T3ord).H0 stateti 
in his statAment of fence that ispite e f his appearing before 

thi 4edtcl aoar he ha been isie 	ith the ch,rgeheet.Ifl 

this connection it may he stated that neither the Jt.1.1I.S.flaf-

long nor Shri Paul intimated this off ic that Shti Paul appeared 

before the Jt.D.H., Haflafiq an . 20.5.94(not before the 2ear) 

till th iaaAo Q,. c 	bet 	6.7.. 	. 	. 

Thi off Lce came to know sbout this in the letter dated 
efh bjC, 

22.7.94.,Rowever.it is 	from the fteport of the Jt.D.H.S. 

Haf long that Shri Paul was instriCtAd to consult any Orth.pae-. 

dic Sirgeon for his better investigatién and treatment.BUt Shri 

Paul jnhLs letter dated 25.10.94 adreesed to the Sr.DiG(A) in-

timat that he had not appeared before any O,rthtpaedic Surgeen. 

2. 	In his statement of defmce dato 65.1.94,Shri Paul men 

tioned that he went to the All India Xrtitute of Medical sc-

Jen.ce4and obttined on OPT) Regitration Card bearin! ().35 29/93 

dated 9.11.93 aria eaw rd held c3nUlttiT) with the Meftctl Ex. 

oert on 7.11.93.BUt Shri Paul hss file tfuni5h ny ocumsnt 

with regard to his cenu]tation with any MeiCp1 Expett in TI1 

IVL3 Institute of MiC.l ScienceI e4.-Delhi(ther than the 

àtrti 	Car 	at9.11.93. 	/ 

CQfit'3...3/... 
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His argunent in this re§ard that he had tb backout from 

the ttit due to tremeriejis mouietary constraint does not 
See 

It may be furthor POiA&d Out that 3hri t'aul -ices not seefli. 
interest I in the job nor he appears to be willing to co-operate 
With the Admini 	tion/lnqjuiry Off icer.WDj]. he can -_)v to DelhI 
there is no reason whatsoever that he cannot cme to Shillong 
even for a day in the mattel of aettlem,t of #is case. 

30 	For his u*authorjeed absence from 10.5.91 to 2.19.93,h 
submitted his application after a lapse of 2 year3 and 5 months 

1.e.cn 20,9.93 with MCS issued by 4(four) different doctors from 
Siichar(Assam) that too after issue of reminders from this of face. 
This le.ve has net yet been 5ctie by the:Administratjon since 
he has not yet resumed hi duties in the of f±ce.Prom 26.10.93 en-
14 	he has not yet cared to submit any leave application and 
has been absenting himself unauthtisedly. 

It may be Mantionoil in this rentext tht in term of the pr-. 
viz!on contijn4 .tn •sub..rule(5) of Rule 19 of CCS(Leave) Rules, 
1972, that grant of m#ical cettificate doe3 not in itée%f confer 
Upon the (3'vt, servant cencernt.4 any riçht tc .lcve: the medical 

certificate shall be ferwzjd to  the 4Utherity competent to grant 
ievve nd orders ei the Autilrority  witt. 

la this connectjon,QI. ietructj)n N0(5 bogiew Riie Ii 'f 
the CCS (Cc) Rules,1965, read with sub.ru 2) of Ru125 of CCS 
(LeaveX flules,1972,rnay be referred to.Both thsee previ41ircontern... 
plete suitable discip1iny action for unautherised and wilful b- 
sence from duty. 

4. 	The ttl periei of contjnM:us Qbsence ie tal led below: 
1)Prmm 30.1 0 .39 to 2.12.89 (Leave snctjor,e) 



I 

Ct .  

(9°) 

— 

.Wrorn 3.12.89to 9.5,91 (anctjx 	'.0L/Et/Hpz on MC) 

10.5.91 to 25.10.93 (Leave not Sancti ,6ned,Application ) 
submitted after 2yrs & 5 months) 

" 26.10.93 to date (no application for leave received) 

In this cnnectioi it m ay be pe1rted iitvit, that there Is 
n vilid çjrcund wh2t5ever for his net applying fo rleave•jn 
time oi(non appliin; •f leave at all a for the perioc3frcm 
26.10.93 to Eatc.Xe is unbeoórning of a Govt* srvant and it 
reon.f,ly attrcts the prevision of £.ules 3(1) (iii) of 
CCS (conduct) Rules, 1964, 	 0 

Shri Paul Joined this eff ice on 2O.5.195, and hence 

ahtuld know the rules and procedure for submission df leave 
application and Mintainin official decarurn and decency. 

(\ .S .Ih;i 	charj  

/ 	
ne!n ff1r 

Iqiry O1ficer, 	 . 
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No. I.O/Deptt. irig/PLP/94-95/7 	Date 	1G. 2.95. 

rn 	 - 
£0 

TI-IC Sr. ieuLv 1\ccountant Gener1 (2:rbn) 

Assam, i -ieghalaya etc. Shillolig. 

Sub 	DU3%JTNENTAL IN.2UIRY UFDLf1 ULE 12 OF 
C.c.S. (ccA) RULE 1965 AAIflST SURI 
1 111 Li\], P'UL,  

Sir, 

Under the orders co:nunicated in ;our 

Memo I'T 	r.L)i3O)/7/C0fl-C/9O9i/182 dt. 18.10. 94, 

the Departmental Inquiry against Shri Parma11 

ul, Cic.r -.Tynist; have S InCP bneri compi ctrfi. 

On the bISiS Of tne c'oCUflefl Lary evxdnCe aOduced 

before 'mc I have lreDared my Inquiry fleport, t;o 

copies of ;;ich are friarded to you for further 

necessary action by t:he competent authority. 

The records connected with the inquiry 

are also scn berc:ith. 

Shillorg, 	 Your- 'r,faithfuHy, 
/ 

16. 2.95. 	 ( 

- 	 Inquiring i'-uthority. 



I 
) 	 ThLULRY RLPORT 

In the case against Shri Pannalal Paul, 
Clerk-Typist, Office of the Accountant Lencral *J&E) 
Meghalaya, Shillorig. 

1. 	Under Sub-rule(2) of Rule 14 of C.C.S. 

(cCA) Rules, I was appointed by the Senior Deputy 

Accountant General (Admn) Meghalaya, Shillong as 

the Inquiring Authority to enquire into the chErges 

levelled against Shri Pannalal Paul, Clerk-Typist, 

Vide his Memo No.Sr.DAG (Admn)7/Con-C/90-91/1iB 

dt. 11.8.94. I had completed the Inquiry and on 

the basis of the documentary evidence adduced 

before me prepared my Inqui' Report and 	ti.d 

Submitted the same to the disciplinary Autiiority 

vide my letter uo.I.0./Depttenq./PLP/94-95/2 

• 	dt.16.9.94. 

H 	 After careful consideratin of the 

;representatiofl of the charged off icr, Shri 

Parinalal Paul, c/T latcd 28.9.94 and on thefacts 

and records as available, the Disci1inary 

Authority Vide his orders dated 18.10.94 hasl 

directed that, the inquiry would have to recommence 

from the stage of sending the copy of the written 

brief of the presenting officer, Shri A.S. 

I3hattacharjee, Sr. A.O. 

In pursuance of the ordeis of the 

Sr. JJAG(Adrnfl) dated 16.10.94, Shri Pannalal Paul, 

Clerk-Typist was served with a-copy of the Daily 

order sheet dated 31.8.94 and 5.9.4 and a copy 

of the written brief dated 5.9.94 ubmitted by 

Cond.. /P.... 
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I the Presenting Officer along with the list of 
/ 	

eXhibits submji:tej by the 'Presenting Officer 

vide my letter io.I.o./Deptt.enq/PLp/g4g5/3 

dt.l910094 

Rë_coencernent of inquiry WCS fixed 
by me on 28 .10.94; and Shri Pannalj Paul was 

further directed to appear before the Inquiry 
Authority with his written brief, if any, on • 	
28.10.94 at ll.M.. 	

I 

Shri Pannalal Paul, Clerk_Typist 

neither ap eared before the inquiry nor sent any 

• 	 written brief, lnder the Circui 	the in(Tfl.iry 
• 	 coui not be re-cornsnenc 	Ofl 28,10.94 as schedUled. 

Shri Pannalai Paul, Clerk_typist was 

again given another and last opprunitv to appear 

on 7.11,94 at 11a.M. before Inquiring Authortv 

failing which 
inquiry would be held ex-pate. 

• this was convey to him in my telegram dated 

• 	31.10.94 sent to his address followed by Memo,  
• No,I.o• Deptt. enq/px ,p/9495/4 (A) dt. 2. 11.94. 

Inquiry reconiflenced at ii A.N• on7.11094. 

The presenting Officer has presented the case and 

handed over.t1e litd documents 

2. 	
Participation by the chged Off±c in 

the nqu1_7 and Defence 'ss1stance available to him, 

Contd..03/p 



;'• 	T'3: ' 

• 	 Charged Officer, Shri Pannalal Pul, C/T 

• 	did not appear before the inquiry, Inquiry 

therefore, held exparte. Inquiry held with the 

• 	Presenting Officer, Shrj. A.S. Hhattacharjee, 

Sr. Acenni-s (f4r.ci-' - ------.-_____.s_.I.. 	 .4 

Shrj Pannajal Paul, charged Officer in his 

telegram dated 4.11.94 which was received on 11.11.9 

had prayed- for exemption from hi appearing before 

Inquiring. Authortty on 7.11.94 due to his protracted 

- and enduring Physical Constraint. 

- 	There was no witness in defence and the 

inquiry, was concluded in support of documentary 

evidence. 

• 	3. . 	Article o charge and substance of 

imputation of misconduct or imsbehaviour. 

• 	 The following two article of char-ge 

have been framed against Shri Pannala]. Paul, 

Clerk-Typist.  

Article 	I 

Article. 	II 	• 

• 	 According to the statement of imputation 

• 	. 	 of misconduct or .mishehavioux in support of article 

of chare, the said Shri. Pannalal Paul, CLi1c-i.'pjt 

( 	 was sanctined leave (EL/HPL/EOL/ on NC) by.  the 

\ 
• 	•. 	• 	

Contd,...4/P.L.. 



4 

10 

t7 

(xi-) 

leave sanctioning authority for the reriod from 

3.12,89 to 9.5.91. He was due to resume his duties 

on 10.5.91 after expiry of leave but did not do so 

and continued to remain absent. unauthorisedly and 

afterwards, Vide his application dt.20.9,93, applied 

for Extra Ordinary leave for the period from 10.5.91 

to 25.10.93, after a lapse of about two years and 

five months and thereafter, continued to rcmain 

absent unauthorisedly till date without arly leave 

application. 

The said Shri Pannala]. Paul, Clerk-Typist 

was directed i .  . several times by his superior 

officer, i.e. Deputy Accountant General (Admn) to 

appear bfore the Chief Medical and Health Off leer, 

N.C. Hills, Haflong, (tiecrest to his pace of 

residence, Maiborig) to get h,irnseif examined 

Physically and clinically to determine whether 

there is any like'ihood or not of his resuming 

duty in the near future in view of his continued 

absence from duty, but the said shri Pannalal Paul 

fa1ed to do so. He was directedhy the JoInt 

Director of. Health Services 1  N.C. H.-Llls Hf1ong 

vide his offiOe Memo No.G/4.2/2608 dt.19.4:.94 with 

a copy endorsed to the Deputy Accountant General 

(Admn) to appear before the District Medical 

Board on 25.4.94 for medical check-up. Again 

Shri Paul failed to appear before the said ledical 

J3oard on 25.4.94 as directed. 

Contd. .. .5/P.... 
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Shri Pannalal Paul was also directed to 

resume duty immediately in the letter dated 7.4.94 

/ 

	

	 and 13,4.94 along with medical fitness, certificate 

from the competent authority (i.e. the Chief Nedical 

and Health Officer, 	Haflong), but he did not 

do so. 

Shri Pannalal Paul was therefore, charged 

with gross miscbnduct indulging in indiscipline, 

dreliction of duty, gross insubordination, viola-

ting the provisions of rule 3 (I) (ii) (iii) of the 

C.C.S. (Conduct1. Rules ,  1964 by failing to comply 

with the orders of his superior authdrity. For 

his wilful absence from duty, he has also violated 

ulc 25(2) of C.C.S. (Leave) Rules, 1972. 

BRIEF STATEflENT OF THE CASE OF DISCIPLINARY 
AUTkK)RC2Y :- 

The Disciplinary Authority proposed to 

hold an incuir" against Shri Pania1a1 1aul,Clerk-

Typist under Rule 14(2) of C.C.S. (Classification, 

control ad appeal) Rules 1965 on the ground of his 

unauthorised absence from 10,591 onwards and drew 

up the substance of tho imputations of ieLiLiscoricluct 

or misbehaviour into definite article of charqc. 

A Statement of the imoutations of misconduct or 

misbehaviour in suort of äach article of charge 

contain the followirj in brief 

3 	 Shri Pannalal Paul, Clerk.-Typist was 

• sanctioned leave as due and admissibleon medical 

round for the period commencing from 3.12.9 to 

• 	 9.591. He was due to resume duty on 10.5.91. 
contd...5/P.... 
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/ / 	\ 	 but did nt do so and continued to remain abent 

	

//• 	 ubauthorisedly : 1. e. without any inimàt±on and 

S 	 after wards, vide his app1cation dat1ecl 209.93 ha A' I 	
applied Lor LOL for the period from 1'0.5.91 to 

25.10.93 on methcal certfcato after a lapse of 

about 2 years and 5 months and thereter, conti 

• nued to remain absent unauthorisedly till date with 

out submitting any leave applicaeion. 

• S 	
Shrj Pannalal Paul was direted seera1 

• 	 S 	times by his Sulerior Officer to appehr before 

the Medical Board but 	he failed tb do so. He 

S 	was, also directed to rese duty idjtly in 

S the letter issued to him on 7.494 and 134.94 

along with the medical fitness certificate from 

S 	 S 	 the competent authority, (i.e C.M. 6 , ftr.05. Ffaflong 

	

S 	

NC Hills, Assarn) but till date he has not rsed 

duty and remained absent unauthorisedy.. 

S 	

Shrj Pannalal Paul, is thérf ore, 

S 	 charged with gross misconduct indulging in d.re 
S 	

liction of duty thndiscipline, gross insubordination, 
S 	

thus violating the provisin of Rule 3 () (ii), (±11) 
5 	 of the CCS (Conduct) Rules 1964 by failing to 

	

• 	 S 	 comply with the direction of his supe;ior officer. 

CASE OF THE DEFEIIDANT 

. S .  

k L) '_-' 	
• 	In reply to the charges level1ed against 

• 	 him, Shrj Pannalal Paul had submitted !his written 

statement of defence datea 25 7.94. 

S.. 	

S 	 Contd....7/p... S 
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/ 	
On re-cojimlencement of inquiry on 7.1149 

a fresh urtten brief was taken from Presenting 

0ficer bince the chged officer was not present 

before the Inquirinc Authority, it was considered 

just, to supply a copy of the written brief to the 

• • 	charged officer before he file his own brief. 

Accordingly a copy of the same was sent to Shri 

Pannalal Paul undermy registered letter dated 

17.11.94. His written representation dated 30.11.94 

	

• 	
was receivedon 5.12.94. 

• 	 Points made out by him in his written 

statements of Defence are discussed charge wIse 

in brief. 
S 

'rcgards charges levelled in ArticleI, 

hit arguments aire that; (a) "the lapse on his part 

owing to unauthorised absence stret-ching from 

• 	 10.5.91 to 25.10.93 was dealt with. virtua1 

• 	 iexorabil.ity", - (b). "that, be was senta Cmrnun1- 

cation which was precious .minatory in character 

vide Memo No.Sr.D?C3(A)/7/Con_C/901/597 dL5.2.92, 

therefore. "he should not be further corpcd at for 

• 	 this specific offence and he has "nothing to do 

with ti-ic lapse of this period i.e. from 105.91 to 

25,10.93". 

• 	- As regards charges levelled in Aticle-II, 

for his failure to appear before the fledic&l 

oard at Haflog, N.C.hills, Assam on 23.4.9, his 

arguments were 	(1) the noticC issued by the 

• 	 • 	
• Contd..L8/P.,. 



JOIL Director of I-Jcalth Scrvjces, N.C. iuii5, 

Haf long VdeWo.G/42608 at 19.494 for his 'I 	
appearence before the 14edical 2oard on25.494 

was sent to him by ordinary post ; (2) it is A 

irrecusable beyond any contradiction whatsoever 

• that a to-andfro journey between Maibong and 

Haf long by making conveyance arrangent is a 
highly, expensive affair as he has been without 

• 

	

	 pay; (3) as the Medical Officr, i.e. the Joint 
Director of Health Services, N.C. Hills, Haflong 

remains outstation on umpteen assients, he, after 

sustained erideavours managed to get into touch 

with tile Medical Officer af tar 25.4 • 94 and a new 

date for his appearance bufore the medical board 

for his medical cheek up was slated for 25.4.94 and 
(4) for paucity or Transportation facilities 

• 	 between Maibong and Haflong 

Ac regards charqes levelled against hirh 

• for not resuming duty with proper medicaj fitns, 

• 'certificate as per direction of the authorjtjee 

his argurnnts are; as 'he is yet to get cut out 

for the resumptiofl of his duties and yet to get 
	a 

out and about. ' 

S 

11 

(/ 	 I) 

Regarding charges on unauthorised abseicé 

with effect from 26. 10. 93 onwards without submittng 

any leave application his arguments are that, he 

is ignorant of rules and as a matter of fact, did 

not know that sort of leave to he a1jed for 

leading to the resultant unauthorised absence. 

S 



(' 
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Finally, for charges levelled against 

him for vioatjon of Rule 3(i) (ii) (iii) of CCS 

(Conduct) Rule 1964 and Rule 25 (2) of the Central 

Civil Services (heave) Rules, 1972, his agument Is 
( 

that, he is not a walJing encyclopedia of rules and 

• the same being beyond his ken, it will not hold 

vjater and may Sound ludicrous and outlandish to 

make any comment on it. 

Shrj Pannalal Paul, ClerkTypist, has 

• 	 therefore, refuted the charges levelled against 

him on the basis of arguments se forth above. 

ANALYSIS_i'dDdASCESS1;NT OF LVIDE'TCE: ARTICLE 	- 

• 

	

	
Shrj Pannalal Paul; Clerk-Typist was 

sanctioned leave as due and admissible for the 
• 	 period from 3.12.89 to 9.5.91. As a matter of fact, 

• 	 he did not resume duty on expiry of sanctioned 

• 	 leave and Continued to reajn absent. From the 

statent of imnutatjo of miscondct or misch 

viour in suport of article of charce it appe3rs tha 

that, he was directed by the Of f.ice to submit leave. 

application duly supported by medical certificate 

• • 	 under letter .  Na.Ett. (r')/Pc/P_14/4g9 dt.17.6..93. 

It seems, thc letter containing direction of 

submjszion of leave appljcatjon..yas issuedto him 

("( 	• after a lapse of about 2 years 1 month. Therefore, 

•sumissjn of leave apnlication for absence could 
'• 	• 

Contd,. . . 10/P... 
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perhaps be made earlier by the charged officer 

had the directions been issued to him in time. 
The 

arguments et forth by the charged officer 

in reply - to the charges of non-submission of 

application of leave of absence from 10.5.91 onwards 

are, however, not valid as he was duty bound to 

submit appljcatjor1 for extension of lcve of absence 

with medical certificate on 10.5.91 after expiry of 

sanctioned leave. 

The aCcu 	Officer Shrj Vannalal Paul, 

C1erk-pist continued to remain absent unautho-

riscjdlv from :6.10.93 till date. :either he submitted 

any leave applicatioji supported by -  medical certifica. 
e nor he resumed duty. He can not be 91101,0,1 to 

plead that, he viôated the procedure bccuse of 

his ignorance as to what kind of leave he should 

apply for. Rules and procedures are laid down in 
• 

	

	
- the interest of of the Govt. servant whosc reson- 

Sibility is to follow them. 

11 RTICLL 0FC1jfly  

In spite of !Sue of Qirection by th 

Deputy Accountant ~,nera1 (Adrnn) and by the Joint 

Director of Health Services, d5 well, the chareed 

Officer, Shrj Pannajal ,  Paul, Clerk_typist faileu to 
- 	

appear before the district riedical Loard, Haflong 

Ofl 25.4,94 for medical chck-upeasons auccu by 

him in Suport of his failure, viz. paucity of 

Cont:d. 
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. 	
transport facjljtjes and arranornent of expenses 

• 	 •. 	with in 
a brief period i.e. between the receipt 

of the notice from the Jjt Director of Health 

Service, Haflong, I7.0 Hills and the date stipula-

ted for appearance before the Nedjcj Board do 
• 	 not 	

to be COflvincjg The third reason put - 

fo-1ardhy hin was that 'the Joint Didector of 
• 	 Health Services is on the hop with official wor:s 

• 

	

	 and remains 	
on umpteen assigmen5 u 

cannot be accepted as valid since the Joint 

Director of Health Services Haf long in his 

of- fice letter. 1,10./42/2811 dt.28.4 94 addressed 

to the Deputy %ccountCflt Jeneral (dmn) ieghajay 
with 

a copy toShri PCnnall Paul had 	 rted  
that, Shrj 	

Paul did riot appear before 
the 1 edjcl Eoard on 25.494 It is therefore 

clear that, the Joint Director of Health Services 
* 	

Haflong was present on 25.494 in his of ficè at 
H af long. 

In his statement of defence dated 
2
5794, Shrj Pana1a1 Paul had stated that, he 

dctualjy appCared Uefore the Nedjcal J3oerd on 
• 	• 	

the Cppojned day on 20.5.94 with the JoInt 

Director of Health •ervjces Haflong, N.0 14
I1)S 

Cs the chajrran of the 
cdicl board. Through 

' 	

he turned up bef0 the i -iedjcal oard on 20.5.94 

he was issued charqe sheet. He had also furnished 
 

a Photocopy.Qf the money receipt obtajied agaii 

1. 

CQntd.. .12/P.. 
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payment of Rs.901. towards his medical 

From the letter issued under Menio 

No.G/42"/5737.dt22794 from the joint Director 

of Uealth Servjce, Haflong, N.C. Hills, addressed 

to the Deputy ACCOUntant General (dm) it 
appears 

Shrj 
Pannalal Paul appeared before the Joint 

Director of }iealt Services on 
20.5,94 It trans 

• 	pires from that letter that Shri Paul did 
not 

appear before the 'edical 3oard as claimed 14r him. 

' e -actuallyappqared hf öre Ale Joint Director of 

Iialth Services nd that was on hi5 
Ox"ll volitIon 

• 	SIflCC the office neichr issued. ay reuest letter 

to the medical author ties nor any direction to I 

Shri Pannalai Paul in this regard. 

It further appears, the charge sheet 's 
issued to 6ilri. Paul on 6.794, .± i.e. before 

receipt of the letter dated 22.7.94 from the Joint 

Director of health Services intimating appean 0  

of Shri. Puj before him for medical examination 

The Joint Dijector of Uealth 

Services Haflong had directed 5hrj Pannalal Paul 
Vide his letter dt. 22.7. 94 quoted aLove to consult 
with the Orthopeedic Surgeon for better Investi-

gation and treatment. Shri Pannalal Paul was asked 

( by the office to intiate whether he appeared ,  
V • 

Contd...13/p 



ç cC) 

-: 13 	- 

/ 	 before the C)rthepacdic Surgeon. In reply, Shri. 

Paul vide his detter dated 25.10.94 addressed to 

/ •; the Sr. Deputy Accountant General (Admn) had 

intimated that, he did not appear before any 

Orthopaedic Surgeon. 

$1 
Shri Pannalal Paul was directed to resume 

duty immediately, in the letters issued to him on 

7.494 and 13.4.94, ieither he resumed duty nor he 

submitted any application for his long leave of 

absence from 26,10.93 till date. In his written 

brief dated 30,11.94, Shri Paul has explained his 

difficulties to resume duty owing to his physical 

disability and assured that he would resume ciuty 

w.thin 46 hours as soon he is rendered fit. This 

explanation, however does not confer him any right 

to remain absent unauthorisedly. 

1 . 	

As regards charges levelled against him 

for violation of Rule 3(1) (ii) (iii) ofthe C.C.S. 

(Conduct) Rules 1964 and Rule 25(2) of the C.C.S. 

(Leave) Rules, 1972 the arguments put forward by 

him in his written rpresent;atiOfl dated 25.7.94 

though intended to refute the charges, have alter-

natively showed his intnt ion to violate the. rules0 

in his written brief dated 30.11.94 

Shri Pannalal Paul has, however, made arguments to 

the effect that the rules invariably hold good so 

far as the Central Government Employees are concerned 

Contci .... 14/P.... 	 4. 
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and handicapped Central Government Employees 

should not he braketecl with' and treated on tiie 

same footing' as the rest of the emloyoes under 

the Central Governjent. The arguments put forward 

by h im do no,t hold good since the C.C . S. (Conduct) 
Rules and 	(Leave) Rules do not contaIn 

• special provisions for physical.ly handicapped 

emDioyees. 

7, 	FINDINGS 

On the basis of documentary evidence 

• aJduccd in the case before mc and in view of the 

reasons given above, I hold that 1  all the two  

charges unjnst Shri iarr1i Paul, Cierk_Ty:.jst 

are proved. 

ShJJ. long, 

16. 71 .  95 

( •P.. L. ii•G 	) 
11 11JI; INJ i\UTiiO IVY 
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Order .  

This pertains to the Memorandum dated 15.6.95 

submitted by S.hri Pannalal Paul, Clerk/Typist Sfl9 

rernwied from service. 

Thg facts of the case as seen from the 

available records are as follows:- 

	

 

Shri Pannalal 	Paul was sanctioned 	leave 

(EL/HPL/EOL on MC) by the leave sanctioning authoritiy 

for the period from 3.12.89 to 9.5.91. No application 

for further leave beyond this period was received in 

this office from him by 14.6.93 and was directed by the 

.O.(M) vide his Memo No.Estt(tl)/PC/P-14/489 date 

15.6.93 (issue date 17.6.93) to submit application duli' 

supported by MC for regularisation of his unauthorisel 

absence from 10.5.91 as per prescribed forms which were 

	

• 	 alsb sent to him alongwlth the memo dated 15.6.93 

issue date 17.6.93) at his leave a.ddres 	( le.C/o Shr 

• Prabhat Ch.Paul, P.O.Maibang, N.C.Hills, Assam), ii 

response to which Shri Paul vide his letter date4 

20.9.93, sent leave application applying for E.O.L. foi 

• 900 days w.e.f. 10.5.91 to 25.10.93 alongwith M.C. 

• issued by different Doctors for different periods aftei 

a lapse of about two years and five morths which were, 

received in this office on 26.993. This absence was  

yet to be regularised by the competent authority. Shri 

• 

	

	 Pannlal Paul neither resue duty on 26.10.93 after the 

period of absence which expired on 25. 10.93 nor appLied 

• for extension of leave beyond 26.10.93. Shri Paul was 

directed several times by the D.A.G. (Admn. ) to appear, 

before the C.M.&.I-LO., N.C.Hll!s, Haflong to get 

himself examined physically and clinically to determine 

	

• 	 whether there was any likelihood or not of his resuming 

duty 	in 	the nea'r 	future vide 	this office 	Memo1 

	

• 	 Sr.DAG(A)/7/Con-C/90-91/846,859,903 	and 	909 	dated 

• 14.2.94, .3.94, 7.4.94 and 13.4.94 respectively. 

Simultaneously, the. C.M. &.H.O., N.C.Hills, Haflong, 

Dr. K.C.Sharma and thereafter Dr.D.R.Teron were also 

requested to conduct a physical and clinical 

• . 	 examination of Shri Paul and to give specific comments 

as to whether the official would be fit to resume duty L 
ir the near future or not but Shri Paul did not appear 

• 	 • ••. 

• 	
. 	 L 



before the Medical Officer as dircted from time 

time. 

The 	J o i n t 	Director 	of 	Health 	Services, 

N C Hills, 	Haf Long was 	addressed 	in 	the matter 	who vide 

h i s 	U. Ii No G. 442/2609 	dated 	19 	4 94 	informed 	the I 
D.A.G.(A), 	Meghalaya,etc., 	Shillong 	that 	Shri 	Paul 	was 

directed 	by 	him 	to 	appear 	before 	the 	District 	Medical 

Board 	on 	25 4 94 	for 	medical 	check 	up 	Shri 	Paul 	did 

not 	appear 	bfore 	the 	Medical 	Board 	as 	directed 	as 

intimated 	by 	the 	Jt Director 	of 	Health 	Services 

N C Hills, 	Haf long 	vide 	his 	letter 	No G/42/2811 	dated r 

28.4.94 	addressed, to 	the 	D.A.G.(A), 	Meghalaya 	with 	a 

copy 	to Shri 	Paul. 

Shri Pannalal Paul was charge sheeted by the 

Disciplinary 	Authority 	vide 	his 	Memo 	 s 

No.Sr.DAG(A)/7/Con-C/90-91/84 	dated
. 
	6.7.94 	and 

following charges were levelled against him 

Article I 

That the said Shri Pannalal PaUl, CIT was 

sanctioned leave as due and admissible to him on 

Medical grounds (i.e. EL/HPL/EOL on MC) for the period 

from 3.12.89 to 9.5.91 by the leave• sanctioning 

authority. He was due to resume h i s duties on 10.5.91 

after expiry of leave. He, however, did not do so. but 

continued to remain absent una'thorisedly and 

afterwards, vide his leave application dated 20.9.93 

(received in this Office on 28.9.93) applying for EOL 

for the period from 10.5.91 to 25.1093, after a lapse 

of about two years and five months and thereafter 

continued to remain absent unauthorisedly, till date 

without any leave application. 

Article 11 

That the said Shri Pannálal Paul, CIT was 

directed several times by his superior officer i.e. 

Dy.Accountant General (Admn. ) to appear 'before the Chief 

Medical and Health Officer, N.C.Hills, Hafiong (nearest 

to his place of residence, i.e. Maibang) to get himself 

examined physically and clinically to determine whether 

there is any likelihood or not of his resuming duty in 

the near future in view of his continued absence from 



H (no) 

 

duty, but the said Shri Paul failed to carry out the 

orders of his superior officer. He was also directed by 

the Joint Director of Health Services, N.C.HiIis, 

Haf long v-ide his office Memo No.G/42/2608 dated 19.4.94 

with a copy endorsed to the Deputy Accountant 

Generat(Admn.) to appear before the District Medical 

Board on 25.4.94 for medical check-up. Again, Shri Paul 

failed to appear before the said Medical Board on 

.25.4.94 as directed. 

Shri Paul was also directed to resume duty 

immediately 	vide Memo 	dated 	7.4.94 	and 	13.4.94 

a)ongwith medical fitness certificate from the 

competent ai.ithority (i.e. CM&HO, Haflong) but till date 

he has not done so. 

Shri Pannalal Paul, C/T istherefore, charged 

with gross misconduct indulging in indiscipline,' 

dereliction of duty, gross insubordination, violating 

the provisions of Rule 3(1)(ii)(iii) of the 

GCS(Conductl, Rules, 1964, by failing to comply and pay 

heed to the direction of his superiors. For his willful 

absence from duty he has also violated Rules 25(2) of 

CCS(Leave) Rules,1972. 

in his written statement of defence dated 

25.7.94 Shri Pannalal Paul neither accepted the charges 

-nor clearly denied them. 

As 	required under 	the rules an 	lnuiry 

Officer was appointed to enquire into the charges. 

The Inquiry Officer fixed the hearing on 

31.8.94 at 11.00 A.M. and charged officer was informed 

cordingly. The hearing could not he taken up as the 

Presenting Officer was absent on the date. The charged 

officer had aIo intimated his inability to attend the 

hearing vide his letter dated 18.6.94. The hearing was 

postponed and fixed on 5.9.94 at 11.00 A.M. in Room 

No.38 of the N.S.Building. 

On 5.9.94 the preliminary inquiry was held by 

the Inquiry Officer at 11.00. A.M. with the Presenting 

Officer in attendance only. The charged officer did not 

'appear before the Inquiry Officer. The charged officer - 

was 	intimated vide Inquiry Officer's 	letter dated 

 

, 

:- 
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12.8.94 that the Inquiry would be held exparte if the 

charged officer did not appear before the Inquiry. 

Officer. In absence of the charged officer the inquirY 

was held exparte. 

The Inquiry Officer accordingly submitted his 

report to the DisciplinarY AuthoritY concluding that 

the charges 
framed against the charged officer were 

establ jshed. 
After the inquiry report was submitted vide 

letter t40.l.O/DepttI. tnqy./FLP19495"2 dated .16.9. 1994, 

the same was sent to the charged official. On careful 

consideration of the subsequent representation of the 

Charged Officer, it was considered by the Disciplinary 

AuthoritY that the objection of the Charged Officer as 

to the non-forwarding of the Presenting Officer's brief 

was valid, Considering this the Disciplinary AuthoritY 

vide his N o .Sr.DAG(A) 1,'C0 C/90-'91'l82 dated 18.10.94 

passed an order that the inquiry wil4 have to re-

commence from the stage of sending the copy, of the 

written brief of the Presenting Officer. In pursuance 

to this order the Inquiry Officer sent the following 

documents to the Charged Officer vide his letter dated 

19. 10. 94. 
A copy of Daily Order sheet dated 31. 1•94 

and 5.9.94. 
A copy of .the written brief dated 5.9.94 

submitted by the Presenting Officer. . 

A copy of the list of exhibits submitted 

by the PresentingOffiC. 

He also directed the Charged Officer vide his 

letter dated 19.10.94 to appear before the InquirY 

Authority with his written brief on 28.10.94 at 11.00 

A.M. in Room No.38 ( M.S.Buitdiflg ) where the inquiry 

will recommence. A telegrams dated Z.1.1O.9 4  was also 

sent to this effect. The Charged Officer did not appear 	: 

before the Inquiry Officer. The Charged Officer was 

given a last chance vide telegram dated 31. 10.94 by the 

Inquiry Officer mentioning that due to absence of 

Charged Officer the inquiry could not be held on 

28.10.94 and that a last opportunity t o  appear before 

was given for which the date 
the InquirY AuthoritY 

	• 

fixed was 7. 11.94 at 11.00. A.M., the Charged Officer 

was also informed that failing which inquiry will be 

I 
I 

1 
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held Ex-parte. The inquiry report was submitted by the 

Inquiry Officer on 16.2.95 wherin again the charges 

levelled against Shri Pannajal Paul were held to be 

proved. 

	

The Disciplinary, AuthorIty 	after 	going 

through the Inquiry Report, the statements and the 

evIdence proceedings before the Inquiry Officer, 

concluded that the inquiry Officer's findings were 

acceptable to him and keeping in view the gravity of 

the charges and also the conduct of the charged officer 

passed the order of penalty of Removal from Service. 

Now Shri Pannalal Paul removed Clark/Typist 

has submitted the memorandum on the fellowing grounds:- 

That he was appointed as a physically 
handicapped candidate. 

That he was struck down with physical 

disabilIty and 	was 	forced to proceed on 	leave 

w.e.f.28.1().89 to 5.12.139 and 'thereafter remained on 

unauthorised 	absence 	leading 	to 	initiation 	of 

disciplinar' 	proceedings. 	The 	charges 	were 	not 

established and he was sanctioned leave on medical 

grounds upt.o 	20.5.91 	and 	thereafter 	he was 	on 

unauthorised absence and disciplinary proceedings were 

	

4 	 £- • 
initiated 	against 	him 'y vide 	Office 	Order 

No.Sr.DAG(A)/7/COflC/9O91"83 dated 31.5.95. 

That he was ignorant of the fact that in 

the event of exceeding of 5 yearsA leave, service of any 

employee could not be continued for which the blame lay 

at his door 

After going through the entire case history, 

the evidences that were produced and the Inquiry Report 

I am of the view that the Memo submitted by Shri 

Pannalal paul and his appeal for reinstatement cannot 

be accepted due to the following reasons. 

A Government servant after entering service 

and having served for sometime cannot take recourse to 

ignorance of the rules as he is expected to know the 

service rules by then. He did not heed to the 

directions of the authorities from time to time and did 

not follow the rules by remaining on unauthorised 

absence for years together. This was gross misbehaviour 

14 



on his part and my condonation of such bhav jour bul'd 

affect the discipline of the Office as awhoie. 1 alsO 

find that the procedure for the disciplinary 

proceedings and inquiry as laid down in 'CCS(CCA) 

Rules, 1965 have been fully followed by the Disciplinary 

Authority and the Inquiry Officer. 

With all these in view I reject the appeal 

made by Shri Pannalal Paul removed Clerk/Typist. 

Dated, Shillong 
the 12th July,95 

I Rochila Saiawi 
Accountant General (A&E) 

Appellate Authority 
Assarn,tleghalaya,etc., 

Shill ong. 

S. 

H .•.•• 

I 
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YA 	Despatcher - 	 /)/ 1/' 	November 30 9  1994 

Pannalal Paul, 

C/o Shri. Prabhat Chandra Paul, / 1)  

P.O. Maibang, 	 /\y 	 1TED WIT]LAL.D 

Dist. N.C.Hilis. (Assam) 

PIN :— 68 83 1 . 

To 
Mr. D.K.Ng, Senior Accounts Officer 

	

AND 	 / 
Inquiry Authority, 	 / 

Office of the Accountant General, (Accou ,ts & titlements), 

Meghalaya Etc., SHILLONG-793 001. 

Subject :— Departmental Dmquiry under Pule 14 of the Central Civil 

Service (Classificatiofl,GOntrol and Appeal) Pules, 1965 

Reference :— Written Brief of the presenting Officer Dated 07-1 1-94 

and my letter Dated 26-11-1994 despatched to your add-

-resses under Pegistered Post vide Postal Pegistratiofl 

No. 3171 Dated 26-11-1994. 

Pespected Sir, 
I have the honour to apprise you that I have gone 

tt ough the Vritten Brief of the Presenting Officer Dated 07-11-1994 

meticulously and minutely and inasmuch ad the charges set forth in 

the brief,to m mind,are not immune from lopsidedness and whereas 

cannot take all the charges lying downit is deemed meet to have my 
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Saj vis-a-vis the written brief in question. 

Ont the page No,i,para No.2 of the written brief 

it has been alleged that there had been no response from my end to 

the Office Memo No. Sr. DAG(A)/7/QO-91/Con-C/86 Dated 14-02-1994, 

But in compliance with the direci,sre incorporated in this Memo,I 

lost no time to acknowledge the receipt of the Memo. vide my iegi-
-stered letter Dated 25-02-1994. 

Inparallo.3,it has been statedthat noJedical 

eport of my medical examination held on 23-11-1992 was received by 

the of11ce.In this behalf I would like to inform t}iat in cornpd.ance 

with the Memo No. Sr. DAG(A)/7/Con-C/90-91/233 Datd 21-10-1992,1 

appeared before the District Medical Board with the Chief Medical 

and Health Officer, (now Joint Director of Health Srv1ces)N.C.Hills 
Haflong being the chairman of the Metical Board on .23-11-1992  for 
getting medically examined both physically and clinicaliy.I ünderw-

-ent var.ous tests including X-rays.Kindly note that since I was 

not. physicall in a position to undergo cumbersome jOurney either 

by crowded train or congested bus,I arraiged my own and persinal co- 
-a.... ,. 

-veyance from Maibang to Haflong and vic,e versa by firing a autor-: 
Ikaw.Although I am deprived of myea.rnings,the purveyorof lifé-

-blood, ever since I had come on leave and till date. I am devoid of 

any earnings whatsoever resulting from my failure to put in. service 

to the office and department I am employed in by reporting f.pr....uty 

owing to my having :o suffer from permanent physical disability for 
I am a physicall handicapped person.I had to pay as exorbitant as 
Ps. 800/- (Rupees eight hundred) only:as the hiring charge of the 

auto rickshaw for here at Maibang no vehicle for carrying passengers 

- -. 

U 
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V c ak be had on demand and conequent1y the auto rickshaw had to be 
4requisitioned from }iaflong.My duty was to carry outthe order of my 

superior officer i.e. to appeap before the DistrictNedica1 Board 
at Haflong for my physical and clinical medical exaination.Thé re- 
-sponsib].ity of sending the Medical Report rested with the concerned 

•:.uthor1ty of the office of the Chief Medical and H ealt Officer,N.C. 
• 	Hilis,Haulong as the medical report was to be directl sent to the 

competent authority of my department.As such the lapse of non-recel-

-pt of the medical report in question be kindly not laid at my door. 

My appearance before the District Mediidthestipulate 

• H 	 date and time and undergoing the various tests as pr the advice of 

the medical officers of the constituted medical boar kd.However,as -a 

token of my co-operation with the administration,I have written a 

comprehensive representation th the Joint Director of Health Servic-

-es,N.C.Hills,Haflong on.this score and have sent the representatiofl 

by Registered with AID post on 28-11-199I.A  copy of the representa- 

• -tlon addressed to the Senior Deputy Accountant General (Administr-

-ation) is annexed herewith for favour of kind perusal.In a corrès-

-ponding w&y,the Join.t Director of Health Services,N.C.Hills,Haflo-

-rig be kindly moved to do the needful in the matter. 

My failure to report " for duty imediately ' in 

pursuance of Memo No. Sr. DAG(A)/7/Con-C/90-91/903 Dated  07-04-1991+ 
will be dwelt on in the ensuing lines. 

	

Para No. 4 of the wri' en brief has dealt with my 	ti 
haLng failed to turn up before the Medical Board for my medical ex-. 

• 	 -amination on 25-01+-19I4.  in accordance with the Office Memo No. GI 

• 	/ 42/2609 Dated 19-04-1994  issued by the Joint Director of Health Se- 
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-rsices,N.C.Hills,Haflong.In this regard I would live to draw the 

kind attention of the concerned authority that onbeing informed of 

my failure to appear before the Medical Board on 5O4-1994 through 

the letter of the Jaint Director of Health Servics,N.C.Hills,Haflo-

-ng bearing No. G/42/2811 Dated 28-04-19949I was j.ssued a Memo vide 

No. Sr. DG(A)/7/(n-C/90 -91/39 Dated .! ?-05- 1 99L. with the directive 

to explain the reasons of my failure to appear be ore the Medical 

Board on 25-04- 1994 within 5 (five) days of receiit of this memo f-
-ailing 'hich necessary disciplinary action would be in1ieag-

-ainst me.I,as ever,lived upto obedience to my superior officer and 

replied forthwith with having cited k (four) reascns thereof vide 

my letter Dated 25.-0-1994.These two ieters rirencluded in the ii-

-s'ed documents.ThOUghICOmPlied with the directilve' of my superior 

officer,discipliflrY action has been initiated aginst me and it has 

remained highly cryptic to me. 

With respect to the para No. 5 O f the written br-

-ief of the Presenting Officer I would like to içorm that nowhere 

in my written statement of defence Dated 25-07-194 I have mention-

-ed that the Joint Director of Health 3 ervi ces,N.9.Hills,Haflohg w-

-as not present in his office on 25-04-1994.Whati have ment1oned 
relates to the post 25-04-1994 period so far as the non-avail4blity 

of the Joint Director of Health Services is concerned* 

s regards the communication facilities in betw6 

-ea Maibang and Haflong I would like to inform that ther€ is no, dire 
bus service between Maibang and Haflong.Nevertheless, though 1  erratic 

there exists bus service between Hajadisa village and Haflo;ng via 



g 	Ma.bang and between Khepre village and Haflon,g via Maibang,These 

two villages i.e. Hajadisa and Khepre are not linked by the Railway 
• 	communication network and hence both the buses arr 1ive at Maibang o- 

• 	-vercrowded and hyper-congested.1s a handicapped perEoñ it is highl 
hazardous and strenuous to board theèe buses. Furthbrmore,both the 
buses are of small size and have th capacity for IC arrying very re- 
-stricted number of passengers. 

Regarding the Railway Service between Maibang and 
Haflong town I wish to inform that to reach Haflong town one is re-
-quired to alight at Lower. Haflong Railway station land has to ride 
a flight ef stairs to reach the cab stand and the town is reachE 3 

• 	by a cab,For a handicapped person like me it highlperilous_tori- 

-de such a flight of stairs.Moreover,if I were to appear before the 
Medical Board as per the directive of the Joint Director of Health 
Services at 10 	 -04-1994 by undertaking journey to Haflong 

• 	by railway train,I would have been required to arrive at Hafiong on 
the previous day.A halt for one night at Haulong would not have be-
• -en possible for me owing to paucity of suitable accornodationfac-  
-iitiesatHaflong. 

Para No. 6 of the written Brief :. The circumst-
-ances leading to my failure to appear before the Mdical Board on 
thestipulated date i.e. 25-04-1994  have been incorporated in my le-
-tter Dated 25-05-1994.Inasmuch as I. considered this failure a lap- 1  
-Se on my part,I deern it necessary and ethically binding upon me 
to countervail this lapse by appearing before the Medical Board all 
over again.Accordirgly I had had to run from pillar to post to get 

io; 
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( 	ino touch with the Joint Director of Health Services,N.C.Hills,Ha- 
4- -flong (vide my written statement of defence Datèd 25-07-19914) and 

a new date for my appearance before the Medical Board to undergo. 
medical examination was fixed on_20-05-19914.with my appearance bef-. 
-ore the Medical Board on 20-05-199j,smethinks,my rsponsiblity had 

?ased and it was the duty andresponsiblity of the con med Medic-

i-al Authority i.e. Joint Directhr of.Health Servics to submit the 

medical report according to the findings to the coripetent authority 

of the départment.Besides,I appeared before the Meical Board on 

20-05-1994 with the Joint Director of Health Servies being the ch- - 
-airman of the Board and the board comprised two other medical off-

-icers.On being asked to pay my medical examinatio fees,I paid PS. 

$0/- (Rupees Ninety) only to three members of the dical Board — 

Ps. 30/- (Rupees thir) only to each member of th board.A photos-
-tat copy of this money receipt Dated 20-05-1994 h been enclosed 

with my written statement of defence Dated 25 -07- 1 k.it is worth-

-mentioning here that when I appeared before the Chief Medical & H-

-ealth Of ficër on 13-03-1992 for my medical examination,the C.M.H. 

0. alone c?onducted my medical examination and as such I was asked 

to pay only Ps. 301- to the medical officer towatds my medical exa-
-mination fee unlike the next two occasions i.e. on 23-11-1992 and 

.20-05-1994 when I paid Ps. 90/- on each occasion tovards my medical 
- examination fees.Since on these two occasions I paia Ps. 90/- + Ps.. 

90/- as medical examination fees,it is evident that on each occasi-

-on Ps. 90/- was paid to three medical officers instead of one medic-

-al officer.The Joint Director of Health Services be kindly moved 

and be kindly requested Officially with the phostat copy of the mo-

-ney receipt for Ps. 90/- Dated 20-05-19914 (another xerox copy of 

the money receipt is enclosed herewith) to clear up the glaring di- 

. 	 . 



-.?epancy so that the medical report of my medical examination held 
4-on 20-05-1994 is forwarded to the competent authority of the dear-

-tment afresh.It may be kindly noted that it is the icok-out of the 

concerned medical officer to ensure that the medical report is per-
-fect,precise and flawless in all respects. 

I have been charged with having f.iled to appear 
before the Joint Director of Health Servic.es,N.C.HiJLs,Hafi.ong even 
after 25-04- 1994(vide charge sheet memorandum Dated 106_07_1994) the 
stipulated date for my medical examination and consequentlyi stat-. 
-ed in my written statement of defence Dated 25-07-1994_that  in sp-. 
-ite of my having appeaed before the medical boa:d charge sheet 
has been 

*
issue& against me.Thus the contention of my appearance be-

-fore the Medical Board on 20-05-1994 without instructIon from this 
office is blatantly conflicting. 	 - 

It may be kindly noted that for my appearance be-
-fore the Medical board on 20-05-19949I  arranged my bwn personaic-

-onveyance from Maibang to Haflong and vice versa an1 spent reluct- 
• -antly Ps. 600/- (Rupees six hundred) only eccluding Re. 90/- being 

medical examination fees,towards conveyance expenses.This time the 

hire charge of auto rickshaw was cheaper than the eakier one as 
the auto rickshaw this time was available at Maibang! itself. 

a 

NO 

mom 

Para 7 of the written briefof the.Presenting 0-
-fficer :— As I have been away from my duty spanning over seveLal 

yearsand thus I am without pay i.eo my sole earnings,the meagre s- 	—. 

-avings lay at my disposal,had already been depleted.Thus 'I am badly 
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.' suffering from acute and tremendèus financial Cris.esu1tjng in 
- - m failure to appear before any Orthopaedjc Surgeon as per the le-

-tter of the Joint Director of Health Services dated 2207-199,Be_ 

-ing a Physically handicapped person,I am exclusjvl dependent on 
the job which begets earnings by way of salary. 

Para 8 and 9 of the Written Brief :- In my written 
statement of defence Dated 2-07-199 It has been Ont±oned that I 
went to the All Ifldja Institute of Medical Scinces,New, 

 Delhi for my 
medical treatment and held consultation with Media1 Expert there on 
0911_1993..Sjnce I was an ignoramus about 

I 	
the 11 :Ifldj institute 

Medical Sciences, acted solely on the advice and iguidanc offered 
by the competent authority o.f the IflStjtute Ieading t6

1  the conuit. 
-atjon with the Medical Expert mentioned in my statetheflt.phé Medical 

Expert advised me to undergo various tests and Iflstigatjfl conce-
-rning my .treatment. 1hen I pursued about the approkiate time to be 
taken to have the report of all my tests. and 

investjatohs as sug- 
-gested g I was told around io to 12 days' time would be -ereas I wa s 

 not familiarwith the red tapism of the Institute,I w- 
-as not in 

full preparation beforehand so far as moetary suppo't 
wa Concerned. 

To make matters worse,being a handicapped person 
I had to hire the service of an ab1ebodjed person as an escort to 
accompany me to Delhi forabje_bodjed people by and large hate hand- 

-icapped people and as sub the service of able-bodied people Cannot 
be obtained if their service charge is not paid.Two original Railw-
-hay 

tickets furnished together with my written statement defecè 

ated25.O7...1994beyeen Gauhati and Delhi and vice versa,two pers- 

/ 	 .• • 	 • 	• 
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-os figure in the two tickets i.e. the second person being the hi-
-red able-bodied person.I had to pay Ps. 50/- aslhis daily wage ex-
-cluding other incidental expenses.por one day's Istay iri the Nation-
-al Capital and metropolitan city like Delhi coss Rs. 150/- per he-

-ad so. that the daily cost in Delhi for two per4s works o to Re. 

150/- + Re. 150/- = Ps. 3001 and daily. conveyance expense Ja Delhi 
. 	approximately CoMes to Re, 50/-.Therefore daily epense for oe day's 

cost for two persons is Re. 001- + Re. 501- Ps 350/-.Daily con-
-veyance is required for to and fro journey betwen.my  place of res-
-idence i.e. hotel and the All India Institute Medical Sciences Hos-
-Pital.The 12 days' stay in Delhi thus costs apprxirnateiy Ps.4,20O/-

The fund available with mewould nut measure up to this requirement. 

Consequently I could not complete the treatment in the said hspital 
leading to my premature departure from Delhi and kence I have failed 
to furnish any document with regard to my consultation with any Me-

-dica]. Expert in the All India Institute of Medical Sclence,New Del-
-hi (other than . the Registration Card Dated 09-11 -1 993 bearing No. 
35629/93):The amount i.e. Re. 49 200/- excludes the wage of the eec- 
-ort and other incidental]. .expenees. 

Para 10 of the written brief of thePresenting 0-
-fficer :- The observation made by the presenting officer to thee-
-ffect that I do not seem interested in the job has wounded my fe-

elingE; profoundly and has hurt the very core of my sentiment so mu-
-ch so that with having rendered well nigh incorrigibly átrabilious. 
As he has examined my service records which is evident from his ha-
-ving mentioned my dated of joinnt,j.e. 2O-O5.-1985,he does know t-
-hat .1 am a physicalJ4 handicapped person.I am dead positive 

had the presenting officer himseld been a handicapped person 
that 

such 
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•pognant observation would not have emanated from him.Life of a 
-ndicapped person,like an able bodied persn,is not a bed of roes. 

.: handicapped person is relentlessly required to grapple, with int-
-erminable problems - physical,mental,financjal,socjai and all t-
-hat. The gravity of the trials and tribulations of a handicapped p-

-erson can by no means be felt by any stretch of imagination by an 

able-bodied person.I have been appointed as a physically handicapped 

candidate under the special reserved category of " Physically Hand- 
c8pped and it Is highly baffling how the presenting officer with 

having been flush with all the material information concerning me 

and with having been mellowed considerably and holding a very eat-

-eemed position of " Senior Accounts Offir " made the observation. 

If a handicapped person loses interest in the job,he lOses everyth-

-ing including the source of a decent living and livelihood.Never-

-theless,I have already accepted the financial punishment i.e. I h-

-ave waived my salary voluntarily during the period of my absence 

from my duties and the conventional motto " No work no pay " be ki- 
. .-ndly iüvo1cedgainst me.For mercy's sake I be kindly not deprived 
of right of livellhood.If a handicapped person like.me Is to be de-. 
------------------ . -prived of his fundamental right of llvelihood,under nocircumsta-
• -nces 	shou1d be imPlemnen.t 	eingjsaid handicpoed person 
àlive.He firs should be exterminated physically and thereafter he 
should be. deprived of his basic right of livelihood. 

With regard to the contention that I am not wil- 
lung to co-operate with Administration/Inquiry Offic I am to 

• 	,. 	say that I am.all along wholeheartedly co-operating with the Admi- 

-nistrat{n.I'have replied to all the official communications and 

• 	have translated all the directives of my superior offIcers into e- 

. 



ffct in letter and spirit.There has been no communication gap on 

my part e.g. on being informed of the non-receipt of the medical r-

-eport of My medical examination held on 23-11-1992  1 have written 
a cothprehensive representation to the Joint Directorof Health 'Ser-

-vices,N.C.Hills,Haflong and have forwarded the representation und-

-er Registered with A/D post (Pot al Registration No. being 3186 D-

-ated 28-11-1990.11 copy of the representation addressed to the Se-

-nior Deputy Accountant General (Administration) is enclosed herew-
-ith for perusal. 

My prime endeavour always is to resume my duties 
not fo: one day and besides I was never asked to come to shii:ng 
for,  one day.I had gone Delhi for my medical treatment anticipating 

that I shall be. rendered fit for the resumption of my duties.But as 

luck would have it,my mission ended in a fiasco. 

I do admit that I have been directed times with-

-out number to report for duty immediately with having been armed 
with the relevan 	itness medical kkw certificatéfroni théCompe- 

-tent Authority.But I have failed to give effect to the directive. 
on this score,It Is worth mentioning here thatI am'leaving no stdne 
inturned to retrieve the requisite fitness to that 1 can attend of- 

-fice regularly and independently without any help or suppoxt whatsb-
-ever from anybody else.God forbid,I am highly apprehensive of unto-
-ward incident like accident that may befall me while attending off-
-ice and en route t: office,thereby adding to' my. permanent physical, 

disability and no one will be available to step forward to help me 

to have medical aid' and look after me at Shillong.To bespeak that I 

0 
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.'L amsparing no pain to regain the required fitness to report for - 
4-uties at the earliest,Iam to inform you that I have spent money 

lavishly on my medical treatment and on this score 1 herewith enc-

-lose 8 (eight) Nos. of original cash memos Dated 20-01-1993,15-02- 
1 9939 09-05-1 993,15-1 1-1 993,29-03-199k,23-04-1 99k,Ok-02-' 1 99k,Q7-02-

1 99k amounting respectively Ps.792.25,Rs.28O5.00,PsL46.L0,Rs.266.O0 
Rs.3594.0O,18,3128.00,ps.131.95 obtained against purchase of medic-
-ines to thetune of several thousand of rupees.Moreover,I' herewith 

enclose a' prescription issued by Dr. K.C.Pabha Dated 07-02-1993, the 
original Registration Card of Silchar Medical College Hospital,Sil-
-char Dated 14-09-1993 bearing No.40/193514 and a slip.Kindly note' 
that for several years on end I have been sitting idle without any 

work and the resultant sedenary life is giving rise;to. tedium and 

to get rid of this life I am frantically trying to resume my duties 

at the earliest.If I am rred fit,I can furnish undertaking: that 
I shall report for duty witiin 148 hours of my regaining fitness.The 
enclosures viz. •all the cash'rnemos,Registration Card etc. be kindly 

)reserved under gilt edged security so that these documents Can be 
delivered and returned on demand at a pinch. 

Para 11 of the written brief of the Presenting 

Officer :- Regarding unauthoried absence from 10-5791 to, 25-10- 
1 93 and from 26-10-93 till date I am to inform you that being a. phy-

-sically handicapped person with having been appointed as such and 

whereas I. am having to suffer from permanent physical disability,I 
\am at my wltt s  end as to howtoacta 4.'such a state of affairs.I do 
admit the charge without reseivation that I submitted my leave app-
-lication after a lapse of 2 years /and 5 months after issue of rem-
'-inders from the office.This Is stated that I carred out the order 

0 
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of .my superior officer by submitting leave appflCatifl aioei 	i 

gap of 2 years and 5 months. 

Paras 12 9 13 and 18 of the written rief of the 

Presenting Off1C4 :- I shall never question the validity and rele-

-vance of the ruiesviz. (1) sub-rule (5) of Rule 19of C.C.S.I(le-

-aye) Ruies,1972 9  (2) G.I. instruction No. 5 below Rile 11' of the 

C.C.S. (C.C.A.) Rules,1965, (3) sub-rule (2) of' Rule25 of' C.C.S. 

(Leave) Rules,1972 and (1+) Rules  3 (1) (iii) of C.C.S. (Conduct) 

Ruls, 196k..The  rules invariably hold good so far as the Central Gd-

-vernment employees are concerned.But,tO my mind,han1icapped Central 
-1 Government employees should not be bracketed with and. treated on the 

same_footing as the rest of the employees under the Central Govern-

-ment.Being a handicapped employee, I am unable to coMment on these 

rules. 

11 

Para 19 of the. written brief :- Yes I joined this 

office on 20-05-1985 and therefore I am supposed th know the rules 

and procedure for submission of' leave application 'nI maintaining 

official decorum and decency.Being a handicapped pron. I am hmstr-

-ung and pretty nonplussed. 

The discrepancy in respect of t1e medical report 

of my medical examination held on 20-05-199 1+ i.e. absence of the S- 

•-jnatures of the other two medical officers of the Medical Board 

'though I paid Ps. 90/- as my medical examination fee,s,Rs. 301- to 

• each medical officer of the Board vide the letter of the Join,t Dir-

-ector of Health Services,N.C.Hills,HaflOflg Dated 22-07-1994 be Id- 



V V 	 V 	

V 

1 

,nd)y. brought to the notice of the Joint Director of health. Service 
V 	

immedately and officially, enclosing the xerox copy of the money re- 
V 	 -ceipt (another xerox copy of the said money receipt', i enclosed he- 

-rewith Once again for the purpose) for the necessary rectification. 

With regatd to the non-receipt of th€ 	d1 VCl. re 
-port of my medical examination conducted by the trée medical offi- • 	
-cers of the District Medical Board and held on 23 - 114992 this. 1 

V 	

to inform that I have written a comprehensive reprséntatjon to thd. 
Joint Director of Health Services,N,C.Hi11s,Haf10 	and forwaxded V 

the representation under Registered with AID post (Postal Registra- 
V 

 -tion receipt .  No. being 3186 )aked 28_11_1994).A  ccpy of this repre-
-sthitation addressed to the Senior Deputy Accountant..'GerraI (4dnii. 
-flistration) is enclosed herewith for kind perusaUThe' matter be k- 

V -i.ndly pursued Officially immediately.A serious. floe be kindly taken V 	
of this glaring lapse oil the part of the office of the Joint'Direc- 
-tor of Health .Services,N.c.Hi11s,Haflong 

With esteemed regards,Ir remain. 

Enclosures :- 8 (eight) original 	Yours faijth'fully, 
Cash Memos,One r4edi-  

-cal Registration c-  P",bj 
ard with a slip (bo- 	(PANNALAL PAUL)  
-th original) and one  

V 	 , 	
, prescriptjon.The copy of 	 . 
th representation as ab- 	

• 	

V 

-ove.Tota]. number of en- 

-closures = 12.(.Pwelve) 	. 	 V  

4 	. 	- 
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Allopathic Medicines 
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Despa L.cILL. ; - 

.Yannalal Paul, 
C/o Shri Prabhat Chandra Paul, 

P.O. Maibang-788 83 1 , 
Dist. N.C.Hills. (Assam) 

August 18, 1991+ 

1REGISTERED WITH A/D 

To 
Mr, D. K. 
Inquiring 

Senior Ac 
Office of 
Meghalaya 

Nag, 
Authority 

counts Officer, 
the Accountant General, 
Etc., SHILLONG-793 001. 

(A&E), 

. S 
S 

Subject:- Departmental Enquiry under Rule 11 of the C.C.S. (C.C.A.) 
Rules,1965 against me i.e. Pannalal Paul, CIT. 

Reference:- Your communication No. I .0./Deptt. Enq/PLP/94 -95/1 
Dated 12-08-199 1+. 

Respected Sir, 
Apropos of the foregoing subject this is to apprise 

you to the effect that in compliance with the direction emanated 
from the competent authority i.e. The Senior Deputy Accountant Ge-
-neral (Administration),the written statement of defence coming on 
the close heels of the issuance of the charge sheet memonandum No. 
Sr.. DAG(A)/7/on -C/90-91/8 Dated 06-07-1991+ has been put in and 
forwarded and addressed to the Senior Deputy Accountant General, 
(Admn.) vide Dated July 25,1991+ thesame,has been sent in via RE-
-GISTEPED WITH A/D cover t  the Postal Registration No. being 2228 
Dated 26-07-199 1+. 

Prior to thedisciplinary proceedings getting of f 
the groundI would like to call upon you that the inquiry report 
of the previous Inquiry Of ficer,Mr. S. Deb Biswas,the Welfare Off- 

A kicer of this office vide my written statement of defence may kind- 
i4-fly be pored over with a view to having the clear per,eption of the 

F 



F ase and this a1  thi-s will stand you in good stead in orienting 
yourelf th this intricate case and the circumstances leading 
to my prolonged absence from my duties and the resultant disci- 

\ -plinary proceedings against me.Over and above,the office order 
No. Sr. DAG(A)/7/Con-C/90-91/211 Dated September 18,1992 may kin-
-dly be gone through in orddr to have the gamut of the case root 
and branch. 

Inasmuch as I am having to puffer from disability 
of highly permanent nature and which is at thebottoffyprlon-
-ged absence frothmy diès and as such I shall hot be able to get 
conspicuous by my presnce during the preliminary hearinglated 
for Augustjl.,19911..The circstanceTéiding to the failure on my 
part on this score may kindly be appreciated and I may kindly be 
accorded exemption. 

As regardsfrmy would-be defence assistant I would 
like to say that methinks I have b6en x'euRt 	Thing short of 
an anathema and pariah for I am a handicapped prso and_thu-s4 am 
in a fair way to be cold shouldereLlt is next to unlikely to find 
a defence assistant who will come to my succour and thus it is no 
less than crying for the moon in the light of this context.Albeit 
there is no gainsaying that I cannot call the shots but I am having 
to plough the lonely furrow willy nilly. 

I3efore signing off I would like to implore to you 
to deal with the' case in a commiserative fashion given the fact th-
-at I have bristled with umpteen constraints which are plaguing me 
consistently sans any let-up and for which act of benevolence on 
your part I shall rest ever grateful to you. 

With esteemed regards.I remain. 

Yours faithfully, 

c c 

pa~_~atj 
(PANNALAL 

PI-1-Au 

PAUL) 
 19 
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